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LEGISLATIVE ASSEMBLY. 

Tue.day, 211t February, 1933. 

{'he Assembly met in the Assembly Chamber of the Council House 
et Eleven .of the Clock, Mr. Chairman (Sir Hari Singh Gour) in the 
Chair. 

QUESTIONS AND ANSWERS. 

mORT 01' II EDIBLE 011.". 

385. ·1Ir. S. O. Jlttra: (a) Has the attention of Government been 
drawn to the news regarding the import of "edible oil" publisbed in the 
DtJi~'1I Tei of the 26th January, on page 6, column 51 

(b) Is it 0. fact that a commodity named "edible oil" is being imported 
in large quantity in India from Japan and Denmark? 

(e) Is it true that "edible oil" is prepared from whale or fist. fat? 
(d) Are Government aware that as it is very cheap and easily mixable 

with pure ghee, it is being - used in mmy big towns for' adulteration 
purposes? 

(e) Are Government a.w~re that as the "edible oil" is not only injurious 
to health, but, being animal product, is also offensive to U.e religious 
notions of millions of vegetarians in India? If 80, are Government 
prep~ to take early and effective ·steps either to totally stop its import 
or at least check its use aEl an adulterant? 

U) Do Government propose to get it chemically examined and publish 
th~ examiner's report for public guidance aDd circularise the municipal 
committees in different provinces to check its s81e? 

. The JIoDourable Sir JOI8ph BhoreI: (a) to (e). Yes. 
(d) to (/). The Government -of India have received representations to 

this effect. They do not consider that there is ground for prohihiting 
-the import of fish oil as this oil is s8id to have industrial uses but they 
will look into the ma.tter with a view to determining whether a.ny action 
is desirable or feasible in the direction of checking its use as an adulterant 
o! ghee. 

Pandlt SatpDdra .aUt Sen: May I know if there is any heavy duty on 
that article? 

T.b.e Honourable Sir JOieph Bhore: I think it is the ordinary revenue 
duty. -

( 891 ) A 
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DUTY ON btPOBTBD HANDKEBOmEJ's. 

386. *)1:: • .JllaD Jl'ath Agarwal: (a) Has the attention of Government 
been drawn to a 'commUni08tion published in the' Tribune, Lahore, dated 
the ~n~ January" 1933, from th~ Secretary, Handkerchiefs Manufaeturing 
lAssoClatlOn, Delhl,~ re duty on lIDporlied handkerchiefs? 
. (b) A~e Gov~rnment aware that manufaotured handkerchiefs imported 
Into IndIa are lIable to a. duty only· of 25 per cent. whereas if the same 
cloth is imported, it pays a duty of 50 per cent. ? 

(c) Are Government a.ware that handkerchief manufacturers wlo \188 
imported cloth for. making handkerchiefs, are placed at consid~rable eli.· 
advantage as agamst exporters of the sa.me commoWty to this country? 

(d) Are Government Frepared to consider the desirability of tJalcing 
steps to stop this unfair discrimination against the Indian manufacturers? 

The lIoDourable Sir .Joeeph Bhore: (a) Yes. 

(b) I presum~ the Honourabl~ Member refers to cotton handkerchief •. 
These handkerch~f8 are imported in two forDls. namely, in woven lengths 
and in the piece. The former are treated QS /Jotton piece-goods and assessed 
to duty as such-i.e., 25 per cent. ad valorem if of British mallufaeture 
and 50 per cent. ad valorem if not of a British manufacture. When 
imported in the piece they are assessed to duty at 90 per cent. ad "alMem 
if the manufacture of any country other th9n the United Kingdom or 
Northern Ireland and at the preferential rate of 20 per oent. o.d t1alO1'em if 
the manufacture of the countries named: 

(c) There is some disadvantage. 

(d) No. 

AMOt!lM' 8PD'l' IN OOlfSTJi.1TO'I'ING '1'IIIB BBIDGB olf TJIlD BBAIDUPUTaA 
BiI'fWii&JI 8B:.&M:8HlJaAl'fJ AND MYMENStNGll STATIONS 01' '1'IiII AsuII 
BENGAL RAILWAY. 

887. ·Kr. D. It. Lahlrl' 0ha1ldhury: (a) Will Government be pleased 
to state what amount WIllS spent in constructing the bridge on the Brahma-
putra between Shambhuganj and Mymensingh Stations of the Mymen~ 
singh-Bhairab Baza.r Brond.: of the Assam Bengal Railway? 

(b) Will Government be ple88ed to state wbat amount has bj3en 
realised from the public by the' Railway Company BS pontage charge on 
account of the said bridge up to December, 1932? 

Kr. P. :It. ltau: (a.) The CORt of the briilge is ahout 9l lakhR of 
~~. \ 

(b) !Jovemrnent reg-ret that the infoMTIation. I1Rked for if! not Availnble 
and that its compilation would involve It c0n~1('1(,T"hlc amount of labour 
and expenditure incommensurate with its value. '~, ", .~. 

Dr. Ziaud.dln Ahmad: Mav I ill"~t RAA- if the contrnct iR RI\('tioned b) prI-
vate il\divid uaIR as is usually done? _' , • 

Kr. P. :It. Rau: This is a ChRTg'(' l"vi"d by t,h(, 1ln:1 'vny Administration 
find is an addition ~o the cost of t.he ticket. 
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388. *JIr. D. E. LahIri Ohaudh1l1'1: Will Government be pleased to 
state how many Bengali I. C. S. officers ora there in the Political Depart. 
ment? ' 

JIr. H. A.. r. JIdcIlfe: None. Only three applications from DengeJi 
officers of the Indian Civil Service have been l'e(~eived. One of the candi-
dates died beforehit'l application could be ('onsidered and 'toe other two 
did not apply until ufter they had pa.ssed the limit of service prescribed 
for oandidates from the Indian Civil Service. 

LEVEL Caossnm ON BI'l'HEB BIDE OF THE RAILW4Y ST~ON AT UNAO. 

389. *Bal Bahadur IA.la BrlJ Klahore: Ca) Are Government 8.Wl\l'e 
that there are two level crossings on eith~r aide of the 1'IIoilway .tation 
of UDao in the Province of Oudh? 

(b) Will Government state how many trains during day and night; 
run over this line of the I'8oid statioD, tn8" the line between Luclmbw and 
Cawnpore1 

~) Are Government aware that these gates control the two thorough. 
fares leading to the civil and, criminal ocurts, publio offices and to thp 
officers' 'bungalows in the civil lines and are very much frequented by the 
public and the litigants from thfil ~~ning villages 'Bnd the two :neighbour-
ang industrial oentre&, C;,wn~ote, and Lucknow? 

(d) Are (Jovernment aware'that very often these gates remain closed 
for over half-an-holU eausiDg .great deal of trouble and inconvenienee to 
the public tra.velling by vehicles and, in some caBeS, when a combined 
train runs from Cawnpore and is divided at Unao? 

(e) Are Government aw~ that compla.ints' have been made about 
their closing and the inconve~ience to the public,' in newspapers and, 
if 'so, what steps liave Gov~rrunent taken to redress those grievances? 

(J) Are Govemment aware that this matter hay been brought to the 
notice of the Railway authorities, but no redress has been given?, .Are 
Government prepared to enquire about' it and lay on the table a. statement 
en the result of their enquiry? . 

(g) Hn.ving regard to tl:.e serious inconvenience and detention of the 
public. are Government pr.epared to direct the railway authorities concern· 
edt that steps be taken to remove this inconvenience and that the gate 
may not remain close,d for more than fiv~ minutes at one time? 
, (h) Have C'ravernment considered the. ques~on whether i~ is possible 

to malta an underground passage for, the passmg of the vehleUlar traffio 
in order to remove the great incon~nience to the public? What steps 
do Government propose to take in this matter? 

.(,) Will, Govemm~t ,pl~ase state ~bat will ·be ,the oOst of 'cOnstructing 
such a passage? 

m Are Government aware that an undertaking to provide an under-
,ground passage even on one crossing'will temO'Ye a lot of trouble'aDd incon-
venience to the public of the dilitrict? " 
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1Ir. ~. 2 •. Ball: Governm~t have hitherto ~eceived no complaini:a 
about thl~ mat~r. I am sendIng 8, ~'()P.Y 'Jf the question to the Agent, 
East IndIan RaIlway, for any action that mn.'" be neoessary. 

B.a1 Bahadur Lala Brlj KiIhore: This qu(>stion was also sent in the 
November Session. 

J[r. P: B.. ~u: I have sent a coP. v of the question to the Agent of the 
East IndIan Rallway for consideration. 

1Ir. M. Jluwood Aluq.ad.: Has any reply been recf'ived? 

1Ir. p. B., 'Ba1l: No. 

Dr, ZiaUddID Abmad: Does the Honourable Member ('xpect to get any 
rep l:v at all? 

111' .•• B.. Bau: When I get a reply, I shaH be glad to I~y a 'copy of It 
on the table. 

8BPAlU.TION OJ' Jl1DIOUL noM ExBCUTIVE FtrNOTIONA, 

300. ·Sarclar Set Singh: Will Government be pleased to state when 
the demand for the separation of judicial from executive functions was firlb 
made? How many times did the question oome up before the Executive" 
Council of the Government of India and With what result? At what stage 
is the question now nnd is it likely to be settled in favour of separation? 
If so, when? 

The HODourable Sir Harry JIalg: As fa.r ng my enquiries go I find that 
the public demand for the separation of judiciul and executive functions 
seems first to have been made in 1886 in a. resolution on the subject 
by the Indian N a.tionaJ Congress. In regard to the secona PArt of tWa 
question, a.s the Honourable Member is aware, proceedings of His Excel. 
lency the Governor General's Executive Counoil are confidential and I CAn 
give' no information. As to the third PArt of t,he question, it is not pro_ 
posed to reach any conclusions until the factors that wi11 condition the 
problem in the new constitution have become apparent. 

Kr, lAlchaDd lfavalral: wm Government be pleased to state if they 
hove reMgnil!ed thAt it is necessary and fea..'!ible that there should he tne 
ReparRtion 0' execut.ive from judicial functions? 

'the lIoDourable IIr Harry Baig: No. Sir. The Government: of India. 
AS at prc&ent constituted! do not recognise thnt. 

iir Gaya Prasad iingh: fs it not B fRct thnt, the Reparatio~ of e~e('u-
, '.1. d' , I f nctions will weaken i,he hnnf1. of the eXf"C'uhve offirerR tlve ann ]U lOla u • ... , - k" 

in cnrr;ving out their MmmlstrRtlve wor . 

bl Sir Harry Hala: It would he A sVRtpm to which T t.hink The Honoura e , .l ht h'!'t· nB " , thf'U' arr on genernl gr01mdR C'onRioE'l'R e ,(,\ ]e ,10 • 
'. 



QUB8TIONS AND ANSWES, 

,JIr, I"cband .a.vaIraJ.: Apart from the coming of the Dew constitution, 
lVllI the Honourable Member be pleased to state what is the opinion of the 
Government of India definitely OD this point?, . 

Th. Honourable Sir Harry Halg: The QoVtllnment of India do Dot pro-
pose to take any further action on the matter as I have said until the 
factors, that will condition the problem in the new constitution, have 
become apparent. 

ID'. S. 0, lllva: Is it Dot a fact that the Govemment have aocepted 
the principle of sepa.re.tion a8 just and equitable aDd that it is only on 
grounds of expense that they have not given effect to it? 

'1'he Honourable Sir lII.rrJ Hal,: I should require notice of that. I 
am not aware that the Government of India have ever accepted the 
~rinciple. 

Kr, Gaya Pr&l&d SIDgb.: Is it not a fact that t,he Government recog-
nise that it if! inexpedient; to separate the judicial and executive functions 
in view of the political agitation, as the present s'yste~ is likely to imparti 
a bias in the trial of political and police cases? 

'1'h.e lloDourab1.BIr Harry :II&IJ: The Govetnment of India have no in· 
tention at the present moment of passing any orders. . 

Bardar But Singh: May. I know if it is a f&.Ot that in March, i"927 , a 
question was put in the House of Commons to the effect whether it was 
proposed to separate ~he judicial and executive functions in the Govern-
ment of India or not and 'that it was replied tha.t the question was still 
under consideration. Is it also not a. fact that the same question was 
repeated in March, 1928, in the House of Commons and that the reply 
was given that the matter was still under '.lOnE;ideration with the addi-
tional remark that the. queetion had been under discuBsiol?- for the last 90 
years. How is it thet! that ,the present reply states that the queBtion 
(trose in lE~86 and not. a century before? . 

The Honoura,bl. Sir Harry Halg: My researches into history may not 
have been quite complete, but; I have been unable to trace the que~tion 
further back' than the year 1886. 

JIr. E. Ahmed: A Resolution was passed in this Assembly in the 
autumn Session at Simla in the year 1928 a.t the· instance of the late Rai 
Bahadur J. N. Mukherjee,M.L.A., the predecp.ssar of Mr. Amar Nath 
Dutt, and that Resolution was carried by B majority. Then B Reforms 
Committee, called the ·Muddimlln Committee, WBS· appointed whioh COIl-
sid(>red this question 'also and now the Round Table Conferences ha.ve 
heen considering the same. So the matter is something like sub judice.: 
:And, therefore, the question does not arise. for the present. . . . 

The JJoDourable Sir Harl'J Hatg: I am .,ery glad to note my Honour-
able friend's conclusion, thpugh I ·have'·ilot ·been able to follow all the 
processes by which he ha.s come to his cODclusion. . (Laughter.) 
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1Ir. 11. V. IlAbav: Is it not 8 fact that the demand for separation of 
executive from judicial first came from the Indian side in 1886 and that 
any previous oonsid(\fation of the question may have been by the Gov-
ernment themselves?' 

TIle JI.oDourable Sir Bar". Baig: I have neTer heard that the Govern. 
ment initiated this proposal for t.he separation of the judicial from the 
executive. 

Ill. X. "'wood Ahmad: Are Government aware of the general feeling 
in the public that the judicial should ba separated ,from the executive? 

The Honourable Sir Harry Baig: It is certainly a demand tbat comes 
from certain sections of opinion in this country. It is nota demand that 
commends itself generally to the public. 

P&Dd1t Satyendra .ath Sen: What are the section or sections that do 
not want this separation? 

fte Boaoarable Sir Barry Bal,: I do not think it is & matter of great 
interest to the great majority of the people of this' country. 

Mr. LalchaDd .&9alr&1: Ma.y I know from the Honourable Member 
what is the opinion of the judioiary about this separa.tion of the executive 
from judicial functions. 

TILe Honourable Sir Harry Hale: I do not know what my Honourable 
friend means b~' the opinion of the judiciary. 

Mr. LalchaDd .avalrai: The opinion of the High Courts. 

The Honourable Sir Harry Halg: I 8m not sure that the opinion of 
the High CourtR is at the present moment on record. 

JIl. gaya PrU&d Singh: Ma.y I know, Sir, what steps Government 
hAve taken to ascertain public opinion on the subject a8 to what section 
of the pub)ic is in favour of the separation and what section is opposed 
to it or iR indifferent? 

'!'he Honourable Sir Harry E&1g: I think, Sir, the Government. depend 
for that on the resolutions of the Indian National Congress and other 
bodies wh;{'h have pressed for this change for many years. 

JI!. (l11a PraIacl Singh: Then, I take it, the Government of India 
have tAken no steps to ascertain public opinion on the subject? 

'!"be BODoarable Sir Harry Bal.: Public opinion, to the extent to 
which. it is interested, has tRken measures to declare itself. 

JIr ••. ][anrood Ahmad: Do Gov(mlment pJ;Opose to circulate this 
matter in order to elicit public opinion on this question? 

'l'Ile Jlcmourable 'SIr Barry .... : No,9ir., It i. not .proposed iJc) take-
Rny further steps at the present mament. 



QUESTIONS AND ~NSWERS. 

1Ir. Gaya Prasad Singh: i\Iay I know how the Honourable Member 
says that there nre certain sections of the public that are indifferent or 
opposed to this scheme 1 

The Honourable Sir Barry HIdg': I think that may be inferred from 
their silenl·e. 

JIr. ~chaD4 _.valral: May I know whether the opinions of the 
Congress ~r~ considered to be full of bad motives 1 . 

fte Bonow'able Sir Harry JIaiJ: No, Sir. No question of motives 
arises., It is a question of policy. ' 

Sardar Sant Singh: Docs the Honourable Member know that the lack 
of confidence in the impartia.lity of the first Courts is due to this fact 
that' the p,xecutive and judicial functions are combined in one and the 
same gentleman? 

'!'he Honourable Sir Barry Ha1g:' No, Sir. I cannot accept that view. 

Dr. P. X. DeSoula: In view of the fact, .. Sir, that at the present 
stage the ql'estion is pureJy academic and in view of ~he impending consti-
tutiona.l refonns and of the present financial stringency, is it not the case 
that the question of such separation at the present time is not practical 
politics 1 

'!'he Honourable Sir Hany Halg: That, tS~r, is the point which I tried 
to bring out in my original answer. 

Sardar Eant Singh: Do I understand, Sir, that the liberty of the 
people who are being tried by Magistrates, combining in themselves 
judicial and executive functions, is at stake here and that this is, therefore. 
not a pu"el~ academic question? 

'!'he Honourable SIr Barry JIalC: I am afraid I did not quite follow 
the Honourable Member's argument. 

PBB80NS ABRlIISTED, DETAINED WITHOUT TRIAL, PROSEOUTED AND 
OONVIO'l'ED UNDER THE CBIJaNAL LAW .!bmNDJitENT ACT. 

891. *Sardar Sant Singh: Will Govemment kindly state Province by 
Province, tho number of persons arrested, detained '\\;thout trial, prosecut-
ed and oonvicted under the Ordinance Act passed in the November Session 
of the Assembly? How many have been detained under the Ordinances 
Bince January, 1932? How many of them are still under detention under 
the Consolidated Ordinance of June, 19821 ' 

The Honourable Sir Barry Halg: The Criminal Law Amendment Act 
of 1982 dOtls not give any powers of detention without trial. I expect 
shortly toO have infonnation sa to the number of convictions under t~a 
Act up to the end of J snuary and will lay a. statement on the table lD 
due course. 1. regret I am unable to give the Honourable Member figures 
of arrests and prosecutions. As regards the remaining parts of the 
question, I lay a statement on the table giving. the information in my 
possession. 
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Q1nISTIONS AND ANSWBBS. 899 

• PEBSONS UlIDEBGOING SOTENOBS OONVICTBD OJ' OJ'J'ENOES IN 
OONNBaTION WJTB THE ClVIL DIsoBEDI.lINOBMoVlllMBNT. 

392. ·Iardar Sant BIDgh: Will Government kindly state the total 
number of persons On the 1st February, 1988, Ului"ergoing sentences 
convicted of offences in connection with the civil disobedience movement? 

'1"b.e BOIlO1I1'&ble Sir Barry Balg:. The infonnation is being obtained 
and I win lay a t;tatement on the table in due course . 

. CoNTRIBUTION MADE BY THE GoVERNMENT OF INDIA TO THE I.EAOUE 011' 
NATIONS. 

393 .• BI,rdar Sant SIDgh: (a) What was the amount of contribution in 
rupees made by the Government of India to the League of Nations when 
it came into existence? What amount has been annually paid Iftnce then? 

(b) WEJ.d any reduction made in the amount of contribution to the 
League of Nations in 1980, 1931 or 1982 due to the financial stringency and 
appreciation of the rupee value? 

The Honourable Sir Brolendra JIltter: (a) A statement is laid on the 
table. 

(b) The Honoura.ble Member is, I think, under a misapprehension. 
The amount paid by India. is not, as he appears-to suppose, a lump amount 
susceptible of reduction, but that fraction of the total actual expenditure 
of the League for a.ny particular year which falls to be paid by her under 
the. exi8tin~ Bcheme of allocation, while as contributions are payable in 
gold francs, the rupee cos,t to India has been increased and not diminished 
by reason oi recent exchange developments. 

Year. Amount. 

Ra. 
]921·22 (actuaJ.) 6,49,180 
1922·23 " 4,87,480 
1923·24 ." 7,77,990 
1924.26 " 7,05,280 
19211·28 " 11,32,880 

.1926·27 " 5,",1110 
] 927·28 6,67,120 
1928·29 " 6,85,580 
1929~30 " 7,116,130 
1980·31 ... 8,10,4150 
1981·32 If· 9,02,790 
1932·33 (Bqet 88umate) 12,118,000 

---
·(NOTE.~Up to 1927·28 the lIterIillgpa,mimulhavebeen conv6rted In the st.te-

ment .\'the statutory rate of 2 •• the rupee aad from 1927-28 •• the statutory rate of 
1 .. 6d. the rupee) . . 
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394 .• Sar4ar ... , SImp: Ie it a faot that many members of the League 
of Nation'! haVf; made a default in makinK their contribution? If 80, how 
many and which of tbem and -since what year? What. the preaent'Value-
in rupees of the arrears standing in the name of each country? 

The Honourable Sir Brojendra JIlUlr: The attention of the Honourable-
Member ~s invited to paragraphs 68-65 ot the· Report of the Delegates of 
India to the 18th SeBBion of the Asscmblyof the League of Nations, 1932, 
which 'Was published in the Gazette of India, dated the B1st December .. 
1932. . : 

AppOINTM'EN'l' OJ' A. COJOlITTElI: TO INQUIRB INTO TIbi: UTILl'l'Y OJ' MAKIl'G 
_ COlfTBlBUTIONS TO TRII LB .... oUII 01' N .... TIONs. 

395. ·Sardar SaD' 8Jqh: Are Government prepared to take steps to-
appoint a committee to inquire into the utility of making contributions to 
the Lengue of Nations? If not, what is the obstacle in the way of Govem-
ment? Are the Government of India a free agent in deciding the question 
whether they ilhould remain a member of this League or not? 

The Honourable Sir BroJendra KlUlr: The suggestion apparently im-
plicit in the Honourable Member's question to the effect that India should 
withdraw frooM-hc League with a view to saving the amount of her con-
tribution +0 the League i9 one which the Govemment of India are not 
prepared to entertain. Consequently, they are not prepared to appoint 
a committN! of the nature contemplated by the Honourable Member. 
As regards the IRst part of the question, the Honourable Member wt1l 
observe from paragraph 8 of article I of the Covenant that any member 
of the League may. nfter two years' notice of its intention to do so, with· 
draw from the League. 

Dr. ZlaudcUn A!lmad: :Mav I ask whethel' the contribution to the 
League of Nations is a votBbie demand or non-votable? 

The Honourable Sir Broleudra B&er: I think it is vota'ble. That ill" 
my impres&ion. 

Dr. ZlauddlD Ahmad: So if this Assembly votes against this contribu-
tion, then it means that India will he out of it? 

An HOJlOurabie Kember: This ABBembly will never 'V~te luch a thing_ 
"!he Honourable Sir Broleudra JIt'&er: That is a hypotnetical question. 
Sardar SaDt SIDgIL: In view of the general feeling as to the inBbih'iy 

of the League of Nations to bring effective pressure upon Japan in connec-
tion with the threatened war in the Far East, are the Government of-
India prepared to go into the matter with a view to finding out whether 
there is anv tilleful purpose served by India's continuance of contrihution-
to the League of Nations and not by serving them with a. notice after 
two yeal'9~ 

. The Bonourable Sir Brojta4ra Kl'ter: The Government of India con-
aider that the ~a~e of Nations i, doing very useful work and they do 
not intend to withdraw from the League. 

• 



QUBBTfONS AND ANSWBBS. gol 

CUsSU'IOATlON IN JAIL OJ' MEJDBUT CoNSPIBACY CASlII PBlsONEBS. 

396. ·Kr. S. O. JDtra: (a) Whnt wos the total expenditure incurred 
by the Government of India over the Me~rut Conspiraoy Case? 

(b) Will Government please explain why all the accused in the Meerut 
Case irrespective of their status in life and education were classed as 'C' 
class prisoners? . 

(c) Is it a fact that the Sessions Judge in t,he case has written on 
the warrants of 'Prisoners tha~ they should be pla.ced in 'c' class, because 
they represented the workers? ' 

(d) WIll Government please explain why the Meerut Communists 
- Conspiracy Cose was initiated and conducted by the Government of India 7 

Will not tbe Government of India make the tina 1 classification of these 
prisoners? Why is it being still delayed? 

(fl) Is it a fact that the prisoners were treated as "special" class 
prisoners wt.en they were under trial on representation to the Government. 
of India? ! 

(f) Is it R fact that these priSoners during their undertrial period had 
been allowed larger allowance for their fbod than is ordinarily allowed to' 
"A" claBs prisoners and many other privileges under the orders of the 
Government of India? 

(g) Is it a fact that these prisoners were sent to Abnorah District Jail 
in September, 1932, and brought back by train to Meerut in November. 
1982, in reserved second class compartments? 

(h) Is there any objection to place these 'Prisoners in class "A" now? 

TIl, Bououra.bl, Sir Barry Bal£: (a) Rs. 16,67,108 up to the Slst. 
January, 1938. 

(b), (e) and (h). The prisoners were recommended for "C" Class by 
the trying court. I have no informa.tion as, to the grounds 0Jl which this 
recommencit.tion WBS made. They have been placed in "B" Class under 
the orders of the United Provinces Government with whom rests the final 
responsibility for determining the classification. 

(d) The case was initiated by the Government of India as the allege~l' 
conspiracy tool{ place in vari011S purts "f India and the issue involved in 
it was OJie o~ All-India importanre. As regards the second part ()f this 
question, I have nothing to add to the reply given by me to part (h) 
above. . 

(fl), (f) and (g). The facts BS 'regards treatment are substantially as 
stated; but under the rules in force prisoners, while under trial, may be 
granted certain concessions to which there can be no claim on conviction, 
as treatment thereafter must be regulate!1 by the classification 8S finally 
determined. 

1Ir .•• K. Joshi: May I ask whether the Government propose to pay 
the expenses for the appeal of these accused? . 

ft, KOI10111'&ble· str Barry Katg: I do not think, ;S~r, there is any 
such proposal under consideration. 
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JIr ••••• lOIIal: In view of the fact that these people have been on 
trial for more than three years and have spent almost everything tha_ 
they had, do not Govemment propose to help them to have eftect;iv. 
appeals against their sentences? 

'1'he Hcmoarable BJr IhrrJ BaIg: Can the Honourable Member tell me 
wbether they were assisted in their defence during the trial? 

Mr ••• II. lOIb1: I think so~ They were given one advocate, ·at lea._ 
some of them were given Qne IldVOl~at-e, paid f01" by the Government. 

"!'he HOIlourable Sir Barry Ball: I would ask the Honourable Member 
to give me notice of that question. 

Dr. Zlaudclbl AhmN: May I ask what are the main items of expend.-
ture in these 16 lakhs? 

The Honourable Sir lIarrJ .... : I am afraid I have not got the detail. 
with me. 

JIr .•• II. loU1: May I ask whether the Government are not a'Vare 
thnt they pay their own advocate a. very large sum of daily allowance, 
but pay for the accused a very small amount? 

The Honourable Sir Harry Hale: It is probable that the Governmen' 
would spend a larger amount on prosecuting their case than on giving 
fnt'ilities fo!'" the defence. 

Mr. N. JI. lOIb1: May I ask whether it is not the duty of the Govem-
ml'nt to see that the accused are properly defended? 

The Honourable Sir Barry Bale: 'l'he general principle is that the 
Governmer.t of India put their case into Court with such legal assista.uce 
as they think is necessary and that it is for the accused to provide their 
own defelll'f> .. 

Mr. N. II • .J'08hl: May I ask whether it is generally the practice that 
n trial should last for more than a year? 

"!'he Houourable Sir Harry Hatg: I am glad to say that it is not. 
Mr. K. Ahmed: Is it not a fact that in capital sentence cases only 

the cost tor defence is generally maintained by the Government and not 
in any othE:t, cases? 

'1"be Honourable lir &any JIalg: That, I think, is correct. 
JIr. Gay. Pruad SIDgh: Is it not & fact that in the Delhi Conspiracy 

Case also the Government undertook to pay for the expen~8 of the 
defence? 

The Bcmourable Sir Barry Hat,: They did, Sir. 
JIr ••• II • .J'0Ihl: May I ask whether the Government will consider the 

desirability of giving advocates for the accused when their appeals aome 
up for hearing? 

'I'Ile Honourable Sir Barr)' BaIg: I have already said that if the 
Honourable Member would give me notioe of that question, I· w:ould 
(lonsider it. 



QUBSTIONS AND AtiSWBRS. 

Mr. S. O. II1tra: Is the Honourable Member in a position to tell us 
if the expenditure of 16 lakhs and odds includes the expenses of tlie pay 
of the Judge for these three years, the expenditure incurred over the food 
of the prisoners and their clothing in the jail and similar other items? 

The Honourable Sir Bany Balg: I am afraid I ha.ve not got the details 
with me, but I should imagine that the cost would include at any rate the 
pay of the Judge. 

REPAIRS TO MAUDE ROAD IN NEW DBLBI. 
397. -Mr. S. O. II1tra: (a) Will Government please refer to the reply 

given to Mr. B. G. Jog's starred question No. 1586 in the Legislative-
Assembly on the 5th December, 1982, regarding repairs to Maude Road 
in New Delhi and state whether the road has- since been properly repaired? 

(b) Is it a fact t,hat repairs have since been carried out in several 
tOOl'OOgbfBres of New Delhi? 

(e) If U.e reply to part (a) be in the negative, will Government please 
state when the road will be repaired? 

Mr. G. S. BaJpat: (a), (b) and (c). RepaitlS to Maude 'Road have not 
been carried out yet but provision for this has been included' in the nen 
~l'ar's programme and work will probably start next April. 

INDIAN STUDENTS STuDYING OUTSIDE INDIA. 

398. -JIl ••• Jlaswood Ahmad: Wi\lOovernment be pleased to state 
the number of Indian students studying outside India with the names of 
the Universities and countries where they are studying? 

Mr. Q. S. BaJp&!: The attention of the Honourable Member is invited 
~ section II and app£'ndix IV of the Report on the work af the Educa-
tion DepRliment of the High Commis~ion('r for India, for the year 1930.81, 
which give all the available information. A copy of. the Report hae been 
plnced in the T,ibrnr~' of thf.l House. 

Mr. Lalch&nd lfavalrat: Will the Honourable Member be pleased to 
state if it is 8 fact that complaints have been made by Indian ·students 
in England Rnd elsewh~re in the foreign count,ries that tbey are not being 
given sufficient facilities for prosecuting their studies 8S they uaed to gel 
before? 

Mr. Q. S. BaJp&!: T hlwe 8~('n rpports in the Press to that effect, but 
I would submit thRt it does not arise out of the question which I have-
been answering. 

EXCLUSION OF CERTAIN AREASI'BOM THE JUBISDIO'l'ION OF THE CoBPOBATION 
OF CA.LOU'rl'A. 

899. *Pandlt SatJendra lfath Sen (on behalf of Mr. C. C. Bi8W88): (CJ) 
fs it a fact tbl.t Fort William, the Esplanade and a portion of Ha~ti~ 
BrEI excluded from the definition of Calcutta under the Calcutta MunlC1pAol 
Act tAct III of 1923, Bengal Council), and from the jurisdiction of the 
Corporation of Calcutta? 

(6) If 80, in whom is title or jl1ris(liciion vested in respect of sucb 
excluded areas? 
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. JIr ........ 'fotMDblm: (a) Yes. 
(b) The. areas are under ille control and management of G~venunent. 

POllTlON OF :rilE CALOUTl'A MAIDAN HELD BY 'rlll!! RQYAL TUBF CLUB 
. FOB USE AS A RACE CoURSE. ~. 

400. *JIr. O. O. BJswu: (a) 11 it a faot .that a porlion of the Caloutta 
'Maidan is held by the Royal Calcutta Turf Club for the. purposes of a 
Race Course? ) Is there any lease under 'which it is sO held by them? If 
80. what are the terms and conditions of the loase, .when is the lease due 

·to e~ire; Qnd is it intendod to renew the lease un i'ilorc profitable' te~8 
in keeping with rents paid for similar landt; in the localit,y? 

(b) What are the terms and conditions on which other portions of. the 
-Calcutta Maidan are being occupied b~' Fot thalJ: Golf and other Sporta 
Clubs, and by the Bonaldshay Hut 1 . . 

'1'he KOIlOlIfable SIr Harry KaIg: (a) A portion of the Calcutta Maida.n 
ia held by 1!he Royal Calcutta Turf Club on a leaae which'expirel iD.l986. 
'The term. and conditions of the existing lease may be seen from a COPY of 
it which is in .tbe Libn.ry of the House. I understand that the Govem· 
ment of Bengal are coU1lidering the quest·ion of a new lease. 

(b) I have asked the Local GOvernment for ~e infol"lnatio~ Iolld will 
lay it on the table in due cOUl'lle. 

ENQt7IllY BBGABDlNG TRB TITLE 01' GoVlllLNJlElfT TO SOlO PBOPDTIB8 
DT .orD nAB CALOtrrl'A. 

401. *.,. O. O. Btawu: (a) Is it a fact that some time ago the 0:'. 
:ernmeDt of India ditected an enquiry to be madfl to ascertain the title of 
Government to some properties jn and near Calcutta, including those men.-
tioned in the p~ceding questions? 

: . 

(b) U 10, what nre the properties in )'espect of which such inquiry 
W86 d!rected, alld what has been the J'(I!sult of such inquiry? 

(c) will Oovemment be pleased to .. -t,\te if a complete report of suC,h 
inquiry has heen obtained? If so, will Government be pleased to lay on 
the table a copy of such report., If not, will GoverBment pI_ae ,state 
wlIat steps are being taken to ~et an. ,early report? 

Cel) What steps were taken by (Jovernmont for conducting' such inqUiry, 
·if any, and what is the amount so far spent on it' . 

(e) Is it in contemplation ti'> dispose of any of tho s·nid properties 
belonging to. Government in an~near. Cal.cut.tA. that are no lonser required 
by Oovemment. after ascertamment f)[ Gov~rnment·f.. title in resped 
thereof? .. 

(f) Is i~ a fact that the property kn6\Vn as the 'Dak",biIJoRwRl" Maga7-i';', 
.and a portIOn of the Dum D~m Cantonment, hnvfl heen alrE'nd~.' rlisJl(l~ed (\< 

by Government upon aacertainment of GO'Vl'mmtmt's titlo therp-to ~ 'If so 
for how much? ' 



QOBSTION~ AND ANSWERS. 

(gll1 aD enquiry was directed as suggested above, and it the enquiry has 
not yet been completed, do Government propose to see that the inquiry 
'should be completed as early as practicable, and Government.'s title to al~ 
the properties in question sholIld be clearly ascertained and established, 
and not left in any state of doubt or uncertainty? 

Mr. G. B. 1'. TotteDham: (a) An c'Co.mination waR made recently of the 
records relating to certain militars properties in and near Caloutta. 

(b) and (0). A list of the properties in respect of which the examina-
tion WQi; undertaken is laid on the table. The result was of 
nIue, 80 far 88 t,he ~xamination went, in that it brought 

. together in 80 conyenient form a number of records bearing on the history 
of the sites which might otherwise have been lost mght of. The exami-
nation was not, however, completed because it was considered unneces-
dry to spend further money on it at present j nor do Government consider 
'it neceasary to publish the reports already received, as they were compiled 
.entirely for their owu information and convenience. 

(d) An officer of the Bengal' Civil Service was employed on the exami-
nation. The amount spent was approximately, Rs. 8,800. 

(e) Not at present, except for one plot, the disposq,l of which wu 
·contemplated by Govenlment before the examination began. . 

(f) The properties at Dakshineswar and certain· properties in Dum Dum 
have been sold by the Government of Bengal, acting on behalf of the 
'Government of India. The amount realised was in the neighbourhood of 
Rs. 9 lakhs and Government's title, wae accepted without question by the 
purch8l!ers. 

(g) There is no seriolls doubt &II to the rights of the State in thA pro-
perties. This being 80, Rlthough it is certainly of advantage to compile 
R clear record of the title in each caee, Govermnent do Dot consider that 
they would be justified in spending further money on such work attb. 
present moment. 

1. Fort William and B. H. H09pikl, Calcutta 
2. Indian Military Hospital, Alipore • 7'79 
I. RemouDt Depot, Alipore 16~87 
." I. I. Lines. Alipore 1S9'44 
IS. I. C. Lines, Ballygunge ~ • ,102'04 
6,:N08. 49 and 50 Colootola Street, Military Students Quartan (Medioal) 0'/16 
:7. Calcutta S~isb Headquarters, exQbiding 'I&nd leased from Bengal . 
. GovernmE'nt 1'81 
8. No.2 Dookyard Oft\('ial quarters Kiddaipore (R.I.V. Property) 
9' A. C. I Superintendent's quartan, Alipore 

10. A. C'. 2 Aaatt. Suporintendent's quarters. Alipora :. 
11. A. C. 3 Commissary's qllRrten, Alfpore 
12. A. C. 4 A. C. Factory Subordinatee quarters, AJipore 
13. A. C. 5 A. C. Factory, Polico. GuU'd Quarters, Alipore • '. 
U. No. 33 )fominptlr 
15. No.9 Rifle Range Road, BaUygunge • 

1'61 
'74 
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Ueut.-GolaDII8ir BIDIJ Gidney: Will the Honourable Member inform 
this House whether or not it is a fact that (a) in Hastings, (b) iii. Dum 
DulU and (c) in Barrackpore, t.bere ore properties (buildings and otherwise) 
belonging to the Army Department which are superfluous to requirements? 

. If the answer be in the II.ffirmuthe. will thE' Honourable Member inform 
this House whether Government intend to negotiate the sale of .all those 
properties? i 

JIr. G. B. 1'. Tot&eDh&m: I cannot give specific information about 
Hastings, Sir, at the present moment. There are certain properties in 
Dum Dum which belong to the military authorities and which are super-
fluous to their requirements and we are doing our best to get rid of them 
at a profit, As I have said in reply to part (j), we have already sold nine 
IUba worth of property in Dum Dum. 

Lteut.-Ookmel Sir Beuy QIduJ: AriaiDg out of the reply juat given 
by the Honourable Member, will he kindly inform this House whether he 
will institute inquiries as to wbether the buildings in Hastings are such as 
to be almost six or seven times the requirements of the etaft that inhabits 
those buildings? If it is A fact that they nrc superfluous to requiremen~, 

.. will the· Honourable Member effect a sale or whatever is unnecesaa.ry in 
tlw interests of Government? 

1Ir. G. B. 1'. ~am: I will certainly institute inquiries and I can 
assure the Honourable Member that we are only too anxious to sell any 
superfluous properties that we may have so as to secure a little much· 
nC'eded money for tbe Army Budget. 

REVISION 01' THE TonNQS 01' THE GIUND TB11lO[ Exposs. 
402. ·Dlw&Il Babadar A. lI.amaawaml MudaUar (on bel.all of Mr . 

. Muhammad Muazz8Ill, Sahib Bahadur): (/I) Will Government be pleased to 
state if it i~ not a fact that the time taken by the GrBnd Trunk Expresa 
between MoorM nnd Delhi il; now some three to four hours in excess of thRt 
used to be taken some months back? 

(b) Will Government state jf that is due to stoppages at many small 
stations on the Itarsi-Nagpur section /Iond in His Exalted Highness the 
Nizam's territory? 

(c) Is it a fact .that the .Express is made to wait between Mutt!'a and 
Delhi until the morning mails from Delhi to Bombn.y have passed? 

(d) Are Government aware of the iDconveniE'nce thereby ca.used to 
. through passengers? 

(e) Are Government. prepared to bave the timings SO revised that the' 
journey is made witbin the minimum space of time and that the Express 
is not. delayed on account of other trains having to pass? 

(f) Will Government be pleased to state if, I)n such revision, it is not 
possible to run the Express from Delhi toJ Madras and "ice ."sr./I in 46 
hours? . . 

Mr. P: B. 'Baa: (4) The time taken at present by the eoutb~bound 
Grand Tnmk Express. trains between Madras and Delhi is 2 hours longer 
than in March, 1982, by the north-bound Expre&8 it is 1 hour' 88 minutes 
1oD«tr. 
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'. (b) Since March, 1982, the number of stoppages between Itarsi and 
Nagpur and on the Nizam's State Railway hll6 decreased by two on ~ 
south-bound .train and increased by three on the nort4-bound train; the 
latter would Involve a delay of about 20 minutes. 

(c) 'l'he north-bound Grand Trunk E~preS8 is detained at l>alwal to 
cross 6 Up Great Indian Peninsula. Mail und at Asaoti to' croSs' 4 Up 
Bombay, Baroda and Central India Frontier Mail between Muttra and 
Delhi. 

(d), (e) and (I). The inconvenience caused to through passengers has 
1>een bro~ht .mor~ than once. to ~e notice of Government and they have 
'heen consIdenng 1D consultatIon WIth the Agents concerned how far it is 
possible to avoid or reduce it by revision of the time table; but the 
question presents difficulties as there is only a single line between New 
Delhi and Agra. Moreover, owing t{) the condition of the track and bridges 
'6n parts of the Great India,n Peninsula Railwa.y there are certain speed 
restrictions at present in force. The strengthening of the light track and 
weak bridges is in hand and the speed restriction on one section will 
be removed from lst March, 1933, and on another from 1st October, 1988. 
From 1st March the ",ime taken on the run over the Great Indian Peninsula 
Railway will be reduced by 1 hour 20 minutes on the north-bound train, 
and by 25 minutes on the south-bound train. From 1st October it is 
hoped it will be possible to reduce still further the time in each direction 
-over the Great Indian Peninsula Railway. ,. , 

Kr. 1'. lil. James: Is the Honourable Member aware that the upper class 
-carriages of this so-called Grand Trunk Express are invariably very old 
and that the third class carriages are almost invariably a disgrace to any 
Ruilway Administration? 

Mr. P. B. :&.au: ,That complaint has been brought to the notice ol 
Government and the Great Indian Peninsula Railway Administration has 
been asked to look into the matter. J 

Kr. 1'. B. James: Would the Honourable Memher also direct inquiries 
to be made to the Madras and Southern Mahratta Railway? 

1Ir~ P. B. Jl.&u: Yes, Sir; I phall send a copy of these questions and 
'answers to the Agent, Madras and Southern MaIiratta Railway. 

·CONJ'IlUU.TION OF OERTAIN CLERKS IN mE IllPEIUAL SEOBETARIAT. 

403. -llr. S. O. Kttra: (a) Is it a fact that in tho ~.perial Secre-
tariat there are clerks who qualified. themselves for FI_rs~ or ~e~o.nd 
Division prior t{) 1931, but IJave not, yet been conftr~ed 1~ the Dl'v'1810n for which they qaulified, , .while those who qualified ~ j;he 1~31 
(competitive) examination have been confirmed in the vacancI~s. set a~l~e 
10r external recruitment, in preference to the former, .u!lder. lDStructI~>Ds 
issued by .Govemment regulating recruitment to the mlDlstenlll establIsh-
ment in the Government of India offices? , 

(b) If the reply be in the affi~ative; will. Govt:lrnment .kindly state the 
reasons for making external recrUItment, even for a specIfied n11plber of 
vacancies, w}len duly qualified candidates coupled with long expenence of 
·office work. are available? . . . 

'(0) Are Government a~are of the discontent caused by this ,p.~tice? .' 
/ .. i:/" '.;.~.~., ",j" 
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(d) Are .Gc:vernm~ prepared to ~idel' the desirabllitr. of 8ri1~ndin& 
the afore&ald Instructions 80 8S to postpoBe ext~mal recruItment tIll the 
qualified. candidates already in semce have secured ~ation in th& 
Division' for which they have qualified? If not, why not? 

fte 1IoIlouable SIr BarIJ Ball (4) Yes. 
, (b) I would ref€'.r the Honourable Member to the replies given in thi,' 

House on the 11th February, 1981, and 28rd September, 1981, to question. 
Nos. 178 and 783, respectively. J { 

(e) and (4). Certain representations were received in 1980 and th~ 
orders iB8ued by Government will be found in the Home Departmen. 
Office Memorandum No. F.-94/SO-Ests., dated the 18th February, 19811) 
a copy of which is in the Library of the House. I would invite the 
attention of the Honourable :Member to paragraph 3 of that Office Memo" 
randum which makes adequate provision for the promotion or confirmation 
of existing qualified men. Government are not aware of any preaent 
discontent in the matter Bnd do not. see sufficient justification for post-
poning external recruitment as suggested by the Honourable Member. 

REVI8IOH 0 .. BoALES OF PAY FOB NEW ENTRANTS TO THE IMPDLU. 
SEOUTA.BIAT. 

404. -Mr. S. O. 111m: (a) Is it a fact that the Government of India 
contemplate revising the scales of pay of "new entrnnts" to t,he ministerial 
establishment in the IDlIperial Secretariat? 

(b) If th~ reply to part (a) above be in the affirmative, will Govem-
ment please define the term "new cntrant!!!" in so far as the application of 
the revised scales of pay is concerned l' 

(e) Will Govemment kindly state what wi!l hl! the scale (new or old) to 
which the following categories of the Becretariaiestabliahment. wil'l be 
entitled after the introduction of t·he revised scales of pay: 

(I) permanent First Division clerks if and when promoted to 
. Superintendentship; 

(il) clerks permanent in Third or Second Division and officiating in 
Second or First Division (for which they have qualified) if and 
when confirmed in the division for which they have quaJifi~; 

(iii) qualified olerks who have not secured permanent posts owing 
either to lack of vacancies or to the preferential treatm~t 
Recorded to the candidates recruited against the vaeBDciea 
set aside for external recl'Uitment? 

ftI BoJumabie IIr B&1'IJ Bali: (tI) Yes. 
(b> and (e). Government are at present cOlllidering the principles 

wbich will regulate the application of the new' SCUM of pay and propOse 
to reach conclusions on these at the same time that they reach CODClusioDa 
ahout the new scales. These prinoiplei will govem the special ClMe. to 
which ~he HO'DOurable Member refers in his questiOll. 

, . . 
Dr. IlaaM'. Ahm.,: Does this inqUiry extend to the Railway and 

Jt-oaW Departments? 
fte Kcmoarab1e SIr Barry .... : The inquiry ooTers all the services 

tiIU1er'tI!e CeIl_l aoTcnmedt, aDd; as far as I know, includes also the 
JWlway semces. - , 

, 



COII'liro~AL CoKPOsmmr.- tit .OI:BTAIN CA.DBD O:N' TR1Il G:aJtA.T lNDLU 
PEl'CtNSUL.\ RAILWA.Y. 

4Oi .• iI:. CIoIWAmt II, B. Pari: (a) Will Government be pleased to 
lay on the table a statement showing: 

the number of (i) Hindus, (ii) Goanese, (iii) Muhammadap.s, (iv) 
Anglo-Indians, (v) Parsis, (vi) Indian Christians, nnd (vii)_ 
Europeans working in the Great Indian Peninsula Railway 
holding jobs in the Loco. Department as firemen,. drivers, 
Loco. Inspectors and Loco. Foremen; and the number of: 
persoDs according to each of the above communal classifica-
tions working in the Carriage and Wagon Department? 

(b) Will Government be pleased to state whether it is a fac~ that 
Anglo-Indialls have been replaced by Goanese and Parsis on "graded" 
stations such as Kirkee, Lonavla, Karjat, Narel, Kalyan (Passenger 
Station), Kurla, Dadar, Amla, BycuUa, Poona, etc., as Station Masters 
and Guards? 

(c) Will Government be pleased to furnish a list of names of the 
Goanese on the Great Indian Peninsula Railway who have ohanged their 
British names to get into the "A" grade European scale? 

Mr. P. B. Bau: (a) All the available infonnation is contained in pam-
graphs 194-100 of Mr. Hassan 'B report On the repreBentation of MuOm& and 
other minority communities in the subordinate Railway Services, which is 
available ;n the. Library of the House. 

(b) I am Bending 1\ copy of t.he question to the Agent of the Great· 
Indian Peninsula. Railway and shall lay a. further reply on the table in due 
course. 

(r) Government have no infonnati6n and regret they are unable to. 
collect it in view of-the time and labour involved. 

Lieu~.-Oolon.l Sir Benry Gidney: With all respect to the Goanese coin-
munity and with no desire to raise a communal issue, will Government 
inform this House whether Goanese are Indian British subjects or are 
they Portuguese subjects? 

'!'he J[onourable Sir Joseph Bhore: I should like to have notice of that 
question. 

Liellt.-Oolonel Sir Henry Gidney: Thank you; I fully expected that re-
ply. Are the Goa)lese foreigners? 

'!'he Honourable Sir Joseph Bhore: I am afraid I cannot distinguish tha.t 
question from the last. 

Lieut.-Colonel Sir Henry Gidney: In view of the reply or rather no 
reply given by the Honourable Member, I will 8sk another Department of 
the Government of India if I may, the Home Department, to answer this 
question. Is it or is it not a fact that in 1914,-1 think that WitS the' 

. year,-the Government of India in the Home Department, issued an order 
that no foreigners ~hould be employed in any Government post without the 
speciaI sanction of the Government of India in the Home Department? 
Moreover, as GoIil1ese-:I exclude those domiciled in India--hRve openly 
declared themseltes 8S Portuguese subjects, I ask the Honourable Member 
itl oharge of the Hhrri~ .De,,·a~m~nt wh~th~r, . if such a.n order .e~I"1iI is it 
"ight to employ the Gollfieae'm any DepaTtment of Oovernmeat, 

,r;. 
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The Honourable Sir Hany Halg: The Honourable Member can hanlly 
expeot me without notice to carry in my mind whether a particular order 
was issued in the Home Department in the year 1914. If he will .allow 
me an opportunity of consulting the records of the Home Department, I 
will later on give him an answer. 

Mr, It. Ahmed: Is it a fact that many of the Goanese are living in the 
Iqdian cities and .other places in British India from time immemorial and 
that they havebe~me residents of India exactly like the Anglo.Indians 
and domiciled Europeans? (Laughter.) 

A17XILIA.BY FOBCE IN INDIA. 

406. -Mr. GoIwamtK. K. Purl: Will Governm~nt be pleased to state: 
(a) the number of men in the Auxiliary Force, InJlia, 
(b) the cost of the upkeep of the same, and 
(e) whether there are any Goanese in the rank and file of the same? 

JIr. Q. K. 1'. "l'OtteDluml: (a) The strength of the Force is appl'Oxima,tely 
29,000 of all ranks. 

(b) The annual expenditure is about Hs. 78 la.khs. A reduction of 
Rs. 15 lakhs is anticipated if the Auxiliary Force (Amendment) Bill is 
passed into law. 

(0) Goanese are not eligible for enrolment in the Force. 

Lleut.-Oolonel Sir Hiill)' GldDeJ: Considering the fact that the Auxiliary 
Force is meant entirely for European British subjects, is the Honourable 
Member aware of the faot that many representations have been made to 
him that there are today many Goaneae in its rapk and.file? 

:Mr. Q. K. 1'. "fOtMDbND: I was quite unaware of that fact, Sir. 

Lieut.-ooIoDel Sir JlIIlI)' QidDe,: Will the Honourable Member be good 
enough to make inquiries anct ascertain the fact? 

:Mr. Q. K. 1'. "l'OtteDham: Certainly, Sir. 

Dr. Zlau4dba .Ahmad: Mav I know if the Goaneae who serve in tbe Rail· 
way or Military services of the Government of India are required to take 
certificates of naturalisa.tion'l 

Mr. Q. K. 1'. "l'o&teDbaa: I should like to have notice of thati question. 

Mr. H. P. :Mod1: Is the Honou1'llble Member aware that the Goanese 
are more important to the general c01DJll~ity as controllers of our house-
holds ·and kitchens than Anglo-Indiu Muards. and firemen on the Railways? 

Sl7PPLT OJ' W AmI CLoTmJro TO THB At7XtLIA.BT FOBCE IN mIA. 
" . 

4IYi. -xr. Galwaml X. a. Purl: Will Government be pleased to state" 
whether ·the Auxiliary Force, India, is. .upplied: witi W8l'm clothing in the' 
winter to Pl'Oteet themselves· when tlley proceed on military duty at the 
camp ofexercis.e whi~his h~ld .. in ~e wint8l' · ...... 0.1, 
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111'. Q. K. I';~: Yes. Jerseys and greatcoats may be is~ued 
on the authority of the District Commander. 

EJaaLOnmNT 01' MUSLIMS IN TlDI CLEmcAL STAJ'I' 01' TKJI BALUOBISTAY 
. POSTAL DrvIsION. 

408. *1Ir. II. IIUWOOd Ahmad (on behalf of Seth Haji AbdooIa 
Hamon): (a) Will"Govemment be pleased to state low many vacancies in 
the clerical staff occurred in the Baluchistan Postal . Division during the 
years 1929 to 1981? . 

(b) How many of them were given to Muslims and how many to non-
Muslims?, 

(c) If none was given to Muslims. was there a majority of Mussalmanl 
in the department concemed and who is responsible for not observing 
the Govemment orders issued in Home Department Memo. No. F .. 176{ 
25-Ests., dated the 5th February, 1926, and what action do Government 
propose to take in the matter? i 

(d) Is it a fact that the officer in charge has now been appointed al 
:Assistant Director, Posts and Telegraphs, Karachi, in which post he will 
control the whole recruitment in Sind and Baluchistan Oircle? 

(e) Are Government prepared to transfer him to some other circle and 
replace hiOi by a Muslim 01' European offic:er to Bkfeguard Muslim interests; 
if not, whJ not? 

'!'he Honourable Sir JIrank :l'01ce: (a) Four of which one was not filled 
up. • 

(b) None to Muslims, two to Hindus and one to a Sikh. 
(e) The reply to the first part is in the affirmative assuming that by "the 

department concerned" the Honourable Member means the 'Baluchistan 
Postal Division'. As regards the 2nd part, Government orders referred to 
by "the Honourable Member have been duly observed. The third part does 
not, therefore, arise. 

(d) a.nd (e). Do not arise. 

INADJlQUATII E.tPLOYMIINT 01' MUSLIltiS IN THE CLERIOAL CADRE 01' TO 
K.uu.om GENJlJUL POST OI'I'IOE. 

409. *1Ir. II. lllIWOOd Ahmad (on betalf of Seth Haji Ahdoola 
Haroon): (a) Will Government be pleased to st.a.tf:' whether it is a fact that 
d!1ring the years 1929 to 1981, 16 vacancies in the clerical cadre including 
two of lower grade clerks occurred in the Karachi General Post Office? 

(b) Is it a fact tha.t out of these 16 vacancies, only two were given 
~ Muslima~ 

(c) If so, do Governmtmt consider that their orders conveyed in Home 
Department Memora.ndumNo. F .. 176/25-Eats., <J!1oted tle 5th February, 
1926. have properly been observed? If not; what action do tlovernmant 
l>ropoBe to take in the matter? 

"lhfl llonourable Sir JIr&llk lfGfce: Infonnation has been called for and 
"" reply will ;be 1a)~ on the table:"in d~ cOUrse. ' . 
• ,_ • • ~ I '~': _. ; • ,. • 
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AnolNTllD'f91' A Mu8LDt A8 BUD Cuamt. eo ..... eolfl)B.CB. I. 'I'RB 
K.uu.cm . GBNBJLAL PoST OI'l'IOB. 

410. ·Mr. •• "'wood Ahmad (on behalf of .Seth Ha.ii Abd,oola 
Haroon): (a) Will Government be pleaSed to state since when the appoint. 
ment of Head Clerk, Correspondence (tSlelection Grade), of the Karachi 
Bead o1ice was created? 

(b) Is it a fact that this post haa alw&ys been helel by Don·Muslims? 
(0) If the leply to part (b) be in the afihmati'Ve. are Oo'Vernmenii 

p!'epared to Appoint a euitable Muslim to safeguard Muslim interests? 

The Honourable Sir J'rank Noyce: (a), (b) and (c). Government have 
~o information and do not consider it necessary to call for it as the post 
~n question is not filled on communal considerations and it is no part of 

. the duty .. of the incumbent to safeguard the interests of any particular 
community .. 

MluGBB RlIIPBBSBWTATION OJ' MUSLIMS IN THB ACCOUNTS AND 
CoBB.1l8POimDCE BRANCHES OF THB KARACHI GENERAL POST OPTICB. 

411. ·Mr ••. Jh8wood .bm'" (on bel:.alf of Seth Haji Abdoola 
Hnroon): (a) Will Government be pleased to state the number of Muslim 

. and non-Muslim clerks working in the account. and co~pODdence 
branches of the Karachi General Post Office? Is it a fact that Muslims 
are not adequately represented? 

(b) If f;l), jf, it a fact that applicatio~s of MUflli~ staff for appointments 
in these branches have constantly been refused? . 

(c) Will Government be !pleased tb state the reason for doing so, and 
are they prepared to issue ordem for nn adequate representation of 

. Muslims in these branches in future? 

"'!he Boaourable Sir J'raDk Bo)'ce: (n), (b) and ~c). Government have no 
infonnation and do not consider it necessary to call for it smce postings ol 
officials in the different branches of an office are not made on the basi' of 
communal representation. Government are not. prepared to ord~r any devi-
ation from the normal procedure in the interests of any particular com-
mllOity. 

Mr. Lalchand N.'Va.1ra1: Will the Honourable Member be pleased to Bay 
if a Hindu official MIl safeguard the interest. of a Mubammadau:~nd a 
Muha.l:nmadan official oan ~eguard the interests of HiodQs? .. 

fte BODOIIr&ble Sir I'raak NOJoe: That, Sir, I am glad to say, broadl)' 
.speaking, has been my experience .since I took chB:l'ge of this Department. 

AnOINTMENT 01' A NON-HINDU AS ASSISTANT DmEOTO.B 0.' POSTS ANJ) 
.. , :: lI'stBGBUu·m SIN:D.;. " ., .. 

" .412. • ...... ~~ .• '1Qa4 (.QI). .. beh~1f .. of , 'S~th, '.nail. Ab~QQla 
'Haroon):(a) IR it" faCt·that the Director •. :rQrtte~<l,T~r~~ph". ~~al;l)l, 
and Assistant Director, Posts and Telegraphs, in Sind are both Hindus' 

; .. (bl III it also. 6 f~ttllat on; lQ~; ~~;., ~W'e : .. tqop."~ of 
Mr. Mahomed Saidullah; . the 1Me !!Auift*~ l)~"" ~ theRbJ 
making room for Mr. Giandev, the present AYlistant Director, Mesln. IC. 
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1:l. Mahomed Ayub }{bubo, M.L.C., Bnd Shaikh Abdulmajid,M.L.C., 
-of Sind protested to the Director General against this ~tion of the Hindu 
Director, Posts and Telegraphs? And, if so: 

(i) what, flCtion did the Director General take in t.he mattGl'; aod 
(ii) are Government aWl11'e that Sind and .Baluchist.an is pRo 

dClminantly a Muslim province, and are Government. now 
prepared to transfer Mr. Giandev to some other circle and 
replace him by a. Muslim 01' a European officer to look after 
Muslim interests? 

The Hollourable Sir Prank lf0108: (a) Yes. 
(b) (i) 1\Ir. Sllidullah ",:as transferred in the interests of the adminis. 

tration and not in orner to make room for Mr. Giandev. On receipt of 
communications on this subject from certain Muhammadan gentlemen, in-
cluding those ment,ioned by the Honourable Member, the Director General 
personally examined the CAfle and satisfied himself that there were:no 
~unds for interfering with the order of transfer. . 

(iti The reply to the first part of this question is in the affirma.tive and 
to the second part in the negative; in this connection the Honourable 

. Member's lIttention is invited to the reply given to part Cd) of his starred 
question No. 1672 on De.cember the 14th, 1982. I ma.y odd that it is no 
part of the duty of nn Assistnnt Director to look after the interests of any 
one community in particular. . 

LICENSING OJ!' NEW LIQUOR Su:OPS IN NEW DBLBl. 
413. ·Sardar Sant S¥: (a) Has the n.ttention of Government been 

drawn to a note published in the National Call of·the 25th January, 1988, 
on page 6, column 6, under the heading 'Glut of liquor'? If so, is it & 
fact that new liquor shops are to be licensed in New Delhi? If so, how 
many? HoW' many licences for the sale of foreign and country liquof 
&re already in existence? What is the need of new licences? .' 
. (b) Are Government aware tl:.at feeling against tho grant of new licences 

for sale (.f liquor. is very strong and that the popular demand is to reduce 
the number of such shops rather than to increase t.hem? 

'!'he Boaouiable Sir GeorJe SchuRer: Government have seen the note. 
The statistics asked for by the Honourable Member are being collected and 
will be laid on the table in due course . 

• 
DETENTION OF STATE PRISONER FUAL ELAlD IN THE MUZAI'FAB GARK 

StrB·JAIL. 
414. ·Sardar Sant Singh: (a) Is it a fact that one Fazal Elahi, Qu~baa, 

is detained in Muzaffar Garh Sub·Jail as a State Prisoner, since the 27th 
August, 19801 If so, has he been informed of the oharges' which led to 
ltis a.rrest 8;J,')cfd.ntion? Has his expla.nation been oalled for? I 

(b) If tho anSwer. to part ('" 'he in the negative, is it not' a fact that 
ac~ding .to ~es made under. Regulation m of 1818. the oase of such 
P8rsoJftJ is' plaoed before j:udicilll ofticers within liix months of their arrest;~ 
If so, why Faial El8.hi's case has not been referred to such ofticel'B for 
their opinion? If it· haa bj8n referred, what was the opinion of such 
officers? WAf! ·any.expJariafion oalled. for:'from ·the ;prisQDer? • . .. 
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(c) Is' it a fap that Fazal Elahi is suffering from some trouble in the 
rigl:.t side of his abdomenal region and that .. stiff oord has been formed 
which disease has not been diagnosed by the local medical men? Is iii • 
fact that the Deputy Commissioner of the District was informed of it by 
the prisoner? Is it also a fact thab the Deputy Comm:issioner has DOt cared 
to send any l'Qply and that no steps have been taken to help the prisoner? 
If so, what steps do Governm.ent propose to take to relieve this trouble of 
the prisoner? , I 

ft. lIoDoarable Btr Harry Kala: (a) and (b). Fazal Ela.hi has been 
detained as a State Prisoner since the 28th August, 1980. 

There art:! no rules made under Regulation III of 1818, requiring the 
submission to judicial officers of oases of persons detained under that 
. Regulation, and no sueh action haa been taken in this case. 

(e) The State Prisoner complained last month of some -abdominal 
trouble, but the Civil Surgeon was unable to discover anything wrong with 
him. The Local Government have already made arrangements to obtain 
the opinion of t\ second doctor with a. view to suggest future treatment for 
the prisoner. '" 

NOB-DBLIVlIlRY OF CEBTAIN Boo'ltS SOT J'OB !'BOlli LolmOB BY &lAD 
ParSONEB F AZAL ELAm. 

415. ·Sardar SaDt Siqh: Is it t\ iact th9.t Fazal Elahi, Qurban, a 
State Prisoner, sent for certain books on Socio-Economical subject from 
London after obtaining permission from the Inspector General of PrisOJ,ls? 
Is it a fnct that books havf. come, but have not been delivered to the 
prisoner? If so, why? Is it a fact that these books have not been kept 
in the prisoners' private property as "objectionable literature"? 

The Honourable Sir Barry Balg: With your permission, SU', I will reply 
to questions Nos. 415, 416 and 417 together. I am ascertaining the fact. 
from the Local Government and will lay a statement on the ta.ble in due 
course. I 

AlucA. OJ' '!'BB W ABD IN WHICH SUD ParsonB F.AZAL EL.un 18 DlPT. 
+416. ·SaIdar sam. Singh: Is it a fact that the ward in which Fual 

Elahi, a State Prisoner, is kept is too small? How many detenus are 
living in this ward? What is its area? Is the ward big enough to allow 
strolling? What exercise is provided for the detenus? 

LAn DEuvUY OF COBBESPOlmENCE. OJ' STAn PaIsONEBS IN TO 
MUZAFFAB GABH SUB-JAIL. 

+417. ·Sardar SlDt Singh: Is it 8. fact that tr.e corresrpondence of the 
State Prisoners in Muzaffar Garb: Sub-Jail is delivered to them after th& 
lapse of " month or so? If so, why? 

CoNSTITUTION OJ' BALUCHISTAN INTO A GOVEBNOB's PBOVJNOB. 
418. -Mr. M. "'wOOd 'bmy (on behalf of Seth Ha.ji Abdool81 

Haroon): (a) Will Government be pleased to state whether their atten-
tion has been drawn to a resolution passed by the All-India Baluch Oon-
ference recently held at Jacobabad on the 27th, 28th and 29th Dec~berr 
1982, demanding that Baluchistan be constituted into a Governor's Pro~ 
vince? 

• 
f'or Allnrerto this question, .U AliIwet' to queltion ,No. 415. 
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(b) Are Government prepared to do'so and thus fulfil the 1000cherished 
aspiration of the Balueh masses as well as of the Musaalmans of India? 
If not, why not? 

Mr. B. A. ~. Metcalfe: With your permission, Sir, I will answer 
questions Nos. 418 and 427 toget.ler. " 

The AU-India Baluch Conference represented no body of public opinion 
in Baluchistft.n and Government see no necessity to take any e.ction 
on its resolutions in this connection. " 

PuBLICATION OJ' CoNVENTIONAL AND TRADITIONAL LAw IN A BOOK·FoRM 
!'OR USE OJ' BALUCHISTAN OJ'J'ICIALS. ' 

419. *1If. K. Kaswood Ahmad (on behalf of Seth Haji AbdooIa 
Haroon): Will Government be pleased to state whether they intend ~ 
publish the conventional and traditional law in a book-form so as to enable 
the officials of Baluchistan and Jirgaa to conduct their activities in the 
light of conventional Statute Book, as demanded in the fiftb Resolution of 
,the All-India Baluch Conference? 

1If. B . .A.. P. Ketcaue: A "Manual of Customary Law" already exists 
and is at the disposal of officers dealing with cases which go before jirga.8. 
This manual is regarded as authoritative on all questions of riwaf or custom 
and is consulted when occasion arises. 

MEASURES TAKEN IN RESPECT 011' FbALE EDUCATION, ETC., IN 
BALUCHISTAN • 

420. *1Ir. •• K .. wood Ahmad (on behalf of Set1:l Haji Abdoola. 
Raroon): Will Government be pleased to state what measures theI intend 
to take in Baluchistan in the matter of female education, as also to uplift 
the moral, educational, social, and economic advancement of the masses? 

1If. G. S. Baipa1: The 10 Girls' schools which already exist in 
Baluchistan are considered sufficient to meet the present demand for the 
education of women in tt_e province. 

REDUCTION 011' LAND REVENUE AND GBAft 01' TJl.r.A.VIB TO AGBIoUr.TuBISTS 
IN SIND AND BALUOBISTAN. 

421. *.r .•. Kuwood Ahmad (on behalf of Seth Ho.ji Abdoola 
Hamon): (a) Has the attention of Government been drawn to Resolut.ion 
No. 20, passed by tle All-India Baluch Conference, urg.ing the authorities 
of Sind Baluchistan and States Confederation of Baluchistan to reduce the 
land re~enue charges by 50 per cent. for onE' year and to grant takaviB to 
agricult.urists, in view of the economical depression? 

(b) What steP'dO Government propose to take in the -matter in respect 
of Baluchistan? 

Mr. Q. S. BaJpal: (a) Yes., , 
(b) Only five tahsils in BAluchistan pay land revenue in cash and the 

Local Administration is always ready to consider applications from these 
areas for remissions on their merits. In foct consider,able remission! hp,ve 
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aJready been grAnied this year. Ela.wi.ere in Baluchistan land revenue is 
paid in kmd,' being a fraction of the agricoltura.lproduce aetually,harvested. 
Consequently with a. fall in the value of the produce the cath value of tle 
share 'Paid by the cuIt.ivators automatically decreases in the same propor. 
tion. Even so, cases of special lardship receive gene1'Ous contlideration. As 
for takavi loans, the DOrmal annual amount distributed has been augmen~ 
by roughly 75 per cent. this year. 

Mr ....... 004 Ahmad: What proportion of the produ~e is realised 
from these Baluchia? . . 

Mr. G. S. Bajpal: I think, Sir, that it varies from Tahsil to Tahsil, and 
if my Honourable friend wishes to have detailed information, I shall collect 
it and supply it to him. 

Mr ••. KUWOOd Ahmad: Will t.he Honourable Member be !pleased to 
"la.y On the table the infonnBtion on this supplementary question l' 

111'. G. S. BaJpal: If the House wishes the infonnation to be laid on 
th~ table, I shall do so witt pleasure. 

Sir Oowasji JdhaDglr: What will it coat to get the answer to the supple-
mentary question? i· 

Mr. G. S. BaJpai: I'should think tl:a.t it will mean the reproduction of 
·one whole chapter from the Land !tevenue }Iallunl of Baluchistan. 

Dr. Ziauddin Ahmad: The Honourable gentleman in his reply might 
refer us to the particular chapter by mentioning the pages and the. number 
·of the chapter. 

JIr. G. S. BaJpal: My Honourable friend raises t.t.at point in a supple-
mentary question, and I hope the House will agree that it is imrpoilsible for 
me to carry references like that. in my head. 

DELETION OJ' TIm SPECIAL Cr..&.U8E OIl' THE FBoNTIlDB REGULATION. 

422. -Mr ••. 1lalw004 Ahmad (on behalf of Seth Haji Abdoola 
Haroon): (a) Will Government be pleased to state wl".ether their attention 
:has been drawn to Resolution No. 22, passed by the All-India. Baluoh 
Conference, requesting that the speoial clause of the Frontier Regulation be 
deleted? • 

(b) If so, are Government prepared to consider the question whether 
it is advisable to delete the said clause? 

The Baaourable Sir BarrJ ail: (a) Government have ,seen the 
resolution. ' . 

(b) The terms of the resolution are somewhat obscure, .It js .not.clear 
w hat is meant hy .. special clsllse of FroJ;ltier Regula.tion'·. rllimy' cafle the 
~atter nppeal'$ to be primarily for the conSideration of the 'Gov~meDt ~f 
BoIl1bny, and ~he. Cdpference . h~ no doubt taken steps to bring It ·to the11' 
notice. ' .' . ,," c.' " .. , 
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A.nOINTMENT OF .A SELECTIONBOABD FOB THE PUBPODOJ' RJKm~8 
TO GOVERlOIENT DEI' ABTXBNTS 01' BAliUOBISTAlII'. 

423. *Xr. K. K .. wood Ahmad' (on behalf of Sett Haji Abdoola 
Haroon): Are Government pre~ared to ,appoint a. Selection Board, 88 has 
bet:'n demanded by the AU-India Baluch Conference in their Bosolutian 
No. 24, for the purpose of recruitment to the Government Depa.rfments of 
Balud.istan Bnd to see that every vacant post is prorperly advertised by the 
.authorities when required to be filled in? ' 

JIr. B. A. P. Ketcalfe: The resolution expresses It desire that aU Gov-
.el'nment appointments in Baluchistan should be filled by a. SeleetiOn B08.Fd 

. presided over by an official nnd consisting of eight members,. of whom 

. 'apparently only three would be nominated by 'Government. Government 
Ilre not prepared to adopt the suggest.ion. Nor arc they prepared to 
lldvertise every VQC'ant post in Baluchistan Government service. 

Mr. K .... wood Ahmad: ,The Government have said tt.at only three 
fire nominot,ed Ilnd that the total number is five. How are these five men 
,tuk ... n in nle Board or Committee. 

Mr. B. A. F. Metcalfe: 1 do not think tl:at the resolution explains that 
'I1t fill as far 08 I remember. 

lIIr.Lalchand Navalrai: What is the 'present system of recruitment in 
Raluchistan? 

JIr. B. A. p. Metcalfe: I should like thnt question to be put a little 
more definitel:\'. There Ill'e various postil in BalucUstun which are rocrQ,ited 
in n variety of different wa~'s. 

Mr. Lalchand. lfavalrai: Wha,t about the Agent nnd other Commissioners 
Telnting to the Civil Administration? 

Mr. B. A. 1'. Ketcalfe: The Agent to the Governor General is selected 
o;\' His Excellency U.e Viceroy.· The other officers are taken from the 
l"ol'eign and PoIiticnl Depnrtment which is recruited in a. manner which is 
lmown t<> the Honourable Memher. 

1Ir. 'Lalched XanIral: How is the subordinat,e staff recruited? 

Mr. B. A. p. Ketcalfe: If the Honourable Member refers to tt.e 
ministerial fltaff, I am afraid I must ask for notice of that question. I 

,-cannot gi~e him any details. . 

, Mr. M. )[alwood Ahmad: Will the Honourable Mem.ber be pleased to 
state in which pallers these a~vertisements are publislied? 

Ill. B. A. 1'. Jletca1fe: I am not sure what· adverlisement" the. HaDour-
able. Member refers to,. 

'.Mr ••• lIaswood Ahmad: 'l'here is in -this question ~enti?ned t.l.a&.eyer,r 
vacant post is properly advertised. I want to know Il1 whICh papers,·lt_}J 
advertised or whether it is not advert,ised at all? 
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Xl. E . .A. 1'. Metcalfe: If posts are ndvertiBed at RIl, I imBgine they 
would be advertised in papers published in the Punjab. I am not sure whe. 
ther Rny papers are published in Baluchistan. I think that thele arp. Ullne. 

Dr. ZiauddiD Ahmad: Are these 'persons of the ministerial s1!aff appoint-
ed by the Agent to the Governor General, or are they appointed by the-
relevant. Department of t.he Government of India? 

Kr. B . .A. 1'. Metcalfe: It would depend entirely upon what t,he particular 
Jlost was. I imagine tl:.at subordinate ministerial appointments are made-
in accordance with t;he rules laid down by the Agent to the Governor 
General. That would be 'Purely in t.he Civil Administration. In othel' 
Departments which are directly administered by the Government of India, 
appointments would presutnably be made in the ordinary way by the Gov-
ernment of India. I 

Xl. LalchaDd Kavalra.l: Does the Honourable Member know t1:.aii 
Sindhis are also recruite-.d in the minist.erial service in Baluchistan? Why 
should, therefore. advertisements be put only in t1:e Punj'ab papers and not 
in Sind papers? 

Mr. B . .A. P. Metcalfe: I did not say thAt Rdvert.isements were published 
only in the Punjab papers. They are probably published in the Sind 
P8lJlers, but I have no definit.e information on the subject. 

Xl. S. O. M1Lra: "'nat is the popuiation of British Baluchistan? Is it 
only a few lakhs? 

Xl. E . .A. 1'. MetcaIfe: The population of the entire province is 800,000. 
Of that province only a very small portion is strictly speaking British 
Balucr.istan. Bince a greater ,part of it consists of either the Kalat State or 
what is known as the Agency Area. 

Xl. Muhammad Yamin Khan: Are t·here no Baluchis available for 
appointment in Baluchistan, and is that, the re~~On why Government take 
recruits from Sind? 

Kr. E • .A. 1'. Metcalfe: That is probably largely the case. But actually 
the term "Baluch" is applicable strictly only to a. number which· is about 
175.000, of whom probably the greater portion is illiterate. 

Mr. S. O. JIltra: Do Government consider it very unfair to recruit peopl .. 
from outRide Billuchist.nn? As n. matter of fact, a large !portion of the 
expenditure for Baluchistan is met from t1.e Central' Revenues and not 
covered by the revenues realised in Baluchistan? 

Mr. E . .A. 1'. Jle'tCaUe: The Honourable Member is asking for aD 
opinion, which I ~m not prE:pared to giv~. ' 

REOBtT'INENT 01' BALuoms IN THE POLICE AND MILITARY IN BALUCHISTAN". 

424. ·1Ir .•. Kuw004 Abmad, (on behalf. of Seth Haji Abdool& 
Haroon): Are Government prepared to recruit in' Baluchistan the police 
and the .military in future purely from BnlucUB as has been demanded by 
the All-India Baluch Conference in their Resolution No. 25? If not. wby 
not? . 
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Xr. ·H. A. P. Jletc.alfe: .The resolution referr~ to by the lIonourable 
Member reads as follows: 

"The Conference dl'mands that the recruitment of the Police and Militia should be 
purely from the Baluchis and not from the outsiders:". '. 

It is presumed that the mention of .. Military" in the question is an 
error for .. Militia". The Mekran Levy Corps and Chagai' Levy Corps 
are at present recruited exelusively from Bnlllchis and Brahuis, but 
Balucbis ,m' not considered suitable for employment in the Zhob Militia: 
Baluchis ar,~ eligible for re<'nIitment in the Police service but few if any' 
,offer themE'E Ives for enlistment. Government are, therefore, not prepared 
to concede the demand made by the Conference. 

SAFEGUARDING THE INTERESTS OF BALucms IN THE RAILWAY AND POSTS 
AND TELEGRAPHS DEPARTMENTS OF BALUomSTAN. 

425. ·Seth Halt .A.bdoola Baroon: (4) Has the attention of Government 
been drawn to Resolution No. 32, passed by the All-India Baluch 
Conference, urging on Government that the interests of Baluchis should 
be safeguarded in the Railway and Posts and 'felegrnpl.s Dt'lpartments of 
Baluchistan? 

(b) If so. what action do Government propOSe to take in the matter? 
Mr. H. A. P. Metcalfe: (a) Yes. 
(b) The resolution referred to reads us follows: 

"The Conferenre urges upon the Government of India that the raiJway, 'post and 
telegraph and all other deI»'rtmf"Dts which are under the Government of India should 
be either transferred to the Baluchi Government or tbe Government should .lafeguard 
the rights of the Baluchis." 

The fir'>t alternative suggested is clearly impracticable since centrally 
administered departments cannot be partially prov~ncialised for the benefit 
·of one smhll province. 

The second alternlltive is unintelligible, since the resolution does not 
. state in what respects the rights of Baluchis should be safeguarded. 
Government accordingly do not propose to take any action on the 
.resolution. 

WAYS AND MEANS FOR EDUCATIONAL DEVELOPMENT IN BALUomSTAN. 

426. ·1Ir. 11. Jluwood Ahmad (on behalf of Seth Haji Abdoola 
Raroon) :. Wha.t measures do Government propose to take with regard 
to Resolution No. 39, passed by the All-India Baluch Conference, suggest. 
ing ways and mea.ns for educutional development by opening institutions, 
providing' scholarships and making primary education compulsory in 
Baluchistan ? 

1Ir. G. S. Balpat: The Honourable Member's attention is invited to 
the referer.ce to education in Balu('histan made by the Honourable the 
Education Member in his speech in the Council of State on the Snl March, 
1932, on :1 resolution moved by the Honourable Khan Bnhndur Chaudri 
Muhammnd Din. Government are a.Iive to the educational needs of 
Baluchistan which Honourable Member may rest I\ssllred will receive sym· 
pathetic a.ttention. The most urgent need of this area is' for an. Intennediate 
'College at Quetta and Government will endeavour to meet It as '8OOD d· 
fiilnnc.es pennit. 
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EI.JK1!oION OJ' ~DS '1'0 TIlE QUBTTA MU'NICIPAUTY. 

. t427. ·1Ir. M. IIuwood Ahmad. (on behalf of Seth Haji Abdoola 
Haroon) : With reference to repl~· given by Mr. H. A. F. Metcalfe to-
starred question No. 1264 on the 16th November, 1932 (vide Legisla.tive 
Asaembly Debates, dated the 24th NovMlJber, 1932, puge 2470). what 
action do Government propose to take in th~ matter, in view of the All-
India B.aJuch Conference Resolution No. 45 demanding thut Municipal 
Commissioners he eleot.ed by votes in the Quetta Municipality? 

PUNJAB POSTAL CmoLE OFnCB UD THE GOVERNMENT TELEGRAPH 
OI'PIOE, L.ulORE. 

428 ...... M. JlaawOOd Ahmad (on behalf of Mr. Mubtlmmad Anwar-ul-
Azim): (a) Has the attention of GO\'ernment been drawn to pages 8, 9 and 
11 of Tile Muslim Advocate, dated t,he 25th January, 1933, R weekly paper 
of Lahore? 

(b) Have Government gone into the allegation!! contained in the said 
article? 

(c) Will Government be pleased t,o state which of the allegations were 
found to be well-grounded and which of them groundless? 

(d) What action, if any, have Government taken or propose to take to 
set matters right in the Punjab Postal Circle office and in the Government 
Telegraph Office, Lahore? 

!tie Iloaouable 8Jr :rruak Boyce: (a) Government have seen the 
article in question. 

(b) No 
(c) Bnrl (d). Do not arise. 

AnOIN'l'MBNT OJ' lfusLIMS IN THE Snm AND BALUCHlSTA!Q' POSTAL ClB.c'LE. 

429. ·1Ir. II. lIuwood Ahmad (on behalf of :\£r. l\Iulmmmacl Anwar-ul-
Azim): (a) Will Government be plea!!ed to state whether the undenllentioned 
vacancies occurred during the years 1929 and 1930 in Sind and Baluchist&n 
Po~tal Circle and whether they were filled up as stated against them? 

omee or Diviaion. No. of FiDed up'by-
vacanoa. lIiDdu. If _lim. CbriAiaD. 

Ci) Q-"- G. P. O. 1 1 
Co) BaJaobfatan Diviaion . , , 
(Wi) Karachi Q. P. O. 10 , t , 
Ct.) Upper Sind Division 11 7 , 
C.) ·Lower Sind DivilioD . 14 • 8 ---ToW 40 24 12 , 

(b) If the figures stated in part (a) above are not correct, will GoveRl-
ment be pleased to state the correct figures? 

(c) II it & fact that the tule reaer:ving third vacancies for the memben 
~ IIdaority OC)II1IDUDities wa& not obeerved in Sind and Baluchistan Circle" 

tFor answer to thil qU8ItioD, tee aJllWer to question No. 418. 
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(ti) Ii it a fact that the Postmaster, Quetta, passed orders to "give 
two·third 9ppointments to members of the majority community and one-third. 
to members of Ilny of the minority communities", vi •. , Muh~mmadans, 
Sikhs, Parsis, Indian Christians, etc.? 

(e) Will Government be pleased to state whether any action was tuken 
to cancel the orders referred to in part (d) above? If so, what? 

(f) Will Government be pleased to state the names of the Postmaster 
and Town Illspector responsible for the issue of orders referred to in part· 
(d) above? 

(g) Is it 11 fo.ct that the Muslim population in Sind is 77 per cent., and . 
in Baluchistan 00 per cent. and 88 per cent. or thereabout in the Postal 
Circle? 

(h) Will Government bt: pleased to state the percentage of Muallms 
in the postal clerical cndres including Selection Grades in Sind and 
Baluchistan Cirole? 

The BODOurable Sir J'rank Boyce: (a) On the presumption that the 
Honourable Member refers to vacancies in the derical cadre, the reply 
is in the negative. 

(b) A statement showing the correct figures is laid on the table. The 
totals lU'e: vncllncies 37 appointments; 22 Hindua, 11 Muslims, 1 Sikh 
and 3 Indillr. Christians. 

(0) Thai fact is not 08 stated, 8S the Honourable Member will see from 
the figures just given. 

Cd) to (h). Information has been called for and will be placed On the' 
t&ble in clup. course. 

BlaUmen'. 

Filled up by 
No. of --_._-- ----

office or DivisioD. vacan- Mus· Indi&ll Other mea. Hindus. lims. Sikhs. Chris· commu· 
tiana. nitiee. 

-- -'-- ---
(i) Quetta O. P. O. · 1 1 .. . . .. .. 

(ii) Baluohistan Division 3 2 .. 1 .. .. 
(iii) Karachi G. P. O .• . 12 7 3 .. 2 .. 
(iv) Upper Sind Division . · 9 8' 1 .. .. .. 

(v) Lower Sind Division · 12 6 5 .. 1 .. - - -
Total • 37 22 11 1 3 .. 

l • oJ 
15 -

EJatLOYIlBS OJ' THE POSTS .AJfD TBLIlGLU'H8 DnAB'1'IIIIDT. 

480. ·.Mr ••. Kuwood Ahmad (on behalf of Mr. Muhammad A~w&r·u1-
AZim): (a) Will Government. be pleased to st.ate t.he names and full parti-
culara of the employees of t.he Poets and Telegraphs Department with leslJ 
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than 25 years service at their credit who have since been retrenched in the 
following tabular lorm? ' 

Name. Deaipat.iOD. Poetal 
II 

Circle. ,LengtJa of 8et\r1o .. 
BeMona 

for 
Retrenchment. 

I 
I 
I 

(b) Will Government be pleased to state which of the offioials Rtat~d 
in reply to p\rt (a) above appealed agaiDl.t their retrenohment and with 
wha.t result? 

(c) Will Government be pleased to state whether the appointmentr-
held by the officials stated in reply to part (a) above were all abolished 

,or converted? 

Sir Thoma :Ryan: (a) and (b). Government regret that the information 
'asked for II; not readily available. In order to obtain it an expenditure 
of time nnd labour would be required which Government do not consider 
would be commensurate with the value of the result. 

(c) It ii an essential condition of the retrenchment rules that the 
holder of a post is not to be retrenched unless 0. post in what, for the 
purpose of these rules, is considered as being the same cadre, is either 
abolished I)r converted and Government have no reason to believe that 
these instructions are not being carefully followed. 

DBPARTIO:NTAL Oll'P'ICIALS NOMINATED FOR THE SUPERINTENDENT'S 
ELUlINATION !'BOM THE Cli:NTBAL POSTAL CmoLB. 

431. ·Kr. K. Jluwood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
,Azim): (a) Will Government be pleased to state the total number of depart. 
mental officials nominated for the Superintendent's Examination from the 

'Central Postal Circle during the last 12 years? 
(b) Is it a fact that only one Muslim departmental official was nomi. 

nated for the Superintendent's Examination from the Central C~rcle during 
the . ~ast 12 years? 

The Honourable Sir ~ank .oyce: (a) and (b). The Honourable Mem-
'ber's attention is invited to the reply given to MI'. M, Maswood Ahmad's 
·started question No. 1493 on the 28th November, 1932. 

COMHVNAL COKPOBmON OF THE STAn IN SIND AIm BAL'UomSTAN 
, POSTAL CmcLE. 

482. ·Kr. K. 1luw00d Abmld(on behalf of Mr. Muhammad Anwar-u]· 
Azim) : ,(a) Will Government be pleased to 8tate • whether the communal 

.compositjon of the staff in Sind and Baluchieten Circle, given ,on' paps 7 
and 8 of the P08tal Advoc(Jttl, J~nu.ary, 1983, issue is co~ct, a,nd, if not, 
~i1i Governme.Qt, be pleased to state. the correct, figures? '. " 

( !'~" , . . ' ~ ." . • . • 
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(b) Is it a fact that the percentage of Muslim employees in Sind and 
Baluchistan Circle, w:ith 83 per cent. Muelim population, is nenrly 26 per 
cent. on the Postnl side and 1'72 per cent. on the Telegraph side? 

(0) Is it a fact that with the exception :>f 80-250 and 70-160 grade, 
with 1 M'U1iim Otlt of 117, there is not a single Muslim in the other seve'll 
upper and lower scales on the Telegraph Traffic Branch in the said Circle? 

'!'he Honourable' Sir Prank Noyce: I regret that I am not in a posi-
tion readily to check the figures to which the Honourable Member refers,;. 
but I notiC'e that they refer both to cadres to which direct recruitment 
is made and to cadres which are filled by promotion; wherens the orders 
of Government regarding the recruitment of members of minority com-
munities refer only to the former. 

The actual communal composition of any existing cadre is the result 
'of recruit.Jllent over a great many )'ears. If the Honourable Member is 
in posseFl'Iion of information indicating that e~her recently or at present 
recruitment has been or is being effec1ed in a manner at variance with 
the Government orders bearing on this matter, and will furnish it to me. 
I shall be happy to make the necessary enquiries. 

TRANSFER OJ' TIIPl POSTMASTER AND THE APPOINTMENT CLERK, SIMLA. 
POST OJ'FICE. 

433. *Kr. K. Kaswood Ahmad (on behalf of Mr. Muhammad Anwar-uf-
Azim): (a) Is it a fact that the Postmaster, Simla, and the Appointment. 
Clork, Simla, have both been transferred from their appointments? If so. 
why? ' 

(b) Is it, a fact that tranRfer of the officials stated in (a) above was 
due to the prcssure brought to bear upon the Director General, Posts snd 
Telegraphs, vide starred queEltions Nos. 1056 to 1058, dated the 9th 
November, 1932, of Bhai Parma Nand? 

(0) Is it a fact that the Muslim Appointment Clerk has been replaced 
by a Hindu clerk~ 

The Honourable str I'rank Noyce: (a) and (e). Government are aware 
of "the transfer of the Postmaster, Simla,' but have no informlltion as to 
the transfer of the clerk referred to as the Appointment Clerk (a. designo.-
tion which was misleading and has been abolished). 

(b) No, . 

JIr. K. Ka8wood Ahmad: Will the Honourable Member be pleased to 
state the reasons for this transfer? 

"!'he Honourable ,Sit JnDk Noyce: The reasons were administrativp. 
roasons, It was considered desirable that the officer in question should 
be transferred. and I am not prepared to explain further than that. One 
point that 1 should like to emphasise is that the transf8;l' had nothing 
whatever to do with any pressure brought to benr on thEl DIrector General. 
Neither I nor the Director General can 1)e subj,ected tQ ~y pres8~ in 
matters of this kind.' -.'., ,- ','," ' " , ' 

I ~",,":-!::' 
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CoHHU'NALCoiaosmON OF BORTElt! AND PORTEBSIN O£BTAllf 
R.AJLWAY M.uL SEBVIoB DIvISIONS. 

434. ·Kr. K. Kuwood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
,Azim): (a) Will Government be pleased to stat-e the number of (i) Hindu. 
; (ii) Sikh and, (iii) Muslim R. M. S. sorters and porters in the D. c.nd L. 
Dh·isions. separately? 

(b) Is it e. fact that Sikhs and Hindus are over represented in the 
.cadres of sorters and porters in the D. and L. Divisions on population basis? 

(e) Is it e. fact tha~ Muslima who are 56 per cent. in population are 
very inadequa.tely represented in the cadres of R. M. S. sorters and porten 
,in the D. and L. Divisions? Was there any order of Major Angelo about 
this with regard to the recruitment of Muslims? 

(d) Will Government be pleased to state the communal composit-io~ 
-of R. M. S. sorters and porters in the C. Division? 

'(e) Will Government ~ pleased to state the communal composition 
«jf t~ number of candidates on the waiting list of R. M. B. sorters aJid 
'Porters in the C., D. and L. Diyisions? 

(I) Is it a fact that enlistment of candidates of the majority community 
in the C., D. Rnd L. Divisions. vide (e) a~ove. shall perpeliuate preponder-
'8nce of only one community, which is against Government policy indicated 
bv Sir ~IAlcolm Hailev in 1928, on behalf of the Government of India in 
the Legislative Assembly? 

The Honourable Sir Prank .ayee: (a) to (/). I am not in posseBBioB 
-of the inf.)rmation for whieh the Honoura.ble Member asks, but would 
refer the Honourable Member to the latter part of my reply to question 
No. 432. 

REPRESENTATION 011' MUSLIMS IN THE OI'P'ICB 011' THE DIBBOTOR GUEJUL 
OF POSTS AND TELEGRAPHS. 

435, *Kr .•. lItaawood Ahmad (on behalf of Mr. Muhammad AnwRl'-ul-
Azim): (al With referencEo to reply to starred questiOll No. 182, dated the 
26th September. 1932, will Government be pleased to state whether the 
'DirectrJr General, Posts and ~legraphs requisitioned for candidates belong-
ing to the m;llf)rit~· communities. while addressing the Public Berviee 
CommilWion on the subject nnd, if not, why not? 

. (b) Will Government be pleased ill:> state the number of clerical 
:l'n~ncies in the office of the Di'rector General, Posts and Telegraphs. 
filled up by candidates sent by the Public Service OommissiOll ecoordinS 
ttl communities? 
, ' (~) 'wm Gov~l'!imeilt be pleased'to stBte the emsting elerlcril '~ncieB 
in the offi('(~ of the Dil'eciol' General, Posts Bnd Telegraphs. and whether 
Govtlmlnont Are p;ep&ied to take steps to secure increased representation 
Q(, Muslinls tn ftllit\i8 up t,~e "e.canci~? '. . 

;'. '!ti, :ltonouroie itr rl'Ulk ttoyce: (a), Yes; the latmt p_t; doo.bot 
arise. 

(' 
1. • 
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(b) IDc.dus 10, Muslims 4, Anglo-Indians 2 and Indian Christian 1; 
of these 2 Hindus, 1 Muslim and 1 Anglo-Indian have since left the 
Departme!l t. 

(0) Ten. The Government orders regarding the represente.tion of 
minority communities, including Muslims, will of course be observed in 
-recruiting !OI· these vacancies. 

RECRUITMENT OF SONS AND NEAB. REI..A.TIVES 01' PoSTAL EMPLoYBES IN 
THB POST OI'FICES. 

436. ·Mr. II. ~ omlCl (OD behalf of :Mr. Muhammad Anwar-ul-
.Azim): (a) Will Government be pleased to place on the table the revised 
instructions issued by the Director Geileral, Posts nnd Telegraphs, about the 
recruitment of the sons and relations of postlll employees, vide reply to 
$tarred qupstion No. 718. dAted the 28rd September, 19821 

(b) Af'Ei Oo"enut1ent &W1!.te that in view of the overwhelming majorIty of 
-the meznbera of only one community in the Posts and Telegraphs Depart:-
ment, the sons and near relatives of the said employees will further swell 
the numbtJrs of that very community, if recruited? 

(0) Are Govenunehil a\V8re that for want of definite tatios for "oriona 
-communities, the majority com~unity has been unduly benefited and 
will ~ further benefited if the instru('1iioDs of the Director General are 
-followed? 

(d) Will Goveminent be pleased to state whether it is under contem-
plation to devise means whereby in the future recruitment all communitieB 
~hould get their due share? 

The Honourable Sir Frank Noyce: (4) The instructions referred to in 
the reply to quest,ion No. 718, dA.ted the 23rd September, 1002, were in 
the first instance issued to the Postmaster-General, Bengal and ASIIBm 
only; they were subsequently incorporated in t.he Director-General's 
letter to all Heads of Circles No. Es.-B.-214-6/32, dated the 23rd Decem-
ber, H}3~. on the subject of preference to be given to certain categories· 
of persons including sons nnd relations of employees in recruitment to the 
Posts and 'l'el~pbl clerical cadres. A copy of this letter is laid on the 
table. 

(b) No, 8B the preference to be given is subject toO the observance of 
the orders regarding communal representation as will be seen from the 
Director-O('neral's letter referred to in the reply to part (a) of this ques-
·tion. 

(0) As r('gards the first part of this question, Government are not 
prepared to express any opinion. The reply to the second part is in the 
negative. 

(d) As has be~h PCpenteitt; stated in this House, the. Government of 
India have already nccepted the principle thnt there should be no undue 
.prepo!l.d.~rl\nce . (If any . community i~ the publi~ servitleB un~er thei! con-
trol. Tp.e question whebher the orders so far .If!Bued to achieve thIS end 
-require modification iB under examination. 

• 01 
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No. EL B.·214-6/a2.: 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT .. 

The Director-General of Post. and Telegraph!'! I 

AU Heads of Circles including tbe Director of Posts and Telegraphs, Sina 
and Baluchistan, 

The Director of Wireless, 
The Electrical Engineer-in-Chief, Alipore, Calcutta, 
The Controllpr of Telegraph eto .... , Alipore, Caloatta, 
The Superint.endent. of Telegraph Workshop., Calcutta, 
The Accounts Officer, Telephone Revenue, Stores and Workahopl, Alipore, 

Calcutta, 
The Buperinten4ent of P~l 8ea1s, .AHgarh. 

1'1.V1 Delhi, tM U'" Decetno&e" 'l9n. 
8'17BnC'1' :-Ord., olF'f.rence to be nb""'ed in tAe recruitment for tAe cleriCtlZ Itrtlio&. 
SIB, 

I am directed to B8~ that the Director-General will be glad if the following order 
:of preference is' observed by recruiting officers a. far a. poaaible in direct recruit-
,ments to the clerical servi.ce, due regard being, of coune paid to the fulfilment 
of the prescribed conditions regarding the fitness and Bnitability of recruits and fu. 
the observance of the orden regarding the adjustment of communal inequalities: 

(1) Retrenched junior permanent clerks with sati.factory records. 
(2) Bons and' depend~nts of officials who have 100t their livea (e.g., by mnrder 

or a8. a result of attack by dacoits, etc. l, in the performance of their 
duty. 

(3) Dependents of deceased officiala. 
(4) Dependents of retrenched or retired officials of the Department., 

. (5) Dependents of ..mng ofliciaJa.. 
(6) Outsiders. 

2.· This disposes of your letter No. SB/R.-lS1, dated the 15th: November, 1m 

I have the honour to be, 

Sm, 
YOUr moat obedient 1I8I'V8Ilt, 

J. R. T. BOOTH, 
S.nior Deputy Di,.ctor-Genertd.c 

No. Ea. B.-214-6/32 .. 
Copy f0':W"rd~ to th.e Genera! B~retary, Ml-India. (including Burma) Postal anet 

Bailway Man Bel'Vlce Umon, DelhI, WIth reference to hIS l~t81' No. A. I.-6/X, dated 
,the OOth AUgust, 1932. 

N." Dam, 
The 23rd December, 1_ 

YOHD. Ali HASAN, 
~,,". D'fllltv Director.Gefleral. 

• 
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CoJlrDroJl'.AL COlllPOSITIO:N OJ' THB INSPEOTORS OJ' POST OJ'J'IOES ,OlD 
INSPECTORS OJ' RAILWA.Y M.uL SERVIOE. 

437. *Kr. 111. lIIaswood .Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azitn): (a) Will Government be pleased to state circle by circle the com-
·munal composition of the Inspectors of Posts Offices and Inspectors of 
R. M. S.? 

(b) Is it a fact that candidates for Inspectors' Examination are nomi-
nated regardless of seniority by Postmasters General? 

(c) Will Government be pleased to state whether they are prepared 
to see that Muslim candidates are nominated for Inspectors' Examina-
tion in R larger number compared with candidates of majority community 
in order to secure adequate representation of Muslim Inspectors? 

The Honourable Sir rrank Noyce: (a) A statement is laid on the table, 
showing th(> communal composition of the staff of Inspectors of Post 
Offices Bnd of Railway Mail Service, as it stood on the 31st March, 1982, 
which is the latest date for which accurate figures are in possession of 
Government. 

(b) Yes, candidates are selected under regulations bearing on their 
fitness for the work to be done, and not on considerations of seniority. 

(c) No, Government do not propose to introduce communal considera-
ti~ns into the regulations. 

I 

Name of Circle. Euro-
pean. 

Bengal and Assam I. · 0 .. 
I Bihar and Ori8l& • 0 · .. 

Bombay 0 · · · · o. 

Burma · · · .. 
Central · · 0 · · .. 
~chas · · · '" · 1 

Punjab and N.-W. F. 0 · 0 .. 
lind and Baluohistan · 0 · .. 
'P'Dited P1'Ovinces 0 0 .. 

Anglo- Hindu. Indian. 

--- --.. 86 

.. 35 

1 60 

.. 
o. 315 

3 63 

.. 150 

.. 10 

1 40 

MUh.m-1 Oth~ madan'l classes. 

------
2 1 

3 .. .. 6 

1 8 

11 .. 
3 , 

29 9 

6 " 
10 1 

-
To 

3 

IS 

1 

89 

8 

7 

'1 
46 

74 

88 

16 

lSt 

RETBENOHMENT IN THE CALOU'l'TA. GENllBAL POST OJ'J'IOlll A.lm TD 
BENGAL AliD AssAll POSTAL CIBOLE. 

438. *Kr. 111. lIIaswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) With referen('e to replies to starred questions Nos. ·1)84, 586, 540, 
li43 and 544, dated the 21st September 1982, will Government be pleased to 
state separately the number of appointments on the 81st December, 1928, 
and the number of Muslims jn each cadre separately? . 
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(b) WiJI Govemment be pleased to atate the total number pf permanent 
vacancies separately for each cadJe referred to ill the replies to the 
questions mentioned above and the number give~ tQ Muslim candidates in. eacq coqre separately? .. . 

(0) Will Government be pleased to atate whether the rule, reserving 
~rd vacancies for members of minority communities, was not observed 
~ ~e Calcutta General Post Office and Bengal and Assam Circle? 

(d) If the reply to part (c) above be in the affirmative, will Govern~ 
ment be pleased to state whether the small number of Muslim employees 
~e proposed to be spared from retrenchment and whether they are pre-
pared to take Gction against non-observance of orders? 

The J[OJI01D'able 811' ~ -OJe.: (4), (b) and (0). I regret that I am 
not in possession of the IDformatio~ for which the Honourable Member 
asks, but I would refer in this case also to the second part of toe reply 
which I have just given to question No. 482. 

Cd) Government regret that they cannot undeEtake to mqdify theif' 
exist.ing onlers regarding the manner in which retrenchment should be 
effected. 

PBmOlPLlI PaB RE'l'BBNCmtEN'r OJ' PBBSONJI'BL ow ComnnUL BASIS. 

439. ·Itr. II. IIuwoOd Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) Will Government be pleased t.o state whether the principle for 
retrenchment of personnel on communal basis was enunciated by the 
Finance Department of Government 11 

(b) Is it & fact that according to the said formula. Government ser~ 
vants belonging to minority communities with less service 'were retrenched 
whereas thaae of majority oommunity with more semee retained? 

(e) Is it a fact that due to this formula, Government servants De-
longing to minority communities have almost been swept clean from 
the senior positions, leavit;1g members of the majority community eltclu-
!lively eligible for promotion according to seniority lists? 

(el) Is 'it a fact t~at GovJ\rnment never intended ~o adhere so rigidly 
to the said formula so far as minorities were concerned, particularly in til .. 
~adres in which the percentage of minorities was already below the requi-
Bite standard? ' ., , 

(fl) Are Government prepared'to review the said formula 11 

~ BOl\O~ble Sir Bany Balg: (a) The erders' issued il'l regard t& 
Ntrenchment of personnel made it clear that as far as practicable t\le 
existing ratio between the communities 'in each category of service should 
be maintail'led. Retrenchment WRS to 8e effected, finltly, by the&Ccept-
ance of vo!untBl)' resignations or retirements, secondly, by the discharg~' 
of inefPcip.nt officers, and, thirdly, by the discharge of selected officers in. 
a certain order based on tho length of service. 

(b) ThiA baa bappened in .aBle cae,. 
(c) I Bm unable to accept thi8 88 n. ('onreet ststement of the position, 

glld I would refer the Honourable ~!eJOber tQ the statement laid on the-
t.ble ~ r.",ly to starred qlles~iona Nos. 504, 155 and 440 Oil the 24th 
Feb~""" *It ie~her and l~h September. l~~1 reapeotively, reg~­
iDr the effeot of ret~uchmept ~ the ,commu1Ult1 COQlp,QIitiQD of tbe staft 
of the various depatimaat. of th4aQove~* PI I&aia :~~r.iw 
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~ (d). 'rhe o~ject o~ the orders wa~ ~ provide e; reasonable principle in 
accordance wIth which all commumtle& would receive fair treatment in 
the proces'i of reti-enchment. ' 

(e) I 8m not aware of any grounds that would justify a revision of tlie 
formula. 

I " 
Dr. Ziauddln Ahmad: May I ask whether the function of the GoV'ern~ 

ment is lindted to issuing orders or whether seeing them carried out i. 
~BO included in the function of the Government? ' 

'!'he Honourable Sir Harry Haig: So far as the Home Department 
is concerned, their main task is to see that the orders are issued, but 
it is the rUlponsibility of the other Departments to see that they are pro-
perly carri~d out. 

Dr. Zianddin Ahm-.cl: The function of the Home Department is simply 
to issue Ol'ders? 

The Honourable Sir Harry Halg: I did not say that it WIlS their Bole 
function, but primarily it is the duty of the other Departments to see 
that the ordflrs nre carried out in the proper spirit. 

SHORT NOTICE QUESTION AND ANSWER. 

REPORT OF TIlE TARIFF BOARD ON TIlE COTTON' TEXTILE INDUSTRY • 

• r. H. P. 1Iod1: Will Government be pleased to state whether they 
12 N rropose to publish the report of the Tariff Board on the CORon 

0011. Textilo Industry and to place proposals for the protection of 
that industry before the Legislative Assembly during its present Session? 

fte HOIJouable Sir IOleph Bhore: The Tariff Roard's Report was 
received Ider than Government had originally hoped and the pressure of 
urgent pubhc business has left insufficient time for the full consiaeration 
by Government of a matter of such great importance Bnd complexity. 
A final decision with regard to the Report has not yet been reached and 
it has, therefore, borome nec.essary to take stops to meet the situation 
which will arise when the Cotton Textile Industry (Protection) Act, 1930. 
and the Not.ification under Bub-section (5) of section S of the Indian 
Tariff Act, imposing increased rates of duty on cotton pi('cegoods not of 
Brit.ish manufacture, expire on the 31st of March nrxt. Government have 
accordinglv decided to propose to the L~isl!\ture the extension up to the 
31st October next of the aforementioned Act and Notification pending 
formulation of their decision in the matter of continued protection to the 

. Cotton Textile Industry. I shall t.ake the earliest suitable opportunity to 
introouoe n Bill for the purpo!\e I have indjcated. In accordm;lCe wit~ 
usual practlce, the Report of the Tariff Board will not be published until 
a final decision has been taken by Government . 

• '1'. ~. IRlI'IUIlaraJu: H~6 the mill industry of Bombay any special 
!laim. ~ t,he GovernmeD:t of India for expe4iting this matter? 

'Rte 'Hoanrabl. ,Sir '.ph Bilore: l did not qnitefollow the Honout-
able Member. Will he please repeat his question? ',' ' . 
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r JIr; B. SltarlmaraJu-: Has the mill industry of Bombay any special 
claim on the Government of India for expeditipg this matter? 

Kr. H.P. Koc1.y: I will tell you all about it. 

'!'he Honourable Sir JOI8ph Bhore: Does my Honourable friend think 
that I am proceeding with undue celerity in this ma.tter? 

lIr. B. Sit&ramualu: Did or did not the Tariff Board say that the 
inquiry which they were asked to make by the Government of India was 
yery much limited in its. scope? 

The Honourable Sir Joseph Bhore: Sir, I am not prepared to disclose 
anything 8S yet which is contained in the Report. 

Mr. Gaya Pruad Singh: Do I understand the Government to say that 
they will rut forward proposals in this Session even before the Report 
of the ~ariff Board is published? 

'!'he Honourable Sir JOI8ph Bhore: No. Sir; I am afraid my Honour-
able frien~l has misunderst.ood my reply. What I said was that proposals 
would be put before the I .. eg1slature during the current Session to continue 
the existin!! protection until Government were in a position to place before 
the ASRemHy new proposals as a result of examination of the Report of 
the Ta.riff Board. 

](r. B. P. ](ody: Are Government prepared in the meantime to revise 
t·he scale of special duty imposed in August last if a case is made out 
to their sflt!sfaction' 

The HcmourableSir Joseph Bhore: Sir, if a case is made out to their 
satisfaction Rnd they are' definitely of opinion that further protection is 
necessary, then they have the necessary powers and they will undoubtedly 
use those powers. 

Kr. H. P. Mody: Thank you. 

](r: S. O. JIltra: Will Government consider the case of the coneumel'8 
also 80 that there may not be any necessity for extending this privilege to 
the favollret} few? 

The Hcnourable Sir JOI8ph Bhore: I cBn assure my Honourable friend 
that the interests of the consumers will be most carefully borne jn mind 
by the Government. 

1Ir. Gaya Prasad Singh: Is it because my friend, Mr. Mody, has been 
persistently going round with his beggar's bowl that . Government are 
extending this special privilege to the Bombay mill industry? 

Dlwan Bahadur A. B.amaswaml ][uclaUar: Does the Honourable Mem-
ber realise that his state:nent that he will bring.forward legislation to 
extend the operation of the Act till October, 1938, involves that the Tariff 
Board has recommended the continuance or perhaps the extension of the 
protection 1:10 far given to this industry? 



£lTOnT NOTICE Q~STIONS AND .tNSWERS. 931; 

The BODourable 'Sir Joseph Bhore: My Honourable .friend may draw 
any conclusion he likes. • " . 

JIr~ "B. Da8: ~ay I ask if this eXtension of "six months protection 
to the Bombay mill industry is done in the interest of the Finance Mfi\m-
ber or it is done in the interests of the public at large? 

" '!'he Honourable Sir Joseph Bhore: i think my Honourable friend must 
realise that if we are not in a 'position" to put revised proposals before 
this House at once, we could not allow the existing protection to lapse. 

:Mr. B. Das: May I ask the Honourable the Commerce Member 
whether be is personally sati~fied that the Bombay millowners have 
satisfied the condition that Sir Frank Noyce laid down in his admirable 
Report? 
. '!'he Honourable Sir .Joseph BOOre: I am not prepared to anticipate the 
decisions of the Government of India on the Tariff Board's Report. . 

Mr. B. Das: Was it not the first and essential duty of the Honour-
able Member before he extended the pprion to have satisfied himself that 
the Bomba; milJowners are not extravagant? 

The Honourable Sir Joseph BOOre: I have not yet extended the Act. 
Sir. 

Sir Oowas!1 Jehangir: Will the Honourable Member please state what 
objection there is to publish the Tariff Board's Report Aven if Govern-
ment have not come to Q decision on the matter? 

The Bonourable Sir Joseph BOOre: It is not the usual practice for 
the Government to publish such Reports in advance of their decisions, 
because thfre is always room for anticipatory action which may lead to 
evasion. 

:Mr. S. C. Mitra: In view of thd fact that the consuming public IS In 
a. far worse position than a few miUowners, will Government consider the 
desirability of publishing the Report of tl;te Tariff Board 1'0 that the con-
suming public may place their views before the Government before they 
come to .l final decision? 

'!'he Bonourable Sir Joseph Bhore: Sir, i: will certainly consider how 
fa.r it is possible to publish the Report in advance of the consideration of 
this question by this Assembly, So that a fair opportunity may be given to 
everybody to examine the question before definite proposals are put before 
the Legislature. 

MESSAGE FROM THE COUNCIL OF STATE. 
Secretary of the .Assembly: Sir, the following Message has been received 

from the Council of State: 
"Sir, lam directed to inform you that the Council of State hall, ",t its meeting 

held on the 20th February 1933 agreed, without any amendments. to the 
following Dills which were pa;sed \.,y the Legilllative Assembly at its meetings held 
on the 6th and 7th February 1933, namely: 

1. A Bill to prohibit the pledging of the labour of children; 
2. A Bill further to amend the Indian Marine Act, 1887, for a certain (lurpo .. , 

Bnd " ; 
3. A Bill further to Bmend the Indian Forest .Aoet, 1927, for a certain r:.rpoH.·~ 



BILL PASSED BY THE OOUNCIL OF STATE. 
~ I.,. 

"cretArJ QJ jIle .&uemb1f: Sir, in aBcordance with the provisiona of 
~e 25 of the Indian Legislative Rules, I lay on the table a Bill further 
to amend the Negotiable Illat.rumentl Act, 1881, for· a certain purp088. 
which was passed by the Council of State on the 20th February, 1988. . 

THE RAILWAY BUDGET-I.IST OF DEMANDS. 
SECOND STA.GE. 

$zpend,iture charged '0 Ref'enue. 
DEMAND No. l-RAtLW4.Y BOARD. 

The ~. Sir 1000ph BhOJte (Member .for Commerce and Rail-
ways): Sir, I move: 

"That. a lam Dot 8%ceeding RI. 8,31,000 be granted to the Governor General in 
Council to defray the charges which will come in coarse of payment daring the year 
ending the 31st day of M.arch. 1934, in respect of the 'Railway Boa.rd'. II 

JIr. LalchaDd 5avalral (Sind: Non-Muhammadan Rural): Sir, I rise to 
a point of order. Last year a ruling was given by the Chair that when a 
cut like No. 1 stood in the nallles of Honourable Members, the discussion 
under the cut could be carried on only by those Members who desired that 
the whole demand should he rejected. In other words, only those Mem-
bers, who were of the opinion that the whole of the Railway Board should 
be abolished, could move this cut in which it is Rsked that the demand 
under the head Railway Board be reauced to Re. 1. The ruling is 
already known to Honourable Members of this House and also to the Ohair. 
That prescl'lbed that if a Member had a. gllevance and he wished to draw 
the attention of the House only to that particulnr grievance, then the 
discussion on that could not take place under cut No. 1. It is only when 
the Member wishes on general principles and on general Points that tbe 
Boord should be aholished tbat he could discuss it on this motion. I 
think it is necessary to read.s pOrtion of that ruling which is given at page 
1321 of the debates for 1932. This is what it says: 

"Honoar.ble Member. are no doubt. aware that cut lIlotion. are uaaally. divid9'l into 
three ~tego.ries. One i.e to rE'duce the amount. of the dernapd to a nomma} figure of 
one ·rapee or leu. Sueh mot:onll are intended to refuae 8upplies for redress of 
pev&neeI, and DO motiona of cate of tbat. character can be entertained exeMpt for t.hat. 
PUl'pOI8. There are two ways of dealing with refallal of .appliu with regard t.o each 
Demand. One is to 0PPO" the whole grant and roject it; the other is to move a 
motion of reducing the Demand to a nominal figure. Motions for practical eliminl~tio.'D 
of the whole grant cannot be moved for the· parpoae of drawing attention to any 
specific g.rievanc .... 

Later on, it is stated: 
"All motions for practical elimination of the whole Demand will be entertained on 

the only groand that the Honourable Member wishes to refUle supplies, becauae he 
dOlI aot. 'approve of the whole policy underlying tbat D8IDud. In DO other cue 
IUch out mot.iou will be allowed.' 

My point of Ot'der now is that if the Chair agrees with this rulin~, 1. wis~ 
to abide by the spidt of that ruli~ and to discuss -the whole policy a.nd 
ask for the eHm/nntion of the whole demand. In that c~se I should like 
to know whether the three Honourable Members whose n~es appear-
~fore me on this motion also wish to abide by the spiri~ of that ~ling and 
ask for the elimination ot the whole demand. 

( 932 ) 
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Mr. Ohalrman (Sir !-Iari Singh Gour): How does the Honourable Mem-
her distinguish his ow")). cut from that of Mr. Ghuznavi'a? . 

Kr. Lalchand lfavaIrai: My cut is plain enough. Mr. Ghuznavi's cut 
mentions "pplicy and administration". That does not make it clear 
whether it wants the whole grant to be taken away on the ground of draw-
ing attention to certain ;grievances. In my cut I have asked forilie abolition 
of the Railway Board. Of course, I have also referred. to Divisional Offices. 
in the prescnt form, being abolished; but that. is only incidental in order to· 
draw attention to certain points in connection with the abolition of the· 
Railway Board. My cnt is nbsolutely clear. l do want that the whole· 
:pemand should not be giwn t() the Railway Board. 

1Ir. Ohairman (Sir Hari Singh Gour): That is exactly what the Honour-
'able Member wants. He should wait and hear Mr. Ghuznavi before 
he raises any objection. 

Lle~t.-QoloDel Sir Benry Gidney (Nominated Non-Official): May I rise 
to a point of order. Hitherto the practice has uhnlys been, and the House 
is trying to huild up its own tradition, first t·o take those cuts which are 
t.he largest, and 'dispose of them before the one rupee cuts or the 
censure cuts are tal.en up. I do not SilY thiEi with a desire to place my cut 
before the Honourahle l\Iemb~r's but I !limply want to bring to your notice 
that hitherto the practice has always been for tho largest cut. to bo taken 
and disposed of, almost en ml18BfJ. 

Mr. O. S. _aDP Iyer (Rohilkund Imll Kumaon DiviBionil: Non·Muham-
madan Rural): 1 shoilId like to suy thut the largest cut is the cut which 
reduces the entire demand to rupee one. and the pmctiee hns been to give 
preoedenoe t(, the largest cut. namely. tho reduction of the demand to 
rupee one. You will re-call that originally the practice was to move that 
the whole demand he omiHed. Later on. owing to the allvice of the Chair, 
it was Sl.!ggested that a positive cut should be moved reducing the demand. 
to rupee one instead of the negative motion for omission. 

JIr ••• O. Kitra I.~hittflgon!:\, and Rajshahi Dh'isions: Non-Muham-
madan Rural): I think before the motion was moved at aU, it was prema-
ture to raise any point of order. The House does not know in what way Mr .. 
Ghuznavi will support his motion or even whether he will move it Qt all. 
A similar motion, eXf\Ctly in the !!lame form, stands in m~' name und I shall 
make it clear that I intend to mo"\'o for the nbolition of the Railway Boarel 
and I shall gh'e my reaS'Jl1S for It. 

JIr. Lalch~(i Xavalrai: T ... allt yerll' t.he proce,lure I\dopted W8R that b~­
fo~ a ptotion like this ca.me up for debate, the Chair asked. t?e HO~Ollra?le 
Member moving the cut whether he WAS nhirlin~ by the Spirit of the rulmg 
which I have quoted. I request thnt the Chair RhollJd ask the Honourable-
Member what his intention is. 

6eneral Policy 4rtd Acfministrat,'on of the Raz1way Board. 

Mr. A. Jr', 'h~B.vt (Dacca cum M~'mensingh: Muhammadan .R~l)': 
8tr, I be~ to m()ve: . 

• tThU i.e d_lDd muler the h .. d 'Baihu.,.. Board' be reduced to Be. L" 
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I thi~ I shall be able to make out. a ca~ that. the whole of the Railway .!3oarq should be .scrapped. Its policy and administration does not justify 

lts eXIstence. Mlsmanagement and want of effective control and supervision 
nave caused and are causing loss of lakhs and lakhs annually which have 
now run into crores. They hllve no imagination at all. Their short-
sighted policy and thoughtless actions have led the Railways to the verge 
of bankruptcy. Let us remember what was the position years ago. In 
those yenrs one President rAn t.he whole I:!how, iust as the "thar Depart-
ments of the Government of India nre run by t,heir members. '1'he 
'ndministration of milwa;vs \lwuld he under a Depart,ment of the Govern-
ment of India, such AS the H:lme DC}lnrtment, or the Political Department 
or tIle }··oreign Department which Bre run by a Member with a Secretory. 
Now, Sir, let us see what is this Board composed of. It has one Chief 
Commissioner drawing Rs. 5,000, one Finllnei:ll Commissioner dra.wing 
Rs. 4,000 and four Members (it has now been reduced bv one), fivtl Direc-
tors,-goodn'ess knows what they hnve been direct,ing,--One Secretary, five 
Deputy SecretarieR, one Assistant Secretary, six SuperintendentlJ, 96 
Assistnnts, 15 StenographerR ond sa servants. 

We]!. Sir, I hAve just ,,;nid tI1nt inefficiency and want of control aro 
t'esponsib]e for such losses running into crores. I shall take, Sir, with your 
permission,. the co81 purcase policy. (Hear, hear.) I showed 
yesterday that they lillve saved 20 lakhs this ~'('ar on their coal purchases. 
I !lm not aware what quant.it.y thev have bought this ~'ear. but last year 
1Jiey bought 21,67.000 tons. If they bought about 22 ]akhs tons this 
,'ear. the saving of thl'se 20 ]a1d1s mllst have been due to the acecptance 
of the lowest tenners. Now, Sir, who is responHible for the ]08S of this 
20 lakhs 0. year? Toke the period during which iho present Itailway 
Bonrd's Chief Mining "Eng-ineer has been conducting tho purchases. I 
believe he has been PlJrchaRin~ for the railways, or put it OR you like, for 
the Railway Board under his ~llidllUCe since 1920. Now, for 
aJI these 12 years, if I take these figures as th(> basis of 
my argument, the public have been losing 20 lnkhs a. year. In 12 
ye81's, Sir, the figure would come t.o two crores 40 ]lIkhs. B1It what about 
-the good years \vhen they bought between 80 and 40 lakhs of tons? What 
.about the interest on this money that we have lost? Roughly calculating 
that. it will be amounting to a figure of nine crores. That is what the 
paper BusineRs Baid. But. Sir, this loss is only on account of the coal 
'Purchased for the State Railways. What nbout the purchases for the 
Company Railways? They also employ the Railway Board and its Chief 
Mining Engineer to make their purchases. Last yenr the B., B. and C. T. 
Railway purchased four lakhs of tons. I have sRid t,hat, ]ast year tha 
M. and S. M. Railway purchased about fOl1r lakh!l. They hava been 
purchasing under the /lood advice and the 8fficient advice of the Railway 
,Board's Chief Mining Engineer. Now, if the Stllte Railways have beeD 
losing 20 lakhs a year, what have the Company Railways been ]osin~? 
Take this as theoosis that four 1akhs of tons were purchased for the 
B., B. and C. I. Railway' and four 'la.khs' were purchased for the 
M. and R M. Railway and two 1akhs for the S. I. Railway; well, that 
.comes to ten lakhs tons a year, and if, on 20 lakhs of tons, we have been 
Gble to save Re. 20 lakhs a year, surely they would also, have' s8pved 
Bs. 10 lakhs. And this Rs. 10 lakhs a year, if you take it for toe entire 
period df 12 years, would run up to one croro 20 lakhs. Theil, .. hat about' 



THE RAILWAY BUDGET-LIST OF DEMANDS. 93S 

interest? Well, Bir, the B., B. Il,Ild C. I., ! know for a Iact, after I raised . 
. a discussion last year in this House and again repeated it in September,. 
have refused to accept the advice of the Chief Mining Engineer and have 
been making their purchases themselves this year. 

Now, I shall show how the Railways have been able to save this 20 
lakhs. Sir, last year I brought to the notice of th€' House the present. 
system of coal purchase. I said, sc"ording to that system, this 
policy of the Railway Board is responsible for huge losses to the 
Railways, inasmuch as higher prices were given to the favoured 
tenders and that tho~h coal of the same quality was tendered at lower 
prices by others. such tend erR werp. not accepted. My Honourable lriend, 
Mr. Jadhav, remarked: "Is it really true?" I replied, "Yes, and I will 
prove it". And I have proved it. There is a tabular statement here 
which I have prepared. '1'11£'re I have given the names of. the collieries 
and the rates of the tenders which were accepted last year. Now, the same 
'parties have beeu offering this YPl\f 12 lInna!! to one rupee cheaper. My 
point is this: Last year thpy tenuered at 1\ cert.nin rate. The table will 
show ,that that was accepted. This year they discovered that there is no more 
favouritism going on and that the lowest tender would be' Ilccepted and' 
that that would be the only test, provided the conI was of the same grade, 
and of the same quality /lIld that no more higher prices would be given if 
lower prices were available. 

Mr. 1'. lC • .James (Madras: European): You see the prices have also. 
dropped. 

Diwan Bahadur A. Ramaswaml Mudaliar (Madras City: Non-Muham-
madan Urban): What was the lowest tender last year? 

IIr. A. B. GhUlnavi: I will give you that also. 

Dlwan Bahadur A. ~swami Mudaliar: Pleaso do. 

Sir Oowasji lehangil' (Bombay City: Non-Muhammadan Urban): 'Wha1l 
'is the main point you are trying to make? 

:Mr. A. B. Ghulnavi: My point ig that they did not accept the lowesb 
tender. They want to know, Sir, what is my point. M:y point is that 1 
have been insisting upon the acceptance of the lowe¥ tender and that, 
if they had accepted my advice and accepted the lowest tender, in 
respect of the same class of conI. they would have saved an enormous 
amotmt of monev. The snme graded coal was offered at lower rates, buti 
they paid and would pay higher prices and accept the higher rates. 

Sir Oowas!l .Jehangir: That is what you rsaid last year? 
:Mr • .A.. B. Ghumavt: Now, Sir, I will t,ake European Companies only, 

AO that there may be no doubts in our minds. I will tako first Balmer 
Lawrie and Company. Last year they were given the price of ~. 4-12-0, 
for their coal Mav I ask why did they offer their coal thIs year at 
Rs. 4-4-01 It' was ·becll.us~ they' knew that unless their tender W/lS the 
lowest, they would not get the contract. I am only pro~'i~g it, l:-Rflt i~ may 

, be said that the st-atemant which Rppeared in the HinduBt(1n TlmeB IS not 
oorrect. The Honourable Member did not 8ay anything about it yesterday 
01' I would not h~ve submitted this &.gain to the Rouse. 
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Mr ••• W. Anklesaria (Bomhay Nort.hern Divisions: Non·MuhaDlIX1adaD 
Rural): Mr. S. C. Sen had completely answered the Honourable Member 
last year. 

Sir OowasJl Jebangk: The Honourable :Member proves not-hing by saying 
that last year Government accepted a tender of Rs. 4-12-0 and this year 
the saIne firm has quoted Rs. 4-4-0 and Government have accepted it. By 
that he proves nothing. It may be that the price of coal has gone down. 
What I am trying to point out to the Honourable Member is that he must 
drive his point home. He has proved nothing up to now. What does he 
infer from that? 

:IIr ••• H. Ghunav1: Your point is that the coal trade has gone down. 
I will show it to the House by quoting from the Capital that it has not 
gone down. What else can I do? Shares have not been quoted at a 
lower Fate this year than they were quoted last year and they indicate the 
condition of the market. 

SIr Oow .. Jl lehaa&lr: Now you have got to prove that the market has 
not gone d()wn and that this firm had to quote a lower rate because of 
your agitation and speeches in this House. 

Kr. D. If. O'Sullivan (Bombay: European): He has demoIl'Strated that 
the Railway Board must be done away with: 

SOme B.0n01ll'able .embers: We want a clearer demonstration I 

1Ir. E. O. WIOI1 (Dacca Division:' Non-Muhammadan Rural): But 
llr. S. C. Sen should not be abolished along with the Railway Board. 

SIr OowuJi Jel1angk: Have the rates for coal gone down now? Prove 
that. . 

. lIr ••.•. 1Hlumav1: They have not gone down. I can only show it 
b you by n quotation from the Capital. 

Some Bonoarable .embers: lOU go on. 

Mr. Lalchan4 .avalral: I rise on 1\ point of oreIer, Sir. I would submit 
-thAt if the Honourable Member is confining himself onlv t,o the grievances 
of the collieries. than his discussion does not come under the spirit of ~he 
aforebaid ruling. 

1Ir. 0halrmalI (Sir Han Singh Gour): The Honourable Member is 
perfectly right. It WIlS laid down b:v the Honourable the ~sident in a 
ruling given last :vear at page 1321 thflt grievances to be ventilated in 
conncC'tion with the grlUlts under the Railwav Budget may be sub-divided 
into three' C'las!!eij: First, attackin~ the general policy and administration 
of the Railwa:v BOI\t:d, in which case the whole grant iB to be cub or 
r~duced to a ,nominal figure of. 'Re. 1 or Rs. 100. The second cl&88 of cuts 
. confined to the ~dretl. of grievances mav be tabled by a. token cut. l'be 
third class draws the attention to tlpec{fie and 'particular grievances. If 
the Honourable Member has a ¢evance with r~gal'd to the coal purchase 

'policy of the: Railway Board. his cut would faU under the second' category 
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. ~nd not the first. If he wishes to attack the general policy and adminis-
~ration of the Railway Board imder this head and gives the ins~ance of 
coal purchase policy as only one illustration for that purpose, then he '-
puioctly in order. 

1Ir. S. O. Sen (Bengal National Chamber of Commerce: Indian Com-
-meree): 1 lise to a point of order, Sir. The Honeurable Mr. Ghuznavi has 
tobled -also three other cut motions, namely, Nos. 45, 46 and 47, and 
they relate to these specific questions. Cut No. 45 relates to coal purchase 
r·olicy and cut No. 46 to the administration of railway collieries, which 
he is now ventilating. So, having regard to the fact that he has already 
tabled these specific motions, is he entitled now under the guise of this 
general clause to ventilate these specific grievances? 

1Ir. Chairman (SirHo.ri Singh Gour): It all depends what the Honour-
:able the Mover has in mind. He can use the question of the coal pur-
chase poliey to illustrate the general point he is making, namely, that the 
Railway Board has forfeited the confidence of the public. If he has done 
that and he is going to do that, he is perfectly in order. (Hear, hear.) 

Kr. A. B. GhuDavi: I will not take any further time of the House 
by going through all these details. But the test will be when the list will 
Mme out showing at what rates they have purchased. We shall he able 
to find out then that the lowest tender has been accepted. There may 
t._ave been higher tenders, but we will see that they have not been accepted. 
I would not go through thilS list except in regard to one point that I 
wanted to place before the House. Even my Honourable friend, Mr. 
s. C. Sell, who got the contract last year at Rs. 8-8-0 was obliged to 
.quote at Rs. 2-14-0 this year. . 

Xl. S. O. Sen: Ar.d even then he has not got it I 

Kr. A ••• GhumaYi: If he had quoted Rs. 8-8-0, he would not ha.ve 
got the contract: so he had to quote Rs. 2·12-0. That is the test that 
I am going to place before this House. Mr. Sen did realise that this year 
his friend would not come to his rescne lIS there was no longer the old 
favouritism and, therefore, he .had to cut down the price of his teBder 
to Us. 2·14-0 from Its. 3-8-0. 

I will now t6ke up another point to shOW- why the Railway Boe.~ 
'should be abolished. This point is about the shipment of coal by ship 
instead of by rail. Sir. the Railway Board is there to look after t~e 
interests of the Railways. What business ha:ve they. may I ask. to ship 
the coal to Madras for the M. & S. M. Railway and pay ns. 14.80.000 
.to the foreign shipping firm? 

Mr ••• K. Joalll (Nominated Non-Official): But if it is cheaper? 

lIi'. A. B. Clhumavi: I think inv Honourable friend, Mr. Joshi. W&S 
not here vesterdnv when I said that it wal!; not cheaper and I demonstrl\ted 
-tltat f8Ct~ and e~n if it iQ cheaper, what right h~ve you, sitting ~ere, to 
-deprive the RaihvavlI of tbelr f~ight1 Sir, in thiS (l()nneetion I wtllread 
a letter from Sit Trevelylln Wynne; He 8n~s: , 
' ''I enel08~ tM Qot!! ~li"r~tr)1l tM ,,,,,,. t6 doverrt~ent fly at>ft(1i1l_ ~ ... ; ,eOtit ttl 
Vatlrat't,y UMI ,a. ii\.tA8Ad 01 by i-an." - , 
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[Mr .. A. H. Ghuznavi.] 
Then he goes on to give the note which· I have placed before the HOU8& 

already. . . 

AD BODOurable Kember: Why not read it? 

Kr. A. E. Gh11lD&v1: Very well, I will read it. The note says: 
"Recently tenders have been called far by the M. and S. M.. Railway for 400,000 

tona of coal to be ~elivered at Madras. 

Tendera are to be made for-
TODil. 

Railbome 215,000 
By .sea 185,000 " 

They have g6ttheir own collierjes somewhere in the Central Provinces~ 
so they get thnt by rail: . 

"Railway coal despatched to Calcutta for shipment to }~adrlUl is treated as expo" 
coal and a rebate of 37~ per cent. of the ordinar:v rate is given. 
- In addition, Steamship Companies are not bound to charjre standard ralA!!; and can 
reduce them to any. figure that will make the to~ COlt of carriage of the coal by 
sea 1e8s than the carriage by rail 
. From" the point of v.iew of the Government of India, ~hich ia ve~ largely in~reated 
In hoth the B. N. Railway and the M_ and S. M. Railway, carriage by sea, lnatead 
of by rail, even at a slightly lower cost by sea, is a dead loss. 

For th'e carriage by aea actual cash has to be paid. If eent by raU, Governmen' 
is sa,-ed the cash expenditure incurred by using the sea route. 
r For carriage' OV81" the B_ N. Rail way eection of the route, the M. aDd 8. K. 
Railway pays the n. N. Raihmy, hut thiB payment, 10 far 1108 Government il concerned, 
is only out of one pocket into another. 

For the carriage of tNe coal over the M. and S. M. Railway. from Waltair to 
Madras, the M.· and 8. M. Railway avoids expenditure in cnsh as the Railway pays 
the freight to itll8if and the actual OOIt of carriage_ i. onlv the coet of the conI ... 
oil aDd water' 1II8d bi the torains' carrying it over the M. and S: M. Railway Company'. 
be.. 

Aa regards the M. and S. M., coal for 1932-33, the financial effect of lendin, 
185,000 tona of coal by sea, instead of by rail, is approximately aa follows:" 

Then, ·he gives these figures which show, as I h.ave said, that by rair 
~t would cost Rs. 13-2-0 and by sea, RR. 11-7 o. But, 88 I ho,ve pointed 
('ut. 80 per~ent. of the whole coal will be converted to dust by six timeR 
loading and un loading and will be wasted. That will make the rail freight 
cheaper than Ha freight. 

Then he goes on to say: 

"It will he _n that of the rail cum lea rate, Rs_ 8 lat.hl repr8l8nta a definite 
cash ,xpendit.ure on the part of the Government of India and in t~ cale of the 
M. and S. M. ooal would amonnt of Ril. 14,80,000. The.ll rail..oute, although 
Re. 1-11-0 per ton more than tho rail r.um sea route, doos not involve any calh ex_ 
penditure 011 the part of the Gov81'Dment of. India except the oompel'ative1y inligni-
ficaut lum 011 the ooal, .oil and water coDlumed on the journey." 

. Then. Sir, what about the South Indian Railwi\y? There you find tha 
same thing.-shipping, and put~ng lakhe and takhs into the pOckets of the 
British India Steam Navigation' CompaDy and the RailwRYs are losing 
their frejpt(·and the Bailway Board is here, enjoying the bracing climate 
of Delhi and Simla. Now, Sir, bear this-b.1 ,miJ)d; thi., ehiprnent bl,tBine." 
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has beon going on for t.he llist 12 yearH. Even asswning thnt tbis bas 
been the qunntity they wanted every year, whieh is not a fact, because, 
in better years, they must have required much more coal. the Railways 
nave been losing freight to the tunc of Rs. 14,80,000 R year which, for 
the last 12 years, works up to two crores. Thanks to the Railway Board, 
they have made the Railways lose two crares during the last 12 years. 

Mr. K. O • • eog: What would Lord Inchcape have said if they did not 
-do it 7 

Mr. A.. JL Ghunavi: My Honourable friend, Sir Joseph Bhore, is DOt 
(jnly the Railway Member. but he is also the Commerce Member, aDd that 
is the trouble. That is the reason why we did not get the DB06R-Aricha 
tiDe. 

Then, Sir, I will take the rates, Dot the surcharge, but the exiraerdi-
nary freight 'they have put on coal. The coal required in Madms for 
trade, for the public and for others, ellcep1ling ·theRailways, is a Tery 
huge quantity, which, I am told, is 20 to 30 lakhs tons. They are shipped. 
If they lower the freight,. they can carry t.his coal by rail to -Madras. 
The same thing rueo applies as regards Bombay. Coal is being eent from 
Calcutta to Bombay bJ' seR. If they reduce their freight, they can capture 
thc freight again. And, as I have shown, it does not cost them a.nything 
{It all at the moment, because they have nothing to carry. They are 
13lmpl.y adding to the unemployment. Why not reduce the rate and get 
'bflek the freight Rnd recover tho losses. It is no use sitting here and 
passing ponfidentilll circulars Il'I to what to do Bnd what not to do. 

Then. Sir, I will come to tIle losses in the railway stores. Yesterday 
1 gave the House the figures-how the l'\Iblic Aecounts Committee dis-
covered that there were 54 !akhs of stoclrs in tho stores not shown in 
the. books. I believe, five years ago, Mr. C. A. Mende. Controller of 
Stores, Eastern Bongal State Ilailway, had retired and. just nt 1;ho 

time of his retirement. Mr. Hayman wanted to appoint him to go through 
these stores business in the E. I. Ry .• II.nd he was there for three yenrs. 
I have heard from him that he found t.hnt obsolete stores wort,h crores 
were lying in stock useless. On the top of that, you have this report 
that 54 lakhs worth of stock is not shown in the Boolrs at all. If thllt 
was so in the E. 1. By., what would be the condition of the stores 
purchased throughout .all the Railways. This is only one instance of 
the E. 1. Ry. Honourable Members nle aware-and particularly my 
friend, Dr. Ziauddin Ahmad, who raised, I believe. a debate either by 
s Resolution or by a question-about the Hoyman-Mohindra punch. 
J should like to say that amongst Honourable Members here I travel 
the most, almost every month. Rnd one ver) high official of the Railways 
told me thnt they had got to buy the Haym~n-Mohindr8 punch whi.ch 
would last them for the next two hundred years. Tn order to populanse 
the aale of the HaymBn-Mohindra punc~, it was f?und tha~ .he crflw 
"fIyst.em was the best system in the wor.dfor ohAclrin~ the tloketS. : So 
a vp.ry large number of crflws were appointed with tllP consequen~ial 
acceleration of the sale of t.he Hayman t;lInch. und. nfter t.he completIon 
of the sale. the crew svstem now is not. found to bp good. I pitv the 
poor crews and ticlret checkf'rR who hnvE' to CRrr~' with them this heavy 
bulky punch weighin~ nbout 2! seers. I am. not sure. w~ethe~ the. 
Hayman-Mohindra Compnnv 118ve also n shRre In t,h(> LIttle s Orll'!nta.l 
Baim. These poor wretched fellows-the ticket collectors-.no longer 

D ... 
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[Mr. A. H. Ghuznnvi. ] 
crews-have to carry in their right hllI1d that heavy punch and it aches 
them IlI1d 80 they must be applying Little's Oriental Balm to alleviate 
the pain. 

Kr. S. C. Sen: Does the Stores Department buy Orienta.! Balm? 
'; 

Mr. A. r. (1h"~n,,'i: 'Why should tlif'Y' buy Oriental Balm ?', They 
should buy the Hayman punch and not.hing else. 

Then, Sir, 1 sai~ yesterday that tlle East Indian Ruilwuy sIId the 
Eastern Bengal State Railway had their oftices situated across the street. 
One coulu undllrst.und it while ·the Eastern Bengul State Railway was 
fA State Hai1way and the East Indian Hailway was a Company Rililway. 
But what is there now not to be able to amalgamate the two Railways 
and save, as was pointed out by my lfonourable friend, Sir Henry' 
Gidne'y, yesterday, between 30 and 40 llikhs of rup~es? The two lines 
taken together will be much less than !.ht.' North Western Railwav line 
mileage. Why should you have two Agents, two Chief Medical Officers 
at this time of much needed e~nomy? . Mr. Hannay, who has the 
.experience of the East Indian Railway, hr.ti been with the Eastern Bengal 
State Railway and he has also the experIence of the Railway Board 
work. Dr. Sir Hasan Suhrawaniy, the Chief Medical Officer· of the. 
Eastern BengaJ State Railway, has also worked as the Chief Medical 
Officer of the East Indian Railway, and he has got both the experieooe. 
Therefore, my suggestion is to combine these two offices and !.laVe ·to 
lakhs of rupees, as was pointed out by. m'y Honourable friend, Sir Henry 
Gidney, yesterday. 

Kr. B. B. Purl (West Punjab: Non-Muhammadan): I do not under. 
stand the Honourable Member's argument. Mr. Yamin Khan, who has 
got the experience as a Member of the Council of State, is now a Member 
of the Legislative Assembly. ,Does my lIonourable friend mean to say 
that, therefore, the two Houses should be combined? 

JIr. A.. H. Ghama'fi: The question is that he has been running the 
East Indian Railwav and also he has th(' experience of running the 
Eastern Bengal State Railway. You cannot, therefore. compare this 
instance with B Member of the Legislat.ive Assembly. 

Dhv"D J!ahadUl' A. Bamaawamt Jludallar: May I understand that 
becnu!'le the RailwRY Bonrd have not nmalgamated these two Railways, 
t.hey should be abolished? 

JIr. A.. H. Ghumavt; Certainly. 

Dr. ZlauddJD Ahma.rt (TTnitml ProvincC's South(,Tn Divisions: Muham-
~ Bura,l) r :Are you not pre88ing Upon the Honourable Mpmber to 
reduce the oVArhend chArges by nmnlgnmBting theBe tWI')? 

JIr. A. II. GhuzDavt: Certainly. Sir, T wi1l nOW take the collieries . . 
lIr .•. IIUWOOd Ahmad (pI'tnn Rnd Ohotn. Nagpur cvm OriSSR: 

}(tUhRmmMRn): Whv did not mv HonournblA fTip.nrt raisE' this ql1estiotT 
in the Standing Finance Committee for t,he Railwl\ys? . 
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Kr. A. H. Ghumavl: I am a. member of the Railway Standing }f'inance 
Committee, but I was at that time in Engiand. 

Kr. Lalchand NavaIra1: Might I know why the Honourable Member 
ia so fond of colliery? Is he interested in it? 

Kr. A.. H. Ghuznav1: I do not possess one single inch of coal land. 
I have nothing to do with the collieries. Bv a misfortune I was the 
Director of three collieries and have tendered my resignation from ull 
of them. I have nothing to do with the management of collieries. I have 
never been 0. managing agent, nor have I got any collieries, nor have I -got 
any Ihares in ccllieries, and I want to l~lf1ke myself clear on that point. 

Kr. Lalchand Navalrai: Is it the pa8t sympathy of the Honoura.ble 
Member that induces him to discuss the c(l!lieries? 

1Ir. A.. H. Ghuznav1: Well, Sir, there is a history behind t.hese 
collieries. Tons of money have been wasted and I will tell 

1 p... you how it has been wasted. They did not cull for public 
tenders to raise their coal. What further condemnation can \'011 have 
against the Railway Board? What have they been doing heT~? They 
did not know that there was no public tender called for raisin,. coal, 
not until I had brought the matter to their notice; and they Rre supposed 
to be supervising nnd exercising all caution. I gave the result yesterday. 
Once they called for public tenders w}Jere tne:v were paying Rs. 1-6-0 they 
have now to pay thirteen annas. Taking that figure alone, there is Or 
laving of nine annM a ton. According:tc my Honourable friend, Mr. 
P. R. Rau, they raised eleven lakhs tons of coal and, on that figure, 
you would have saved Rs. 5t lakhs. I IIliall show that you have saved 
even more. Here is a list which I will place on the table-the names 
of the contractors fllId their rates. One contractor, K. Wornh & Co., 
gets Rs. 1-8-0, not Rs. 1-6-0: Recording to that., there should be a saving 
of eleven annas. The next is the Chief Mining Engineer's chapra8si, Ram-
bilas Sin~, and he /Zets Rs. 1-8-0. The third man is K. C. Thapar, and his 
rate is Rs. 2-0-0. The next is Jatasundar Dossa. and his rate is Rs. 1-6-0. 
Tlien, again, Worah & Co. come in with the rate of Rs. 1-6-0. 'Ihen, 
there is OM Mr. A. R. Searge, and his rAte is Rs. 1-6-0. Then come 
Madhabji Mapa, Mr. Simon, and the brothers of Mndhnbji Mnpa. :111 
with the rate of Hs. 1-6-0: and, then, RJ!nin, RnmhilnR Sing, who gets 
Rs. 1-12-0; then Ladha Sin~h, who gets Rs. 1-6-0; and A. L. Ojha, 
who flets HR. 1-12-n: nnd A. L. Ojba's minor son is another firm whioh 
gets Rs. 2-2-0. All t.hese ro.t·€'s are merely for rRising CaRl nnd they were 
g;ven these 'rates without calling' for puhlic tenders; they onnnot den:" 
that they have not cn])ed for public tend'3rs until last vear when I raised 
8 debate; Rnd t,hen only t,hev sent Il. circular that in future they cannot 
give to a.ny contrnctor without calling for I'ublic tender for raising coal. 

An Honourable Member: What is your complaint then? . 

Mr. A.. H. nhUzDavi: My complaint is that they were losing SO to 
40 In.khs over t,his raising alone .... 

Mr_ S. O. Sen: The Honourable Member forgets that ]ast year the 
t'.oJIieries raised only 12 laklis of tons. ., 
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. SIr. .A. 11. B'II_Vi: Yes. I will come to that;· last year they have 
rIlISt',f ,;111\' I~ talths tons: &Dd they:would have laved 12 lakhs on that; 
hut th~t is not t.ht, ()1I1:~ figlll'P, 'l'hRt. is only for the raising contract~ 
'What IS the complete average cost? It is Rs. 4 a ton and what is the 
cost of the private companies of raising their ooal that they ct.n eell tJaem 
at Re. 4 or Re. 8? Here is a company . . . 

111'. S. 0.": Of which you were .. DiftIofJor. 

ill .•. ' •.. ~: I was: I am 1'10 loqer a Ditect6! '6f the 
edDlpany .... 

Mr ...... ADldeuria: May I know from the Honourable Member 
'Whether the Railway Bbard have not benefited by his advioo~ndered 
in this House last year? And, if 80, what is his OOlnpl&t'ht 'atwJt:attha 
Railway Board in this connection? 

Kr. A ••• '\IIt'aiba'f1: My complaint is that I am moving the cu, 
to abolish the Raihvay Board .... 

Mr .•••. AIlkleaarla: For following your advice? 

Mr. A. B. Ghuma91: For not following my advice unt.il lut year. 
T want them to bEl abolished; they have no business to be there . . .. 

An Honourable Kember: Then who will call for the tenders? 

Sir Oowasji lehaDgir: I rifle to a point of order: we are not siWng in 
Committee; we IIro sitting in the House fl'ld I think that the Honourable 
Member should he allowed to proceed with his speech and the proceeding 
should be that of the House and not of n Committee. 

Kr. Ohairman (Hir Hnri Singh Gour): The Honourable the Mover of 
this cut has announced to the House that, he wishes to raise a debate 
on the general policy and administration of the Railway BORM and it is 
on that understanding that the first cut wns allowed; and I hope Honour-
able Members on both sides will indulge him to' that extent and. I am 
quite sure, that the Honourable Member will realise that what he said 
yesterday need not be repeated today, and that that leads to B consid~table 
amount of interjections and intert'Uptions. 

Mr • .A.. E. G1nWlIv1: Thank you, Sir. I Am clOSing thisd~ate. 
t have stated why the Railway Hoard "hould he abolished. I 'have given 
you reasons: the coal purchase policy. the "'flV in which they 1'I.1n lheir 
collieries; not amalgamating the East Indhn Railwny and Enste'l"Jl Bengal 
Railway and not amol/lamnting the mediCllI services On both these 
Railways; their R'''nrt.~i~btpd policy in Mt reducing their coal freight t.o 
enable coal to be carried cheaper Rnd to ('Dable them to eant more freight: 
depriving the Railways of their legit.imnt.e share of freight by sending 
coal by steamships to Madras. Sir, T m6ve" 

IIr. O~ (Sir Hari Singh Gour): Motion moved: 
"That the demand uuder the head 'Rltilway Board' he reduced to Re, 1." 
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Mr. S. C. Mitra: Sir, I support the motion of my. Honourable fri4!nd, 
Mr. Ghuznavi, for the abolition of the Hailway Roard. In his speech 
Mr. Ghuzllavi concentrated his main attention to only one side of the 
railway policy. I think he WIlS right to do so; it will not be possible 
for any Member in this House to denl exhaustively with all the various 
defects nnd deficiencies and maladministration of the Railway Board even 
if he spenks for hours together. Last year, the Honourable l\fr. Ghuzuavi, 
in his speech, made certain very serious 81Iegatio~s. I am glad that 
gradunlly he had occasions to substantia'je those charges and, in furtlter 
stages of this debate, I hope, if anything is left to prove the case 
completely, the Honourable Mr. GhuznBvi will do it. On those considera-
tions I do not like at all to say anything about the coal contract policy 
of the Railway Department, though I know fully well that a large sum 
of money, estimated to be about 25 lakhs of rupees, have been saved 
this year from the coal contracts alone. It has been rightly said that 
tc show it conclusively, it. shall have to be proved that the conI rate 
in the market is more or lells the same Ils in the last vear, and that 
the principle of accepting the lowest tender, so far as possible, has 
conduced to have the reduction of such II large sum as 25 lakhs in the 
Railway Budget of this year. 

I should like to devote the few minutes that I have at my disposal 
to the question of the policy of Indianizr.tion of the· Railway Board. 
'1'0 mll.ke myself particularly relevant to this motion, I say that I want 
the abolition of the Railway Board. By that I do not menn /;0 suggest 
that the posts of the Chief Commissioner of Railways or of the Financial 
Commissioner should be abolished altogJther; but I would like to press 
upon tho attention of the Govemww t.hat. if the other dcpnrhnents 
of the Government of India can be managed by a Member with his 
Hecretnr.v, Deputy Secretary and one or two As!;istllnt Secretaries, 
wherever necessary, w\by should the Rai:way Department have the 
luxury of not only huving a Chief CommiEsioner who holds the position 
analogous to that of a Secretary to Government, but 'also a Bonrd Bnd 
a Direetorate consisting of six Members, Secretaries, Deputy Secretaries, 
Assist.ant. Secl'etnrieR and a large host of officers. It was a fashion in 
olden days to have Directors-General and, 1 think, it is II legacy of tho~e 
olden days tha.t we see in the RailwllY Board. Thollgh it. l1a8 eeased 
in other departments, it is being persisted in the Rnilway Department, 
because there is enough money to wast,e. If we look at. the demand for 
grants, we find that we pay to the Chief Commissioner RI>. 5,000 a month, 
and not Rs. 4,000 which other Recretaries are paid. The Finpncilll Com-
missioner is paid Rs. 4,000 1\ month, Elnd there is provision for three 
Members, t,hough now we are carrying on with only one Member on 
B.a. 4,000 a month. Other post,s are held in aheyance. und that, shows 
that all these posts are really not necessary. I shall show a Jit.tlc later 
that the Mamber who is now retnined is th(' last. Member who WIlS added 
to the Board, that is the Member ·for Staff and Labour. When the 
whole scheme' Was contemplated in 1921, there was no question of !1 
Member in charge of Staff and Labour, while there were rp(ommendations 
for two Members for traffic and engineering. There is also provision for 
five Directors, and their pay rnng-es from Rs. 2,]00 to Rs. 3,180 per 
month. I,ooking to tha demand for grants, J find that in 1932-33 there 
was provision for four Directors, nnd n(l~~' tbay have added one more. 
There is also a Secreta.ry drawin.g Rs. 2,500 to Rs. 2,980; then, there 
&J'~ five Deputy Directors drawing 11 scale of pay Re. 550 to Rs. 2,180. 
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There is a. Deputy Secretary, one Assistant Secretary drawing Re, 1,000 
to Rs. 1.250 and several Superintendents, My main contention is &II 
we 'found in the Local Governments as well, there is no necessity of 
these Boards. We have here also a Central Board of Revenue in the 
Finance Department. It was suggested by the Retrenchment Committee 
tha,t, instead of a CeD:tral Board, there should be only one man in charge 
as It would be condUCIve to ecunomy and etl1ciency, It is for t.he Govern-
ment of Tndia to show that the work cannot be carried on by one man 
as it is being carried on in all the other big Departments, say, in 1\ 
Department like the Homo Depart.mer..t which deals with 80 mnny 
branches and so many offices through the regular Secretariat, When any 
question is put in this House, the usual reply is to the effect that the 
question will be sent to the Agent. . . 

Xr. 0hainDaD (Sir Hnri Singh Gour) :.How long will the Honourabl. 
Member take? 

Mr. S. O. JIlua: I will takE' f1 little mere time. Sir. 

Kr. Ohairmaa . (Sir Hari Singh Gour): The A88cmloiy will adjOW'D 
till Half Past Two. 

The Assembly t.hen adjourned for_Lunch till Half Past Two of the 
Clock. 

I I 
The Assembly re-assembled after Lunch at. Half Past Two of the Clock. 

Mr. Chairman (Sir Han Singh Gour) in the Chair. 

Mr. S. C. Mitra: At the time the House l'ORe for I.-tinch, I wall dis-
cussing the question about the position of the Agents of the differen. 
l~f1ih··lI\'s. T W,l~ sn\'iTl~ t·hnt innilmerable qucstion.c; were rllised in this 
House' and the usual reply that We got from Government was that theJ 
were within the exclusive jurisdiction of these Agents. I do not ,-udge 
that position. I fully appreciate that. in the routine administratIon of 
the Railway Department, nobody in this House will care to interfere. but 
T like to infer from thi& point of view that all these really important 
matters are decided by the Agents, that the RaHway Board is a mere 
co-ordina.ting body and that that was the pUrpose for which it was originallJ 
crCIlt-erl. These Agcnts have their complctc pnrnphernA1in.-DivisionRI 
Superintendents in all the important junctions. They have got, my friend. 
Dr. Ziauddin. tells me, Operating Superintendents and Accounts Officers. 
and all the staff that is necessary to carry on the Railway Administration. 
The rea] responsibility for the Railways lie with these Agents, If that 
is so. then what is the necessity of having such a big body like the Railway 
Bonrd? It is nlmost n third wheel in the Railway Administration and 
it merely hampers the w6rk. T ... ater on I shall show how the third 
Member. instead of encouraging IndianisBtion, is merely impeding it. 
Referring to the Railway Convention, which is in Appendix D of the 
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Railwa.y Board's report, Vol. I, page 98, I find that there was a. specifio 
condition for acceptance by this House of that Convention. It reads thus: 

"Apart from the above Convention, this Allaembly fUI1.her recommends tha~4IUJe 
Railway services Ahonld be rapidly Indianised and, further that Indiana Mould 
be appointed aa Members of the Railway Board as early as pwsible." 

I shall presently quote figures about this. process of Indianisation. 
Last yeu I was quoting figures to prove how the process of Indianisation, 
not only amongst the minority communities like the Muslims, wus going 
at a very unfavourable pace. I find in Mr. Hasan's report it is stilted 
on the very first page: 

"It. was snhsequently decided L..y the Railway Board that I should in the fira 
instance confine my investigation to the subordinate staff only." 

Later on, there may be some inquiry aboul' higher gmr.etted ofliccrs. I 
do not know if, afterwardSl, any inquiry was made. I find even the 
Acworth Committee in 1921 on page 58 saying this: 

"Until recently opportunities for the teehnical training of Indiana were la.cking 
and, owing to the absence of opportunities, few Indians were able to reach the 
sta.ndard required for the superior posts. Certain opportunities are now being pro· 
,-ided." 

Now, the latest figures that are available show that for gazetted officers 
in the veur 1932, there were a total of 1,949, of which Europeans com-
prised 1.270, Anglo-Indians J30,-that is, out of a total of 1,949, 1.400 
posts go to Europeans and Anglo-Indians, Hindus 430, Muslims 78, and 
Sikhs. Parsis and other minority communities account for 68. Then as 
regards the next class, which draws Rs. 250 and over, the total is 8,591,-
of which Europeans' comprise 1,855, Anglo-Indians 3.629, Hindus 2,059, 
Muslims 375 and others 673. If we are to judge about Indianisation, it 
should not be by counting the heads of clerks and menials that are em-
ployed aU over India. The real strength of Indianisation must be judged 
by these superior posts and who enjoy theSe posts. I shull now show that 
Government made certain provision for training some of the apprentices 
who could aspire, after getting training for several years. to get these 
highly paid jobs, so that it may not be said that there were no qualified 
men found in India. Here is the RaHway Board's Notification. dated the 
7th September, 1930. Here it is stated: 

"Th" permanent establishment of the Mechanical Engineering and Transpottation, 
Power Departments of the Superior Revenue Establishment, of State Railways i8 
recruiterl from the following sources. (i) persons of non-Asiatic domicile appointed by 
the Sp('ret:l.ry of Stat.e by selection from the Unit.ed Kingdom. (ii) persons of Indian 
domicile a.ppointed in Indin by the Government of India by selection under thelMl 
regulations nnd (iii) by promotion~ of I!perial qualified subordinates of the depart-
ment concerned, and (iv) occasion",l appointments of other qualified peraons." 

Loo~ at it, it will be clear how perverse is the idea of recruitment 
in ~hiR country. In recruiting for the higher railway services, firstly. t~e 
RaIlway Board is anxious for the recruitment fr(lID persons of non-Aslatlo 
domicile. Every rotan, with ordinary common sense nnd .an i?ca 0' 
decencv, will be ashamed to hear that the· Government are anXIous. 10 t.he 
first place. to recruit men of non-Asiatic domicile. I think these days will 
shortl:v be over,-now that we have a sympathetic Member who is respon-
sible for Indian Railways. and I certainly hope that there should he at 
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kal'ot Slllnl1 (kl~ellcy ill t1Il'Sl' ell'('ulnn;, lind tlll'll it Rhnuld lwver br elrl;med 
Lhat~diuns should be consid~red as helots in their own motherland, and 
.hat in tile first place, for recruitment lor t,be Railwav services, account 
should be taken of non-Asiatic, and not only non-Indian. but non-Asiatio 
domicile. Then there was an arrangement made that a dozen boys 
should be recruited through the Public Service Commission from the pro-
vincial quotas from the whole of India who were to be' trained at the 
Government Technical Sohool at J amnJpur and that tllOse wbo were found 
qualified were to be Bent to England for furth6l' training for a period 01 
\WO years. Now. I would ask the House to consider what happened this 
year particularly. Out of 12 boys that were taken, 10 boys werE' found 
lully qualified by their Professors. But the Railway Board, in their 
wisdom-and I shall irv to "how why we have partieularly a Staff Officer 
to look after these things-found that only six boys would be sent though 
10 boys were found to be qualified. Sir, throughout the whole of India, 
they say, they can provide room only for six boys. The·n. there is a fu~her 
contention. I understand, that the High Commissioner might have failed 
to secure facilities for training in workshops in England for more than 
six. Rir .. 'Wc buy each year crores of rupees worth of stores from England. 
Well, if the High Commissioner neverthele88 cannot provide facilities in 
English workshops for more than six men. why is t.his High Commissioner 
for? If Eugland" I IIsk. fails to give training facilities to our boys. then 
there are other countries of the world who are willing. I really wonder, Sir. 
that any countr~' t.lmt get·s the great privilege to sell crores of rupees worth 
of stores to India should hesitate to provide for the training of only 10 
Indian boys in their Railwlly Workshops I Anywny. I know the Honourn.ble 
the Commerce Member is very sympathetic and he knows tllat lois of 
mone;v have been spent in giving a stirond of Rs. 100 1\ mont·h to each of 
these boys selected from the whole of India on a provincial quota basis.. 
If. after we have spent over RH. 5.000 on each of these boys, they are 
thrown out. not only thc money but i,he oaoteer of t.hese promising boys 
will be utterly ruined. I fully expect that the Honourable the Com-
merce Member will trv to convince the House that he really means that 
India's money is not wBsted. whatever may be the opinion of the Railway 
Board in these matters. I think it is for one of these reasons that the 
Europeans hcre are nnxiolls for a Statutory Railway Board-not only are 
they not satisfied with a Railway Board which they already dominate and 
with which they usp. their influence ns they like, but they want a Statutory 
Railway Board which will not encourage in any way Indianization, but 
will put impediments there anci do all such things. I now see why through 
the Round Table Conference they want a Stntutorv body, not in any way 
to help the better ndministrution of Railways. b,it merely to put, n st,op 
to all the n~pirRtions 9f Indian.s to he mosters in their own house. So, 
Sir, T suhmit. thnt thc question of Indianization should not be jud~ed 
merely by reference to the aggregate numbers of all sorts of Indians in 
the Railway service. If Government honestly want to do justice to this' 
iSRue. then they should find out how much money is paid to the bi~b 
European officials. and then the real measure of Indinniz,.tion will be 
judgnd by these high posts carrying a 88lary of oVer Rs. 250 a month, and 
not bv counting thp. hends of nn coolies and clerlisthroughout India who 
are in the Railway Department. I say,. the' Railway Board have 
thoroughly failed to satisfy Indian expectations in this field and that i. 
one of the reasons why we want the abolition of this sham Railway Bow. 
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Sir, my friend, Mr. Ghuznavi, said muoh about coal oontraots. I do 
Dub like to say nnything about that. but the other question about the State 
collieries is a matter in whioh also this Railway Board has hopelessly 
muddled. That is a matter whioh was before the Public Accounts Com-
mittee, but I do !lot understand why the Railway Board, delaying that 
evil day, did not place all these mllltAters before the Public Accounts 
Commitu~e during all these months after the Simla Session, and that is G 
matter which, I hope, they will fully explain. I will only sa,. here now 
that I find, by making calculations from the books supplied, about 
comeries belonging to ilie Railway Department that the cost comes to· 
Rs. 3-15-0 per ton for raising alone, but that perhaps takes no account 
of the large interest on Re. 3,35,57,000 that have been invested as capital 
for collieries; and even this year, there is a provision for spending another 
eight lakhs on the development of some. collieries,-the Talcher and others. 
From these it is evident that the cost of raisin~ alone of these State 
collieries is Rs. 3-15-0 per ton, not taking into account the huge interest 
on Re. 3,35,00,000, invested. I further understand that this cost per ton 
of cool will be further increased if slack and ashes, which account for 
about 25 per cent., are also excluded. In that cl\se it w.ill go up to a 
higher figure; and then most of these collieries are producing only second 
class coal a.nd the price of second class coal, in the market, is aQQMt 
Rs. 2-12-0. If that; be the condition. then-I speak subject to correct.ion 
on this point beclLuse. I am not. so sure about t.he figures,-the position is 
very unsatisfactory; this, of course, is what I infer from Government'. 
colliery publications. If my assumptions are correct, if, by omiWng that 
Dl!lterial element of the hUjge interest cha.rges :md the question of· slack 
Bnd ashes. the cost comes to Rs. 3·]5-0, then it is time for Government, 
I say it is the duty of the so-called Railway Board which has been supposcd 
to look aftcr the interest. of the Indian tax· payers for all theRe years. to 
close up. if necessary, these collieries or to give them out on lease. That 
is a. mere suggestion und I do not like to develop that point now, because 
I still hope that lI:.he Ra.ilway Board will delay no marc in placin~ all 
these fscts before the Public Accounts Committee as they had promised 
last time during the Simla. Session they would do" but which they have 
failed to do up ,till now. 

Now, I should like to say a few words about the Railway Board per-
forming their duties towards the third rlass pasl'engcrs. I do not fully 
agref' with mv friend, \-fr. Joshi, that the first cll1ss or the sc('ond cluss 
Railway carri'agcs should be done away with. I know t.he well-known 
ro.iJwRY principle that these passengers may be taxed t·o t;he tune of what 
the "traffic will bear"; it is no use. becall"e, on n strict arithmetical 
calculations. t·he first or second class may not pay, saying that the first 
and second cla~R should be abolished altogether. Rut, there was much in 
the contention of my friend, Mr. Jeshi, that the third class passengers are 
Dot properly treated. It is a common saying thnJ{, t.he holders of the 
yellow tickets are very rudely treated by our Anglo· Indian officials. I 
have often ReeD at stations like the Ambala Cant,onment, Snharnnpore and 
Hardwar where third class passengers nre st,opped from get.tin!.{ into t,he 
train nor nre t.hny permitted t,o ('orne to t,he I!tntion plntrorm. before their 
more fortunate hrot,hers, holding sc('ond and first clfls~ tieketl!, have taken 
their SAnts in the train. They are put- in a cage and nre let out only when 
the ticket hoMers of the favourite classes have been comfortably scnt.ed. 
Sir. I would like to tell the Honourable the Commerce Member thnt in 
these days of growing competition with motorbuses. it will not pRy the· 
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Railway Board to neglect the. third class passengers. It is the same 
fare for the third class passengers whether they travel by :t.rain or by bUI. 
In fact, in the case of a motor bus, they have the facility of taking their 
~wn time, because there is • bus every 15 or 20 minutes. Apart from all 
t.hese things, if the railway officials (particularly the Anglo.Indian officials) 
do not improve their manners as regards the treatment of the Indian third 
class passengers, I am afraid the Railways will undergo a great loss. But 
in spite of hundreds of reports of Mitchell·Kirlrness, they will not be able 
to improve the Railway revenue. I have another suggestion about the 
treatment of third class passengers. ~"ormerly, we used to have small 
compartments for 8 or 12 passengers. But now they have made it a 
principle to have big railway carriages providing for 40 or 50 passengenJ 
with a small latrine in one comer, whioh is so small that a bulky man 
like m~' friend, Mr. K. Ahmed (I am sorry he is not in his sea.t) , or even 
my Honourable and gallant friend, Lieut.·Colonel Sir Henry Gidney, 
cannot get in. 

Liellt.-O~loDel Sir Henry GldDey: Is there Bny necessity for the 
Honourable Member, being one of Pharoah's lean kind, to make any 
anatomical reference to m£'? (I.aughter.) 

Mr. S. C" Jlitn.: If my friend l1al; any object,ion to it, I beg t.o with-
'draw my remarks. 

L:eut.-Colonel Sir BIDl'J' GldDeJ: I have no objeotion at all: I am from 
thr 1101Jud Table Conference I 

Mr. S. O. Jliua: Mv su~ge8tion is that the compartments should be 
smaller nnd, in each such small compartment, them should be provision 
for a latrine with sufficient accommodation in it, 

1 would also lik(· to mnkf' 11 ff'w rernnrk!l with regnrd to the rt'Rerved 
acconllJlOdation for third ciARs passengers. Last yenr nt Simla some 
persons nPTlroaC'hccl In£' nnd Thud the' occasion to "'Tite and also to speak 
~) tIl(' Fi,.aTlf'ial Ct)mmiR~i"l1er, It WIIS hro\l~ht to my notice t.hRt at 
Knlkn it ,,'IU! irnpo~Rihl(' to resf'l'W' third rlaRs a('comillodntion for 10 or 12 
men. I have alreach· said that the Railwav BOlord must justify itiJ existence. 
In the yerv be!:!inning thClre was only one' gentleman who used to look after 
the AtAte R~ilwl\,vs. He WfiR known a~ the Consulting Engineer when all 
the Railwllvs were under the Public \Vorks Department. Afterwllrds, the 
POllt of the Director of Railwll;Vs ""nR created. Sub"equently, posts of 
somf1 other Directors were added, but all that time the work was done by 
the Hecretnr\' and the Under Sc(·retA.rv as is the case in the other Depart· 
mentl; of the Government of India. 'The advice of technical experts was 
ta1l::en only in the case of Railwav construction. J ~.hink the creativn of the 
Railway Roard as such ",'88 reCommended by the Acworth Committee in 
1921. The icil!8 of thif; C()mmitte~ was t,hnt, thrrf' ahould be 1\ Chief 
CommiRsioner and 1\ Financial Commissioner and t·he whole of 
'the RflilwRV RVRtem sholllci hI' clivided into threr divisions, Wl'stcm. 
Eastern And Rotlth(~rn nnd that there slJOlJld he three Members of t,he RRil· 
way RORm like the Agents of thrse RRilwnys. Rut, in givin~ cfipct to 
their r('~ommendation, the )}nilway Honrd decided tha.t there should be a 
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Chief Commissioner and a .FinrUlciul Commissioner Bnd two Members,-
one, who will hp. l·f"'If)onilihlp. 1m t,p.(\hni('.111 illlhjAllt,R, R.nd Rnot,her. for the 
general administration. Gradually, a third Member was added to look 
after the staff and labour. But J think it is well known to the liou.'>e 
tll.at there 'lrr a l. preHcmt UR mHny as five Directors with six Deputy 
Directors to look after the works, bridges, stores and traffic. There is one 
AssiHkmt Director, and there are Deputy Directors, Director of Finance, 
Assiiit.:mt Director of Statistics Now, in the Hnilway Beard the post of 
the Member for Traffic has been kept in abeyance since 29th Murch, 1932, 
and the post of tbe Member for Engineering hilS also been in abeyance sincc 
5th 1I1areh, 1932. 'l'hllt shows thnt the real experts either in the technical 
or in the general line lue not there. So it mnst he admitted j;hnL the\" ure 
not so essential. Nobody contends tha.t the post of t,he Chief Com. 
missioner or that (i the }'inaneial Commissioner should be 
aboliRhed, but what is t.he necessity for keeping a third Member 
who is to look nfter the st·aff and labour? Is he there only 
to look after j he iutereRts of Europeanisn.tion and Anglo·Indianisation? 
So, I suggest that Government should do awa.y with the Railway Bonrd 
and make the Chief Commissioner responsible for the Railways as is the 
case with any other Secretary in the Govermnent of India.. Of course. 
he will be helped on the financial \,lide by t.he Financial Commisf;ioner and 
there may be Deputy Secretaries, Joint Secretaries and Under Secretaries 
to give him help, for it is expected that it is thEl Agents who ure really 
respoDRible for the running of various lines. It, is these Agents who ought 
to be ht'ld responsible for thf' day to day administration, and a huge sham 
like this Railway BC'!lrc1 which 'costs 12 lukhs of rupees should be done 
awny with. Sir. with theRe words, I support the motion of my friend, Mr. 
Ghuznavi. 

llr, Lalchand Navalrai: Sir, I am not intel'ested in coal or collieries-
neitlwr at present, nor in the past. I will, therefor~, not touch 

3 p. v. on the qU8Bt.ion of t'ol\ieries, but I Will attack the Hallway Board 
for their general policy :lnd point,s of view. Sir, t~ere should b.e nO 
surprise at this hold cut having been moved for reIn:0vmg the Railway 
Board. It is not the first t,ime that Fluch a eut mohon has been moved. 
Last time it was moved b.\, Mr. BhllpUt Sing and supPo.rted by Dr. 
Ziauddin Ahmad and myself. Sir, on this point, before I gwe u:y own 
reRRons I must sav that Dr. Ziauddin Ahmad is nowadf\Ys recogmsed BS 
taking the utmost "interest in the Railw~ys and, is considered one of the 
expertB, Therefore, I will quote him as an authority and say wbat he urged 
on the last occasion. IIe Baid: 

"Sir this motion practically means tha.t the Ra.ilway Board should be abolished; 
and fr~m what we have been discu8l!ing during the last two years, I for m~elf 
do not find any resason for its existence in the present form, ~ have been. trymg 
to 'find out whether the responsibility for. efficien~ly nmni~g ih~ IlDOli rests With the 
Agents or the Rai1wal ·Boa.rd. I put thiS questIon defimtely m t.h~. Assembly, but 
I got no reply; and i the Railway Board do not take the responSibIlIty upon t!hn:" 
I8lves for the efficient working of the Railwl!'YII, ~ do, not 86e a.n~ r~80n for elr 
i!xistence. and the motion of my Honourable fnend 18 qUite to the pomt, 

A similar motion is now before the House and I suhmit that 1\ gre~t 
deRI has been said in this Houfle in favour of the acceptance of thIS 
destruct.ive proposition. The ('onstl'llctive part of it ha)'; also been pui 
forward, and I will also put that before the H?use more clefl!ly. To 
begin with, I will give my9,wn reas~ns for !hr; RaIlwa.y B?Brd belDg. do~e 
away with. The first of my reasons IS that It 18 uneconomICal to mamtrun 
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such a huge Board with such it lnrge body of stnff. If I cal] it 11 "white 
HIt·pllant". tht:: nmne will he vc>ry Appropriute. My foE'C(mrl reason is thltt 
the .Board dous not hold itself responsible for the working and action of its 
Agents. l\Iy t.hird point is that so far AS the Company.managed Railways 
are concerned, tho Board maintains an attitude of indiiJerenc('. Then, Sir, 
the fourth is that "wre is mnhldministration Ilnd Jack of supervision of the 
Board generally. 

Now, Sir, I will take the first point first. So far 8S economy is con· 
cerned, I think the Board does not know what economy is. In those 
prosperous days when t.h", Hoard hud large amounts of money Bnd th('1'(' 
were surpluses in the Budgets, the Board did not think of the rainy days 
whml tlwy wuu!(l require MOney even to meet their ordinary expenses. 
In those days. t"e~' went on inermwng their officers and they have wBde-
th(' Board to}l-heuvy-not only the Board, but evt'n ~heir Divisionaf 
Offices and the Agent"'" Oflices. If YOll look at them, you will find a maze 
of dffic('s Ilud a bnU"lion I)f unneC'essl\ry officers. The work which can bp. 
done by one man is being done by three and that is being done in a 
piecemeal fashion which takes so much time. With regard to this, it has 
been shown how the RORm is c,t present const.ituted Ilnd I t.hink it is claimed 
t·hat two Members of the Bonrd hnve been done aWBV with. But I should 
like the Honourable the Railway !\fember t·o make it clear whether these 
two posts have really been reduced or merely kept in abeyance. If they 
are in nbeyance. there is no reduction at all. In that ro8se. these two 
officers must be 6njoyinll their leave and other allowances in England with. 
out doing any work. If that is so, it is a very deplorable state of th6 
Unilwlly Bonrd. 

Mr. P .... Bau (Financial Commissioner, Railways): May I say, Sir. 
that it is not so? 

Mr. Lalchand Bavalral: M fI~' I know how it is? 

JIr. P. B. Baa: Th(' number of Members have been reduced. from three-
to one. Thp two officers reduced are at present holding other postF.l . 

• 
Mr. Lalchand Bavalral: May I know if these were nf'W posts created for 

them? 

1Ir. P. B. Ba1l: 1'hey were not createrl for them. 

lIr. Lllchand lII'avalral: Ma~· I know 'Which are th~s(' two posts? 

Mr. P. B. Bau: Tilt' two officers Bre Mr. Brnyshay and Mr. B~nna1' 
One is the AJ:!ent of B Company.managed Railway Rnd the othor IS the 
Agent of B State.manB[l'ed Railway . . 

\ . 
1Ir. Lalchand Bavalral: Anyway, both these officers. have been 

provided for and tbut does not mean thBt the n,!-mbers bave been reduced ~ 
they may ha.ve been reduced as such in the Rtjway Board. 
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Then, Sir, it should be considered why such a ]arg~ body of officers 
:o&hould now be retained in the Hailwny Board, and this leads' me to the 
·question of Indianisation. 1 thought that the Hailway Board would take 
it that the services of the Board should be Indianised. If this is done, it is 
.also a way to economy; ILnd the question is, have the Board taken notice of 
the warning that has been given to them for a very long time? Sir, I do not 
in the least wish to cast any aspersion on Mr. Colvin who has now been 
put in the place of Mr. Hayman; but I do 8ay that the post was held by 
.an Indian and should have been given to an Indian. I do not understand 
why tlaat post was not given to an Indian. It was reported that an 
Indian was .going to occupy that post, but ·taat hope baa not been ful-
filled. 

Tl19n~ Sir, I Deed ootgo into the -details to show bow muoh if tleing 
spent by the .J,lailway Board on the staB. It has been sufficiently shown 
in the past that the &al.ries that -are being gnoen in the Railways Bre too 
high aad that tAey ·ought to De milbimiaed. I su.bmit that the Railway 
BO&I's should have 'taken a· warning when they were told for a long time 

. that tbey should .ke8f) their own hOll6e in order,but they have certainly' 
Dot done ;80. The .t:l'llldencv aeems to be to increase the number of afficers 
and to appoint more and· m&le so-caililedexperts. We see that the whole 
policy is that thE' Railway Boll1'donly wants to keep under their own check 
the making of the poli(\y which may guide the Agents. but they arc not 
actually supervising tlnd paying particular attention to the very work of 
the Agents. That IE'Hds nl!: to the second point that they are not holding 
themselvp-s responsible for the working of their Agents. Air, is it not a 
deplorable featllre t.hat whenever we have asked 'lucstions in this House 
about what t.he Agents have been doing, and represented grievances of the 
Railway officers Or of the public, and asked the Treasury Benches to giV(I 
relief to those public servants and the public, we have Ililways received 
the stereotyped rpT,ly that it was not the concern of the Railway Board, 
but that it was within the competence of the Agent? Sir, it is really a 
matter for very serious consideration whether the Board should exis~. It 
is not only that we have been gett.ing sueh replies with regard to small 
matters of det.ail, but it is so even on matters of policy. I must mention 
of two instances that occurred when I had put questions to the Assembly 
in regard to subordinate officials. The first quest.ion was with regaTd to the 
policy of the Government or the Agents with regard to the trEmsfer of sub-
ordinate servants from one district to the other, and I preseulied in those 
questions the case of two ticket collectors who had been transferred long 
ago from the Quetta Division to the Delhi Division. 'l'heir grievlUl06 
was that, according to the rule of the Agent, they had to remain at one 
place outside their district Jor .three years only, and that though they had 
remained there for more than three years, the Agent of the Division hnd 
refused their tranRfer. There was another point in it. i.e·., that the:v had 
been 10r the last three yenrs, away from their horne district and that that 
was cl1using them grent inconvenience in providing fa(lilities for the 
education of their children. etc. I asked in mv interpellat.ion about 
the policy of transferring such people from their" home Division. The 
usual rePly .was that the question was ~eing .sent.to the Agent. ~he 
Agent is the deciding authority. He has gIven hIS rubn~, :vet the qUClstJon 
was being sent to him. The rule should at least be tbRt Buch cases be 
considered by the Board, to find out whether it was a right decision or a 
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wrong one, and not toO plead irresponsibility for tho decision of the 
Agents. If they feel so, the Board must die rather than live. I asked 
another question of a similar nnt'IJI'elast year with regard to the Assistant 
Controllers having been put into trouble. Some 51 Assistant Controllers 
were appointed by the Agent, IUld, after their working fOf about two 
ycurs, these Assistant Controllers were actually confirmed by t}16 Agent. 
After about 9 months, those very Assistant Controllers' confirmation was 
1I.ct\lall~· canoelled. Sir. I fni;;€'d" this question in this Assembly and tho 
~ame stpreot.,'PE'ci rep!" was given that the Board had got no information 
on it. If t.he Board hns no information on points as these, I think they 
have not justified their p.xist.ence. I mnst here mention it to the cre<lit 
of the Honourable Mr. P. H. Rau that he took some interest in the 
case and we found that thc· confirmation of R7 AS8i~tani Controllers which 
was l'8J.lcelled wus restored. There stillremllin 14 Assistant Controllers. 
On the question put in t.his IIoURe "gain this year with regard to these 14 
A!;sistllnt Controllerlt, J submit, the self-sRme reply came that the Board 
W8S not concerned with it and that the pn.pen; were being sent to the 
~gent. From this it is proved that injustice has been done to these 14 
men. Why should not their case be investigated into by the Railway 
Board? I submit that things like this prove to the very hilt that they 
do not recogniSe their responsibility-and not recognising their res· 
ponsibility means that they should Dot exiat. 

Then, Sir, we find th~ same fate is awaiting us when we put questions. 
in the Assembly in re~ard to the working of the Company-managed Uail-
ways. Company-managed RaIlways have contracttJ witb the Government. 
The Government have been c:-f help to them. Government have made all 
facilities for tooln IUld they are evon advancing money to them in the 
way of loans. Why should t·he Railway Board show themselves 80 
indifferent as to 8ny that they have no conoem with them? It is their 
business in regard to their policy 8S well as in the mBttm-s of their 
administration. Sir, when grievances develop into such a state, they 
must be redressed ('ven if it roquircs the Railway Board to spend some 
time. 

Then, passing to the administrut.lon generally, I will record one or 
two matters. Sir, the first is with regard to the question of economy. 
We find at present that 7·77 crores is tlle deficit that has been shown 
in the Railway Budget. It is, a6 my Jearned friend from Karachi, 
Mr. Sulliva.n. 'Snid, an optimistic view of the learned Rnilway Member 
that from rates and freights he ~::~1 nl.lke an increase of two erores of 
rupees. The state of affairs shows the reverse and the facts of the 
.case all prove to the contrary. Then, Sir, we see that the Railways a\,& 
not popular now at all. It is clearly the fault .... 

OaptalD Shu lIuhammad KhaD Gakha.r (Nomina.ted Non-Official) : 
00 a point of order, Sir. Is the Honourable Mr. K. Ahmed in order 
in reading newspapers in the House? 

JIr. K. Abmed (R.ajshahi DiviRion: Muhammadn,n· Rural): I nm 
looking for Buthority to quote in mv speech: if'the Honoul'flble Member 
had intfllli~el)('e enou!th to llnderRtand thnt, he wonM not hav(l rni!'eti 
the point. 
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Mr. Lalchand Jiavalrai: I hope my Honourable friend, Mr. K; Ahmed, 
"as not reading for some irrelevant remarks for me. Now, coming tiO 
the question of the maladministration, I said that the Railway Board 
was responsible for the unpopularity of the Railways at present. What 
do we find? We find that they haVe not taken care to put their house 
ir. order or given those facilities und conveniences to the public which 
would make their. Railways popular. ]n t.he first. place, the ,Railways. 
have not given. the services 8S desired by the people; they have got 
very slow trains and, besides that, there lire DO direct trains where they 
c.ught to be. May I not quote the instance of the Delhi-Karachi route?-
Kuraclti is an air port as well at! II. sea port; hut there is no direct, train 
either via' Lahore or via Bhatinda froll Karachi to this Imperial Capital 
City of Delhi. 

An Honourable Member: What about th6 Karachi Mail? 
. ..~. 

lIIr •. Lalchand Nav&lr&i: It does not Cllmf' direct: it comes to Lahore, 
and then one has to wait three or four hours and then take another trai1l> 
to Delhi. On the Bhatinda side it is still worse. 

An Bonourable Kember: Go by air. 

IIr. Lalchand Nav&lra1: And get stranded like Mr. Gaya Prasad Singh-
while he was going to Karachi by air? I will not risk that. I was 
saying that if wisdom had been used and conveniences had been given 
to the people, then you would not have found this road transport by 
motor buses and oars. 1£ anybody is reKponsible for that and for the· 
loss caused on that account to the railway, it is the Railway Board. 

Taking another point, which is also I1n economic point of view, th9 
Railway is responsible for not even affording conveniences to people by 
giving them sufficient number of wagons for transporting their goods. 
People have been complaining since long, and I am in possession of a. 
telegram whi('h I received todn.v from Sind which complains thot the 
Railway hilS not been able to give them sufficient number of wagons 
and that the transport cannot, therefore, be carried on. Yet they SHY, 
there is a deficit and yet they claim that they are currying on their 
administration properly! That telegram comes to me from represcntativd 
merchants of Shahdadkot in Sind: they say: 

"Administration. Larkan", Jacobabad Railway unsatisfa('iory Shahdadkot mer-
chants diuntisfied ('ompJaiub sinre ten years no remedy ten t.homand hags now lying· 
nation tmvn goods waltOn~ great shortage trade diverted by carts. . ... " 

Now. it is the bullock cart.s that are going to fight with the nailway 
"Board (IJrmghter): it is not the motor car.:;, but the bullock carts .... 

Mr. K. Kaswood Ahmad: They will bring in a Bill to stop the 
bulloek cnrt ('ompetition I 

Mr. LaIchand Navalrai: Thev will bave to do that if t.hey persist· 
iTI t,heir policy. The telegram gOes on: . 

"trndr diverted hv ('art~. cameJ.~. Railway 108s8s seventy-five thousand nnmmlly 
pray nrrnint inllniry· comlTlitt.E't)s r,.dr!'R~. grievancE's reDly." 

.An HODOurabie Kember: Wh~t is the date ot t,he t.f'legram? 
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Mr. LalchaDd Jlavalral: It is dated the 20th, but I got it· only this 
morning. This is by tho merchants of Shabdadkot represented by one 
Bachomal Anshirllm. I, therefore, submit that it is high time that the 
Railway Board should cease to exist. The last time this motion )Vas 
·before the House, Mr. Maswood Ahmad said: 

"But what about a central body! A central body ia needed for the Railway Board." 

~ • -eentral body is neaGed, Dut the ·eeatnI body .~y -emats. 
The Government of India are the oentnl OOdy and the eoratructive 
'suggestion that I will make is to simplify the complicated and the 
-iC!UmbroU8 .tate of the Railway Board.. I hope the Hoaourable the 
lIailway JiIIa:lber, an Indian a8 he i8, with the ability which he haa 
.-shown, will be able to cope with the work of the Railway Beard with t.he 
help of the Financial Commissioner and certain Secretaries. Is not tha~ 
work going on in "ike 'maDDer m. the other Departments of the Central 
Government? Is not that work going on with Secretaries? If we refer 
to ihe old days, we find that there was Euch a system: it has been made 

·-elear in the House t.oct.y ·tlIat in ionnerdays "ben ·there was a Public 
Works Department to manase, there ,,,as a Direct6r under the Public 
Works Department with certain Managers lmd others to carry on the 
Railways. Formerly, we know, that t·here used to be One Man~er <)n 
a State Railway: the Manager had only a Traffic Superintendent under 
him with some staff. Then, in the districts, there used to be a District 
'!'raffic Superintendent and On Executive Engineer. Yesterday, my 
Honourable mPlld. Dr. Ziauddin Ahmnrl. put it vehemently Rnd very 
forciblv that vou must rp.vert to the old District system Rnd abolish this 
Divisi~nal system. I personally lmow of tbe Karachi Division 8S to how 
mon" officers there ar£> in t he Divisional Ofl1c'p nnd how the work i~ 
cnrried OIl. It is 8 veT\' sorr" tale to tp!J that the head of the office 
leaves the whole business into the hands of his personal assistant who 
r\lle~ also ()v£'r t.he d£'purimentl!, say, the department of eommerce, Icwo. 
and so fort·h. Therefore, I submit that. the old systpm should be reverted 
to with certain modifications. In this connection I must now refer 
to what t·he Honourable the Commerce Member said with regard to tho 
investigation for economy. that is being done bv Mr. Pope. No doubt 
Mr. Pope may be a very clcver man ond all t'xpcrt: but he does not belong 
to India and has no experience of Indion Railways; he comes from 
outsidp and he mnv be said to know the s,,"tems_of those countries well; 
and though we have been told that certnin officers and Agents have been 
associated with him in finding out Bnd scrutinising the business, yet I must 
SBV that unless and until "Oll aS80ciat(' with him one or two non-ofticial 
In·dians of experience in :Railwa~·s. yOll will find that t.he Rum total pf 
his investigations will not he I!ufficient nnd l\'il1 not be viel\'ed with anv 
approval. It is said that too mnnv cooks spoil the hroth. That is what 
iR happeninjr in t.he Rai]way Roard. J would submit t.hAt thl:' Rnilwnv 
BOArd should not· only sit here to put on pRper cutain rules and polirieq, 
hut they should tnkp cnrp to see thot thpir polieiPFI nrp Mmed out. Thp~ 
should not leave things in the Role honds of th~ Ag-ents. 

One more thin/! to which T shAll r('fer is this. Rir. We flnd At pres('nt 
thflt recnJitment throll/2'h thp Fllhlir Arl"\'b~ Commio;sion iR recf'ived with 
approval b:v the general public . . 

1IIr. K. Kuwood ·.Ahmad: No, not ot 01.. 
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lIr. LalcbaDd lfavalrai: Exoeptions there may be, but I am speaking 
()f reoruitment to higher services by the Public Service Commission. 
What I wont to point out to the House is this. There is a rule in the 
Departments of the Secretariat that the ministerial ser,vices should be 
recruited through the Public Service Commission, however smull the 
appointments may be, but as far as I UID aware, that system is not in 
vogue in the Railways, where the miniaterial officers are taken without. 
any examination. That naturally leads to favouritism, and to no purity 

()f service. It is, therefore, high time, Sir, that the ministerial services 
even in the Railways should be recruited through the Public Service Com-
mission by open competitive examinations. We all know ~hat there is 
now keen competition even among Muhammadans themselves for llosts. 
Hitherto the bitter question of communal representation has been 
diRturbing not only this, House, but even the outside public, but now, 
there being competition among the Muhammadans themselves, the time 
has come when even Muslim cundidates should be selected by means of 
a '!ompetitive examination. Personally, T am not in favour of communal 
representation at all, and this policy should be done away with at the 
earliest possible moment. Efficiency and efficiency alone should be the 
sole test, and, in that sense, I submit, the policy of "divide and rule" 
should be given up by the Government . . . . 

1Ir. II. M:uwood Ahmad: 
mind? 

What is thp. efficiency tha.t you have in 

:alr. Lah:hand Navalrai: Efficiency te~t is this. If a post is vacant, 
you hold nn upen competitive examination nnd select the best candidate, 
irrespective of his custe, creed or religion; but if a man, who is a mere 
matriculate or who 11<lS studied only up to the 6th standard, is recruited 
for the services in the face of so many well qualified graduates, that 
would be a suicidal policy. I do not want to offend my Muslim friends 
i'l thiH J"(~spect, but I 11m appealing to them to help the administrl1tion 
by insisting on the efficiency test for recruitment. I will just give nn 
example of what recently happened in the Karachi Customs House. 
There nrose a question between the Muhammadans themselves with 
regard to the recruitment of a particular individual. A man, who was 
said to have been helped by some people, and on account of certain 
pressure that was brought to bear on the authorities on behalf of this man, 
was tulmn in the preventive service on Bt-I. 200. He was only 0. matri-
~ulnte, and then a cry came from. a lot cf Muhammadan graduates, and 
they asked on what grounds this post had been given to that individual. 
I asked n question about it. in this House, and I do not know if the ma,n 
who was then said to have been appointed only temporarily still exists 
or hilS ('l'HRed to hold the appointmont.; but I think the sooner he goes, 
the better. I, therefore, submit, Sir, that it is high time that the open 
.competitive examination system is introduced for filling up all vacancie9 
in the Railway services, and the Public Service Commission can be fully 
utilised for the purpose. 

Sir, I think I have suffioiently made out a case for the abolition of 
the Railway Board. I do not want to waste a,ny more time of the House, 
l'ut I hope I have convinced the House . . .. 

1Ir. Gaya Pra8ad Smgh (Muzaffnrpur CUIn Champaran: Non-Muham-
madan): The House is (\lso convinced. 

E 



L~ISLATIVJ&: A88KMBLJ. [21 ST ]'£B. 1988. 

Ill. LalchaD4 Bava1ral: I do not know whether the Rouse i • .convinced 
or not, and it is for them to decide, but! have placed before the Houae 
"ery clearly all the relevant matters to justify the abolition of the Railway 
Board, and I hope the Rouse will give earnest consideration to this 
motion. . . . . 

.... K. Kuwoo4 Abmad: The motion ,,·ill be withdra"·nby the Mover. 
1Ir. x.lcbaDd Bavalrai: If that is withdrawn, 1 am 'Dot affected by 

it at all. I have ventilated the grievances. I do not want it to be Baid 
that this nJOtion wus put forward with a view to ventilating a particular 
grievance. This motiOll has beeu put forward for the purpose of getting 
sheer justice, as my friend, Mr. Ghuznavi, put it,-l h"ve placed my 
case from a gen!31"al point of view. I hopt1 'he House will accept this 
motion. 

Ital Babadur L&Ia BrlJ IDIhore (Lucknow Division: Non·MuhlUIlmadan. 
Rural): Sir, on this motion I would first draw the attention of the 
Railway authorities to the comforts of t.he third class passengers. From. 
the Budget that has been presented to us, it appears that out of the 
total revenue of 92 CIoores, oyer 26 crordS are contributed by the third 
class passengers. The third clnss passengers are. the best customers of 
nKilwnys, and it i" the (ll1t\· of th~ LlllilwlIY AdluinistrutiollS to look lifter 
the interests of these third class Jiassenge·rs. But, in practice, We find 
that they are most neglected. In the first pI8ce~·. 1 am much against 
the increase of the third class fares. Now, this increase has transferred 
the trnffic from the Railway to motor buses, and I Rssure the House 
from my experience that in· short traftic this increase of fare would onl~' 
mean the diminntion in tmJtio! 'Illd cl'n",e'lU6nt Iv the uJtilllat.p llirnillution 
m t·he income. The position is the same as' in the post office. The 
hlCl'ease of 25 per cent. in postal charges does not mean the increuse of 
25 per cent. in the re,·enue. The same i~ the elise here. On the other 
hand, I believe that if the rat.es Rre slightl~' diminished. the Railw!lY 
~uthorities would be able to compete ~nol"e effectively with rona motors, 
and their income would ultimately inc~rf"l!';"', . 

It is very regrettl:lble fltat in his Budget speech the Honourable 
Member made DO mention of the efforts which the Rllilwuy Ruthorities 
are making to increase their income and to increase the traffic. In fnct, 
we ought to make our traffic more attractive, nnd thon the inaome will 
E.urely rise. The complaint Clgainst overcrowding in third class compart. 
ments is vcry general. In elise of hen,"~' traffic on the (lccilsion of fairs, 
it. is the duty of the Go,'emmf'nt to' increase the !lumber of spC'cial 
truins, "nnd overl~rowding should be n~oi(bd at all costs. The supply of 
good food at moderate cost is un essential clement for the comfort of 
passengers. In mnny stations the vE"ndnrs charge exorbitant pri(l('s Bnd 
In many cases thoy supply llJ'ticles of inff:'rior quality. Sir, it is said 
that the Divisional Superintendent is resI)onsible for the supervision of 
these vendol'i!. but everybody win admit. that he is 8. very busy man and 
:~ is impossible for him to do it. The prices of commodities differ in 
!~any different stations. but they should I\uhstantially be the Sf.me as 
tne prices prevailing in the looal markets. .' 

I aleo do not like the present practice of givin,g large contracts of tM 
.1"1'8 and other articles to one man who, in his t.um, gives sub-contracts 
to petty vendors. The contract should be given to one pel;'~9Dan.d he should 
Dot be permitted to give suh·contracts tc nny other person. Ai far 
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til. practicable the vendors must be drawn from the sam~ looality and 
the supervision work should be entrusted to a small Committee consisting 
of the Station Master, the convener and four other members selected 
from local authorities who know the lo..}al conditions very well. If the 
local authorities are associated in supervising the prices and in giving 
"ontracts to local persons, I am certain that the situation will substantially 
improve. It is a conspicuous fact that thE., connections at junctions are 
not so good as they used to be in old days. Whether it is due to the 
vendors who have personal interest in blld connections or to absence of 
co-ordination among various lines, I cannot definitely assert, but the 
result of these bad connections is that these vendors have good sales at 
the junctions from' passengers who are travelling long distances, but the 
persons going to short distances prefer going by road motors to saVe time. 
Railway companies thus lose money. 

The next point to which I would like to draw the attention of roc) 
Government is the question of closing the gates at level crossings near 
Railway stations. In a large number of towns the civil population 
inhabit on both sides of the Railway lines, and it very often happens 
that clerks n.nd litigants have to attend t.he Courts R.t fixed hours 
lying on the other side of the Railway line",. These gates are very often 
closed half an hour before the ·arrival of the train and people are put 
tc very great inconvenience, and very oftiln they miss their attendance 
ill Courts. I, therefore, strongly advocate that in places where the 
Railway traffic is large and where the road traffic on level crossings is 
equally great, then overhead and underground crossings should ba 
provided for the benefit of the public. The public a.t present is not 
sufficiently educated to bring civil action against the Railway authoritie'!l 
for damages, but if the authorities persistently refuse to look after their 
lDterests, the people will gradually be educated. 

I would also press t.hat the Railway authorities should also pa:v special 
attent,ion to reduction of froight 011 wheat to the absolute minimum. 
The free movement (If whellt from one place to another will belp 1;0 
!;tnbili7.e the prices and it will also help the agriculturists. It is a self-
C'yident principle thnt smllll profit, repcaled many times. pays in the long 
nm better th(ln big profits which I\re not repeated. I, t.herefore, believe 
thnt reduction in freight will certninly help to increase t,he income. 

Mr. Ohairman (Sir Hnri Singh Gour): I wish to point out to Honourable 
Members thRt Seth Hnji Abfloola Haroon has given notice of 11 \"ery large 
111111"1\1('1' (If ('11is print('d 011 png('s 7 and 8, amendments Nos, 91 to 100 
raising tlw 'lucElhon of poli('~·. They nre all wholesale cuts of t~e sume 
kind. and with S<>t·h Haji Abdooln Haroon's cut No. G and the alhed cuti". 
nil tl1(' cuts denling wiUl the question {,f policy und. ~dmiJlistr.ntion .orc 
exhnlU,ted. The remaining cuts are all token cuts rnlsmg speCIfic gTlf>V-

ane-es. 

Lieut.-Colonel Sir Henry Gidney: Mr. Speaker, I think thf'l only thing 
left for mp. iR to ad"lRe this HOllse to n!!k tha.t the rails be uprooted from 
nl} ruilway lines and so stop all trains. 

J[r. Latchand Navalral: Where will the Anglo-Indians go then? 

LleUt.-Colonet Sir Henry Gidney; They win come t? you, Sir. We 
·have had n verv serious indictment repeat.ed. today agllmst the Railwav 
'Roard by my' Honourable friend, Mr. Ghuznavi. He haR a.gainst 

B 2 
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ungenerous and unf~ir in~erjections, tried to prove his point. 1 think 
he .has proved cerhun pomts and as the proof of the :pudding is in too 
eating thereof,. we see the benefit of his doings in this year's Railway 
Budget-a savmg of 20 lakhs under coal. I do believe this House will 
join in giving Mr. Ghuznavi credit for what he has done and tho money he 
has saved .. 10.180 feel that Mr. Ghuznavi's exposure will be taken seriously 
by the RaIlway Board and that it will continue to economise on ooal in 
future Budgets. I repeat, the Railway Board and this House should be 
much grtJteful to Mr. Ghuznavi for all he has done. He has really 
rendered a great service to the country and to the '!tailway Board and, 
besides that, be has shown how inefficient the Railway Board has been 
in the past or rather how badly they have looked after the financial re-
sources of the country. • 

Sir, there are Borne other points I wish to deal with in particular. One 
question is of very old standing. It refers to the separation of Audit from 
Accounts. It is a question, I believe, 8S far 8S the Railway B06rd is con-
cEll'lled, that bas been put &Hide as settled, but I do not think thE! House 
should take it lying down. The separation of A udit from Accounts was 
introduced into this House a few years ago, I believe, with an assurance 
from the then Financial c..:ommissioner t·hat. it would entail no extra 
eXpt'DSe except an initial increase of a IRkh Or so and that in the end it 
"'ould result in economy. I IIpeak subject to correction by the Financia.l 
Commissioner. Mr. Rau. I :repeat, J believe that the separation cost the 
Railway Board nearly 20 lakhs. J submit.ted a vety exhaustive note to 
the Railwa~' Retrenchment Committee on this matter in which I explained 
the exact position and how this deficit has f.aken place. The FinanciAl 
CommiRsionel had fI copy of thiR note from me. I ,,-ant t.o know what 
fiction hail been take·.n on that· matt-er. 

Xow, Sir. I coml' to another very important matter indeed. I am not 
3 railway expert. so I will leave Bside the question of uniting the \'arious 
Railway Agellts in t.owns where the tcnnini of VArious HaiJwuys exist. I 
will take Calcutta as my exumplt>. In Calcutta, we have three Uuilwuys 
who huve their tt.'mlilli there. One is COlUl'uny·mRIIHged and the other two 
ure Stllte-manllged Hnilwuys. The c..:ompany-monu.gecl &.ilw-Il.Y could 
easil\' be asked and I have no doubt it would agree to associate 
itself with any campaign of economy which is the desire of eveL,)body 
in this House and the RRilway Board, but I will, for the sl\ke d con-
Yenienee Imd for t.he sake of obtaining an. a.nswer from the Railway Board 
confine my remarks to the two State-managed Railways in Calcutta, the 
Easwrn Bengal and the ESRt Indian Railways. I may t~lI those Members, 
who ure not familiar with Calcutta, that these two RaIlways run parallel 
with each other in placell Ilnd in somE' places cross each other. Their head 
offices are almost in the same street and the shadow of one building nil but 
falls on that of the other, and yet each of these two Adroini@.trat.ions hnve 
palatial separate buildings, employ hundreds of clerks, hundreds of, I mean 
many, Deputy Agents, Chief Commercial Mn.nagers, Depu~ies, i.e.,. officers 
in charge of commerce, traffic and other departments drawmg salanes from 
Rs. 3 000 downwards. These two Railways have totaUy separate organisa-
tions 'nnd yet one Railway, the EastemBengal, whioh is about a third of 
the size of the other, is being run independently. They have two eno~­
ous Store I Departments and we hava the Indian Stores Department whIch 
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could e~ily have. a central. suppl~ depot in Calcutta and supply these 
three Rallways wlth all theIr reqUlrements and so abolish these sep&.rate 
Stores Departments entirely. Not only would this encourage local endea-
vours, but would encourage the Indian Stores Department and help it to 
show a credit ba.lance and not a debit bala.nce as it does annually. But 
the Railway Board thinks otherwise. I have no doubt t,hey have their 
reasons for it. I have yet to knDw what these reasons a.re. Hitherto I 
have not been given any reasons why no serious action has been taken 
in this matter. Let me boil down the question to one small item of 
expenditure. 

I will take ,the department with which I am closely familiar, fDr I may 
tell ~he ~ouse tha~, among, the multifarious offices J have held in my active 
servwe In the Induill MedICal Service, one was that of the Chief Medical 
Otli~el' of II Railway, and here in Calcutta we have two separate Chief 
Medical O~cers in these tv.:o State Railways. Until recently the Eastern 
Bengal RaIlway had a Chief Medi~al Officer with one Dis.trict Medical 
Officer under him. Today it has three or four and six or seven Assistant 
Surgeons. Th~ Chief Medical Officer of the East lndian Hailway has 
about 12, TIllS has, I understand, been reduced toO 10 and the I{ailway 
Board is trying to make him Iltick to 10 who are in charge of Railway 
hospitals. I may tell the House with all the emphasis I can command 
and with (til the responsibility I possess that the position of the Chief 
Medical Officer in Imy Railwav is nlmost a sinecure-a hollow sham. 
The real duty is done by the District Medical Officers and the Chief 
Medienl Officer is nothing elee but a post office. He sits dDwn in his office 
and, armed with a big staff, pretends to work by issuing reams of orders. 
Now, the two Chief Medical Officers in these two State Railways, I am 
talking of control, organisation, staft,-do about 6~1 t4. of 1!he control done 
by the Surgeon. General to the Government Df Bengal. Let us compare 
the duties and responsibilities of the Surgeon General of Bengal with these 
two Chief Medical Officers combined. They are incomparable, yet there 
is yery little, if any, difference in their respective salaries. The Hurgeon 
General with the Government of Bengal has a staff of 500 to 600 medical 
men under him with thousands of hospitals and dispensaries und yet 
he alone does it and he is denied even a deputy,-and if you please, 
some Chief Medical Officers ha.ve got a deputy, personal assistants and 
other hangers on to hallDw their glory and importance. But to crown 
everything, which amounts almDst to an absolute sinecure of the appoint-
ment I am talking about, the Chief Medical Officer of the biggest Railway 
ill India, the East Indian Railway, is also the Vice-Chancellor of the 
biggest University in India. Now, Sir, one cannot serve two masters; the 
work of the Vice-Chancellor of the biggest University in India, as is. the 
Calcutta University, cannot be done in an hour or two. There are CommIt~ee 
meetings to attend and I know these a.re attended with extreme punctuE!hty 
Rnd to the great credit to the Vice-Chancellor. There are Senate meetmgs 
to attend and there are other things to be done by t,he Vice-Chancel.lor, 
yet the present Officer does this in addition to his duties 8S a. d?Ctor, ,:e., 
the Chief Medical Officer. Sir, how is that possible? I!0w 1S.lt pOSSIble 
for one Officer to efficiently perfonn these two distinct dutIes whlCh de!?l and 
.. .. bIt I· ·ble and for the Ral way wholetlme S"rvlceS? I say It lS a so u e y Imposel, .·d ., , h' d· d·t and IS eVl ence BDard to tolerate and encourage it re.Bects ~ t elr lSCre IH sh ld be at 

of their inability to cDntrol this ChIef Medlcal Offid ce~. twoe B~~ause at 
once told to serve one or the other master, an no· , 
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present, one of the two offices-Medical Stlrvico or the Calcutta Unive1'8ity-
must be the sufferer. This state of affairs cannot continue a day longer, and 
I ask the Honourable Member to take immediate action-indeed I advise 
an early amalgamation of these two Chief Medical Officerahips . 

. Now, 8ir, I have ~other matter that has been brought up by my 
'friends on the other Side. My Honourable friend, Dr. Ziauddin Ahmad, 
was v~I")' severe ~n. his ~ticisll;'s on the D~visional and the District .systems 
of Railway AdmlD1stratlon. Sir, here ngam I occupy the position of a lay 
man,· but I claim the position of a man who does observe tli,ings, for I am 
B. son of a Railway man, a.od I have grown. up in the atmosphere of the 
Railway administration, indeed I hal'e mixed with Railway men more than 
any other Members of this House for the IRRt fifteen years, and, when I 
speak of the Divisional 8S against the District s~'st-ems, I am talking with 
a little practical experience. Sir, I remember the time when the 111lil"'IIYs 
were run at a profit under Company-management and their shareiJ were 
well quoted in the share mnrket, a time when they had an Agent ILnd a 
Traffic Manager and the District system ",a8 in force. At. thnt time the 
Agent knew almost every man on his Railway, most of them by nnme. 
There was the personal, human touch between officia.l and servants. TodAy 
with the Divisional system. you have replaced that by the importution 
into this country of some system introduced from Gennany and ndult,.rated 
with Americanism. I me~ the Divisional system which' has rep}Rced the 
Dist.rict system a change tha.t has entailed about· 20 times the number of 
the officials employed at an inordinate cost. You have by this change of 
systems not only incurr~d very heavy expenditure. but you ha.ve by your 
Budget shown inefticienby of work in your returns for your work, and what 
is the moat important of all, you have loat that moat esllellt.ial requirement-
the human touch; the Railway official today has no time for the human 
touch, as WM confessed by a Railwa.y Agent in his Presidential speech, to 
the Indian Railway Conference. In short, ther& is today no human touch 
l)etween the employer and the employee; end tha.t is the reason. why there 
is so much distrust And that is the reason why there is 80 much unrest and 
80 many Railway unions in your railways today. Apart from these conai· 
derations, Sir, there is not the slightest doubt that the Railway system 
was run well in times gone by under the District system and I think there 
is every reason why we should revert to that system aga.in. 

ThEIn, there is IlOoth9l' question which affects the Ba.t1way people consi-
derably and that is the question of appeals lent to the Railway Board. My 
friend, Mr. Lalchand Navalrai-with whom unfortunately I very seldom 
agree, but, I do agree with him now~aised the question of certain Train 
Controllers, on the North WeRt·ern Railway. 

Mr. x.JchMd •• va1ral: Thank you. 

Lleut.-OOloDIl Sir Knry GtdD.,.: Sir, I brought up that very matter 
81so year before last before the Railway Board. I had many interviews with 
the Railway Board on this question. Here ill a matter in which a certain 
nwnber of Railwa.y suborainates were confinned as Controllers by the per-
manent Agent of the North Western Railway, but the acting Agent of ~he 
Bnilwny. when he went there, altered those ordeN. He then on belDg 
confirmed as Agent, and at a much late date, issued an O1'der cancelling 
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~hi~ confirmation and confirming a new list of Controllers inclu~llg many 
.lun~ors .. In ot~er words, the men who were originally confirmed were 
arbltrarily depnved of their confirmation in viQlation of article 15 of the 
:Fundamenta.l Rules. Sir, it was the grossest piece of injustice ever per-
pe.trat.ed on s~bordinates on a. Railway by a. Railwa.y Agent and I am sur-
pn~ed the Railway Board has not had the courage to tum. round to this 
Hallway Agent and say: "You must alter your wrong order~and Jet the 
original list remain, beclluse you hu Ve no authority, to violate Fundamental 
Rules, and we insist on these mell being given justice, otherwise we must 
churge you wit.h mismanllgement of your Hailway". Why is HIe Hai1wuy 
Board afraid to issue this orde.r~' Is it a cllse of justice versus the i;,szl&t of a 
Hl1ilway Agent-why only the Secretary of State ca.n alter these Funda-
mental Hules. (IJaughter.) You may laugh, but you laugh in igllornnce. 
Sir, my friends know as well as I do that in grievances 'brought to the notice 
of the Railway Board the cases are again returned by the latter to the Agent 
I1ncl through him to the servant with the stereotyped reply: "The .R'ailway 
Board regtrets that it cannot interfere with the orders passed by the Agent". 
Sir, I stand here and say that I do not believe in the infallibility of any 
Ra.ilwa.y Agent. A Railway Agent, -after all, is but It mere man, he is not 
infaIlible. Does the Railwa.y Board consider the Railway Agents or the 
Heads of Departments who act for the Agent4:l to be infallible? ArB their 
,oTrlf'l-r. on ,'n~' maHE'l", however smHll or big, not subject to t}~e scrutiny of, 
and alteration by, the Railway Board as. a matte!l' of equity if it .is called 
for, or is the prestige and izzat of n RAilway Agent of prime consideration 
io the Railwa.y Board? Sir, I submit with all the emphasis that J can 
command hhat there are many cases of WORS injustice which loudly CAll for 
the personal attention of the Ra.ilway Board as a mat-ter of sheer justice 
Rnd equit~·. I know several cases which my Indian friends have brought 
to me. I can recall one case in particular for which I have to thank the 
Railway Board-it was a Hindu-Muhammadan case-a case of gross injustice 
which I pressed for two years; and in that case the Railway Board uStlisted 
me and justice was given. Sir, these are cases that, if inquirP.d into, 
must end in justice, but, if not jnquired into, encourage "Zoolum" 
Ilnd lend to the present condition of grave unrest in the minds of the 
employees and often end in strikes. There are cases that I coulrl quote 
~d libitum and of which the Railway Board is aware but I do not want 
t(> take up the time of the Itouse. Then there is a.nother point-
thnt of adverse confidential reports. I remember a. late Member of the 
RailWAY Board. it was Mr. Hayman, telling this House that when anything 
adverse was said in B confidential re-port on a. subordinate, he was generally 
informed. I know of several cases on State Railways, and I particularly 
quot.e a case on the Eastern Bengal Railway in which the Divisional 
Buperintendent, or what is still called the District Officer, n~ade a sta.te-
ment. in the confidential report on a man, A Traffic Inspector, WIthout telhng 
him of it for four vears and then he wrote and told him: • 'Your confidential 
reports have been ·bad for some years and unless you improve, I mu9t refuse 
you promotion Rnd l'edllee you to the lower grade ... Thh, so-called. system of 
wllming subordinates of. boa? reports is 1\ myth ~nd i.s only exerCIsed. when 

t punishments are to be m,filcted and the man IS suddenly stabbed In t~e 
back mainlv bv a _demi-official lett.er, which is still the' curse of the Rall-
wa.y 'Admini~trQtion, a.nd is still carried out. ad !ibitum. I think the 
Railway Board should really take serious actI?n, because, after a~l •. wha.t 
bas a. subordina.te got 8S his remedy when he .1S suddenly told he IS meffi-
cient a.iter years of solid good work. If he protests;, he is told to shut up-or 
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t.e is told to resign or is compulklorily transferred. If he dares to contradict 
the ~inl, he is gellt'rulJy churged with insubordination. 

'l'hen another point is' the right of appeal. There are many matters 
which concern the future of a subordinate. Sir, the future of a 8ubordinate 
is to hun as important as is the future of any official. Now, appeals 
made by subordinates are often kept by H£'ads of Departments and 
Divisional Heads, because there is some order from the Railway Board to 
say that an appeal can be kept if the oincer thinks it unnecessary to send 
it on 1:.0 the Agent or Heads of Departments Now. I consider that all 
appenls should be sent on for enquiry. A DlIm cnn be punished if he 
makes a frivolous uppeal, hut. why do you punish a man by withholding 
his appeal? It onl~' lI'ads to 8ets of oppression or Zoolum by Borne 
cYfficiuls llnd who Uie this power of suppressing appeals 88 a conGealment 
of their acts of tyranny and injustice and the poor subordinate iii! po\\'er-
less. This must be altered by the RailwllY Roard. This House will re-
member that for three consecutive vears we defeated Government in a 
demand for an Enquirv Commit·tep 'for RailwavII, and asked t.hat Com-
plaints Committees should he nppointed on olt" RailwaYR. Ultimat.ely the 
Murphy Committee was ¥pointed and exposed many inju8tices. Sir, 
on the floor of this House r now make an earnest; appeal to the Honourable 
Member. Will he, in order to satisfy these manv caSes of unredre8sed 
injustices of which he hE-arB nothing and which never come to his knowled~e 
but which do exist adjudged from the thousands of appeals received by 
the Railway Roard, appoint, on each Railway, a Complaints Deparl.ment 
to deal with such matt£'rs. Every servant has the inherent right to 
~ustice and to appea.l against an injustice. A sweeper enjoys this in all 
other Departments of Government. Let your humblest servf.LI1t feel 
that he can get, if he wants, a full and honest hearing. Let theSE!' 
Complaints Committees be worked on t.he Whitley SY8tem which is 

working so splendidly in Enp:land. Why do you deny it." 
, P.II. Why do you give to your official sllch autocracy and make him 

a Htt-Ie tin-god aDd allow him to say': "I have spoken and I must be 
obeyed" and the poor subordinate h~s to tlit down and humbly take it_ I 
ask the Railway Memher, who, I know, is a just man, who bas the 
interests of every employee at heart, to consider the advisability of 
establishingn Complaints Department on eyery Railway 80 that they 
may he able to consider these caBeS and save the' Railway Bo&.rd the 
trouble. I myself have hefore the Railway Board today now at leut B dozen 
serious cases apout which I have received no information 80 far. I have 
befor~ the Agent· of the E. I. Railway a case in which a supe.ior officer 
illegally used R special train in the performance of an illegal duty-the 
unla.wful .hol1nding of a humble suboruinaj'e. This dfficer WIl8 the 
DiviRionnl Superintendent, Moradahad. A most serious charge wa.s 
made ,against that officl.>r by me for 1\ most cowardly attack on a sub-
orc1inate and his pHrent!; nnd T consider tha.t the Agent of that Railway 
ougb't to have severely punished that dfficer and ')therofficiuls concerned. 
He should have been slIRpended Bnd reduced in grade for this heinous 
offence. ThiB would have certninly been done had the offender been a. 
subordinate. But "'hnt hilS he done? I ask t.he Railway Bonrd to ca.ll for 
all papers in this maUer Bnd deal with the official. TheBe rights of 
appenlB, I think, enn only be countered by the B.ppointment of a Com-
plaints Committee and I IIgain appeal i;<\ t,he Honourable Member to 
sanction Buch bodies or to Bolter the appeal rules. 
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Now I come to AnothAr verv important question, namely, indebtedness. 
This H~use'knows as well as i do and I shall not labour the pomt that 
the greatest Cl,lrse of the Uailway Administration from top to botto~, 
with very few exceptions, is the curse of indebtednestol. A p~rs.on who IS 
in debt caonot be a good worker and there cannot be two. 0plnlons about 
it. (Interruptions.) I am not goin(( to answer any questions as to why 
Railway servants get into .debt and borrow or why do' they steal. I only 
desire to state, which my Honourable interrupter ~~ws to be a fact., t~at 
tbev are in debt for causes avoidable and unaVOidable. I am not gomg 
int~ t,hose Cl\uses, but I may t.ell VOIl that, amongst many of the causes, 
there is the high cost of sickness 'and the high cost of education. Those 
Arc the causes with which I am personally familiar and, of course, when 
you have n large family your expenses increase. In this c?nnection, 
possibly, it might do more good to the Railway Board if, IlHltead of 
having Statistical and Sports Officers, they I\ppointed Birth Control 
Officers and se11t thf>m to the variou!! villages in India and their Railway 
StA.tions. However, the fnet. thllt indebtedness is rampant is undeniable. 
There are people who (10 not draw even an annn as theil' salaries. And 
wh~'? Because their expenses are high. I RJTi Rayin~ this of my own 
community and th(l case of the Indians is lust the same. The result is 
that· these employees go to the various railway organisations that lend 
money and, aftf'r they exhaust al1 the money that they can obtain thE:re. 
the~' next go to the Kabl11i money-lender and get money at exorbitant 
rat,es of interest from 6f1 OJ' 70 per cent. I can assure the House that I 
have myself seen on pay days a dozen Kabu1i money-lenders standing at 
the gates of Rnilway houses waiting for their money. Now, this Question 
must b~ seriously considered by the Railway Board. It can no longer ~e 
tOyed with. I myself went int.o this matter care/ully two yeaTS ago, and I 
submitted n very exhaustive note to the Railwav Board. I have been 
told hv the Rfiilwav Board that mv not~ was to he discussed 
Rt, t.he· Agents Conft'l·pnr.e: I hR~e Rlso heen told that the 
mRttel' is under consideratIon. I do not know, Sir, where the Railway 
Board keep their caps of consideration. Everything seems to he placed 
under their consideration. Then, Sir. there is the question of the report 
of the I,Abour Commission. The Chairman of the Labour Commisaion has 
himself made a definite' stat{:!ment on the seriousness of this indehtedness 
8ud has made certain recommendations and he tOld me persona.llv that he 
had left with the Government of India two clauses of an 'Act 'which he 
recomnumded Government to pass to prevent any salaries of any officer of 
any grade being legaJIy aHachcd for indebtedness. I said that such 1\ 
measure would amount to commr~rcialising dishonesty, but he turned 
round and said: "n you pass this Act. you will prevent the money-lenders 
from lending money which is the root calIse of the evil and which will at 
once st,amp it out". T beg of the Railwav Board to consider the scheme 
which I put before them SOl'ne time ago. 'Itmight be posBible under that 
sclleme to do something- that may be of benefit to thE-se unfortunate 
employees. FOr HeaVEln'R sake do not shelve the matter any longer and 
go on saying tha.t you are still considering it. You have to interest 
yourself in this matter, otherwise you are not doing yOllr duty and you 
rightly deserve the censure that hss bAen so vociferously RdvocRted by 
my Honourable friend, Mr. Lalchand Navalrai. 

\ Mr. Lalchand lfavalral: I do not wish to censure Government for 
this indebtedness, 
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Ueut • .CJolODll SIr .IIIIJ Gidney: Sif, I have one or two other matters 
1 wish to talk about. My Honourable friend, Mr. S. C. Mitra, has again 

.dragged a red herring across my way and the tloor of this House and 
pointed out figures thut I think he has extracted from Mr. Hassan's 
book. He pointed out those figures to &bow the comparative favourable 
position of the Europeans and also the position of the Anglo-Indians 
in certain select departments. But he conveniently forgot the fact that 
in these days of Indianization, Anglo-Indians are as much entitled to 
posts as the Indians are. He has apparently forgotten the fact that 
there is a new mentality in this country today. Sir, he has always 
tried to drag this red herring across my path to ~rritate me into saying 
eomething that I do not wish to say. But 1 do want to say to this House, 
with all the emphasis that I can command. that the question of communal 
representation Q8 portrayed and emphasiSt-\d by Mr. Mitra has. I am afraid. 
misled this House. His facts are HbsolutAly misleading Bud complI.rutivei\' 
incorrect. Mr. Mitra referred to appointmf:nts carrying a pay of Rs. 250 
and above. Now, Sir, this House must r(.alise that these appointments 
are today held by Anglo-Indians, Europeans and domiciled Europeans, 
60 per cent. of whom are nearly 50 years of age today and will, nfter 
five years, become superannuated. You will then have the opportunity 
to take oft their' shoes. But do not try to deprh'e them of their shoes, 
before they have actuully finished their careers. Those appointments are 
Ilatura.lly occupied by perRons who have rendered long service to the 
State and when Mr. Mitra. was a youngster they carried him in his 
Railway journeys. They for years wRved the green signal Rnd drove the 
locomotive whenever he left Calcut.ta. The Benllalees did not venture 
on such employment 81 'had the dangers of a driver; and 80 it w .... 
tJio 'Ventureeome Anglo-Indian who alone carried on the work of the 
guard and the engine driver. It is because of his long and E'lfficient service 
that he has risen to the top and he is now reaping the benefit of it. 
Your time will soon come-you hn.ve bnt to wait. But in frequently 
quoting 70 or 80 ~r cent. of Anlllo-Indbns in thf'!se few appoint·ments, 
my friend, Mr. Mitra, has cunningly concealed the percentage of Hindus, 
especially Madrasis, who form over 00 pcr cent. of certain sections in 
the Audit and Accounts in the RailwA~'s Bnd in which Anglo-Indians 
barely hold 1 per cent.-why expose one and hide t·he other? Sir, t11e 
Railways are best admini8tel'ed by those who have brain and brawn ... , 

Sir Jlvhamma4 t'akub: And brown oo)our too. 

Lieut.-OolODII Sir IlIDry Gl4Iley: And brown colour too if you 80 
like-the colour you and I posses8,..:..and the Railway Agents are 
'instances . of that. Tell me of one RailWAY Agent today who is a B.~. 
or B.Sc., not to mention an M.A. or M.Sc. They are generally Jumor 
Cambridge or Senior Cambridge men, and- have the Railway Board 
demanded B.A. 's, M.A.'s nnd M.Sc. 's from them for these posta nnd 
yet they are in most asses efficiently doing th~ir work. Is a B.A .. a better 
guard and does a ninn use 8 Hayman-Molnndr!l' punch b.etter I! he IS 
a matriculate or an T. Sc.? Whnt you want 18 men With bra.1n and 
brawn. The Anglo-Indian posseBses these qualities in abundance: he 
has not got locomotives in his' blood, rathet' be has. imbibed these 
qualities in his mother's milk: he hRR for a century serv~d tlle 
eountry and the Railways well; indeed . he has helped. to b11lld, the 
Railways of today, Bnd it m becomes my Honourable fnend, Yr. Mltl'!l' 
to put up his figures in the insidious and misleading' way that he did 
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merely to show to the House that Anglo-Indians have a monopoly of 
certain jobs. After nil, we only huve about 14,000 jobs out of nearly one 
million Railwa.y appointments. If efficiency is taken as the test, and 
-efficiency in this country tneans knowledge of English, and the knowledge 
of English for these jobs means knowledge of the secondary standard, 
you will find the.t the ste.tistics of the standard of English educe.iiion .in 
this country will show that of the total educated in this country -in 
English the Anglo-Indian community fonus seven per cent. Therefore, 
he is entitled to seven per cent. of the job.:! in this Government. I say: 
Give the community seven per cent. and they will have 58;000 jobs 
for the tnking; today they only have 26,000. T I)ffer thi9 fact for the 
serious considet'ation of my Honourable friend, Mr. Mitra. But I would 
8sk him for goodness' saks. do not again draw that herring across the 
floor of this House when I want to be your friend and ,'ou want to 
be mine; and if you a.re going t.o make aiIy good out of India, We will 
and we must do it together. If you are going to improve matters and 
make the Railways pay, you and I will do it together and the only 
way to do it is to stop drawing of any more red herrings across my pat.h. 
Let liS grasp hands anit, as friends. endf':\vpur to ameliorate t.he lot of 
our Railway workmen-Europeans. Angio-Illdians, Hindus, Muslims alike 
-and let us no longer think, eritici!:le or ad, in t.etm of antipathy or 
I\ntn~onism. Tnileed. let co-operation he 0111' slogan for t.he good of the 
Railways, and the good of our common motherland-India. 

Mr. P. R. Rau: Sir, my Honourable friend who moved this motion 
began his diatribe against the Railway Board by accusing them first 
and foremost of a lack of imagination. I am sure the charge cannot 
be levelled against my Honourable fri·md. The figures that he gave 
to you today are proof positive of his imagination. When I henrd him 
repeat,-good politician as he is, he knows the adVAntage of repetition,-
when I heard him repea~ his stat~ments d yesterday about the lakhs ()f 
l'upees that have been lost to the Re.ilwaY!l through the coal policy of 
the Government of India,-lakhs which hy " certain mysterious process 
suddenly turned into crores,-I was reminded of the story of the ardent 
but unlucky angler who being ashamed of telling his friends of his ill 
success bethought him of a plan of every da.y multiplying his catch by 
ten before e.nnouncing it. That, however, did not succeed on every 
occasion, because sometimes his catch WAS nil. So he improved his 
original plan by adding ten to his original catch nnd then multiplying 
it by ten. The figures tha.t my Honourable friend has given seemed 
to me to he baAed on some such plAn. 

Let us take the various figures that he has given today. First, 
Sir, he told us about the coal purchase policy of Government and he 
quoted from a press report t.o the effect that a saving of 20 laJths had 
been made on purchase this year. Now, Sir, it will be found from. the 
mem~randum on the Budget, placed before this House, that we expect 
IL sl!ovmg of 2t5 lakhs next year as compared with this year. This is not 
,due entirely to a saving in the price of coal. It is due to various factors' 
it is due to lower consumption; it is due to certa.in reductions in se~ 
freight that we .have; it is due to the filet that for consumption on the 
Great Indian Peninsula Railway We have purchased coal nearer the 
pla06 of consumption, the source of supply being in the Central Provinces. 
For all these rea&on& we have saved about. 25 lakhs. The fall in the 
price of coe.l has of course something to do with it. I believe that OD 
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[Mr.tp. R.lRau.] 
the average we have paid this year about seven annas lower than we 
paid laat year. But, Sir, I do not think that my Honourable friend 
is justified in claiming that any fall in the price of 0011.1 is entirely due 
to the attacks he made upon the Chief Mining Engineer last year. 
(A Voice: "Partially. ") Sir, it bas to be proved thllrt the fall in the 
price of coal is the direct result of these attacks. There have been falls 
in the prices of various materials. For instance, in our sleeper contracts, 
that we let this year, we bave sRved over one rupee per sleeper. Is that 
due to my Honourable friend's attack On the Chief Mining Engineer? 
These are due to economic causes, due to the operation of the law of 
demand and supply. The coal trade is in a bad position ~nd, in order 
to retain their custom, they had to tendt't n.t lower prices than they 
ever tendered in the past. Ann. if I may say so with reference to certain 
remarks that fell from Mr. Mitra, the fact, that we have at our back 
a number of collieries which nrp enough to meet· !lll our requiremPlltf; if 
we chose to work them to their full capacity, is one of the reasons why 
we got prices at this level. 

Kr. S. O. K1tra: It mny bf' due to the principle of accepting the 
lowest tender now, which you did not do bt-fore. 

Kr. P. K. :Ran: To thf' bt'st of my recollection, the policy of ~he 
Railway BOBrn this yf'Rf hasl bpen exactly that followed in the pagt. 

Sir OOWIsji lehanglr: MAY J ask another question? Is bought coat 
cheaper by seven .annas? Is the market rate of coal lower by seven an nBS 
aU over India? ; 

1Ir. P. B. :Ran: Sir, I can only speak about the prices at whicli we 
purchased; I have not made any inquiries Itt which other people purchase. 

Sir OOW&sJi .Jeb.ngtr: Then you are making the same mistake that 
Mr. Ghuznavi made. You want to dieprove Mr. Gbuznavi and you 8ay 
you bought cheaper because of a fall in the price of coal, but. you do 
not make inquiries about the market price. Your cheaper prIce may 
have been due to & change of policy. 

Kr. P. K. :Ran: My point is that ther~ is no change of policy. 

Ill. S. O. Sen: Sir, is it not B fact that the price of ma,rket coal 
this year is less by about 12 annas than last yea.r? 

1Ir. P. ]1,. :Bau: I have no information on that point, but I can 
inquire. 

Sir OOW&sJI .TehaDgtr: r can tell the Honourable !d'ember tha.t it is 
n fact tliat the market rate of coal is lower today. 

Kr. P. K. Ban: I am oblig~d to my Honourable friend. When we 
call for tenders for purchases of coal to the extent of about ~ lakhe, 
I think we have a right to expect BS reascnable prices as the trade can 
give us. 
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Next, incidentally, my Honourable friend said that the Bombay, 
Daroda. and ~~ntral I~d~a Rai~wa'y laad rtlfused to take the advice of 
the ChIef MInIng Engmeer thiS year and purchased their own coal. 
To the best of my information, this is not correct. 

Then, the second point raised by my Honourable friend was about the 
shipments of coal to the M. & 8. M. and. the South Indian Railways 
from C.alcutta. He e~timate~l that we .were losing about 15 lakhs a year 
on thIS account. Now, Sir, that pomt W!II:! raised. bv the ltailway 
Board about. t.wo years ago and it was because of the fact that we had to con. 
vince the Ilailwav Companies that were concerned that the convevin" 
of coal by Bell. was not l'heaper to them than by fail and we had to 'giv~ 
them inducements to take their entire coal by rail that a certain delay had 
.occurred. J am glad to tell the House· that we have from this year 
arranged th(l.t t,he railway rates on the B. N. Ry. should be reduced to 
a certain extent, and, after considerable pressure from the Board, and 
an assuranee t,hat if there is any definite loss to any of the Railway 
Companies concerned, we will reimburse them for it, it has been arran~ed 
that practically all the 1\:1 & S. M. and South Indian coal wbi('b is not 
(~overed by contracts already entered into shall be taken by rail. 

The third point raised by my Honourable friend was that of the coal 
raising contracts. f'" am perfectly prepared to give him full credit for 
bringing to the notice of the Railway Board and everybody concerned this 
question of tenders not being called for coal raising contracts, and I may 
also inform the House that we have taken action to see that, as soon 
ns the present cont,racts permit us, we shall call for tenders for these 
contracts, anti we hope that we shall get certain definite advantages out 
of it. But" Sir, the figures given by my Honourable friend are quite in· 
comprehensible. He talks of 30 lakhs-t.oday I think it was suddenly 
incrt.~nsed to 40 lakhs-30 to 40 lakhs of nlpees by a reduction in the rate'! 
thllt we pny for ('oal raising contracts. Now, 40 lakhs of rupees divided 
b.\" 11 lakhs of tons is over TIs. 3t a t.on. At present we pay for quarry 
('oal at Kargali, for instanec, about Re. 1·3·0 II ton for raising. Now, if 
we eRn get it Hs. 3·8·0 ('heaper it meAns that the poor contractor has 
not only to do the work for us, but to pRy Rs. 2 in addition for the 
privilege. 

Xr. A. B. Ghumavi: What is your actusl cost? If you take .i~to 
account all the cost incurred ill the eollieries and you t,nke your ('na} raising 
C1ontracts, then, as is shown in the books, your cost is four rupees per 
ton. 

IIr. P. B. Bau: My friend says that he does not refer to t~e cost of 
raiRing alone, but to the whole cost of the coal. As he has ~omted outi 
our average cost for la.st year was four rupees per ton.. That. Includes 01 
interest charges, sinking fund Rnd every other conceivable Item. Now, 
Rs. 4 per ton for 11 lakhs of tons is Rs. 44 lakhs. If, as he say.s, 
we save R". 40 lakhs out of that, then it means that our actual cost WIll 
be four lakhs of rupees for 11 lakhs of tons. 

1Ir. A.. B. GhuDavl: What could you save when you had to raise 20 
'akhs of lonR and 80 lakhs of tODS? 
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. 1Ir. 11 ••• ' Bau: At that ti~e 091' cost of raising coal was very much 
less. In 1927-28, when we raIsed nearly 20 lakhs of tons, our cost was 
RI. 8-5-4 per ton. It seems. to me tha.t it 'Is not teally necessary to 
follow my Honourable friend in aU his adventures into these figures. I 
shall leave him to be dealt with by Dr. Ziauddin Ahmad. 

There i'i one further point which I want to refer in connection with 
this eoal raising contracts. My Honourable friend read out a list of 
figures which showed that the pril'e of raising coal in difterent collieries 
wus different. That is due to the fact that oonditions are different in 
different collieries. We hlwe got, for inRtsnCtl, I\t Kargali hoth' quuny coal 
and pit cotll and the rates are different. I am informed by the Chief 
Mining Engineer that the present rates do not compare unfavQurably with 
the rates that are charged by private collieries. near-by. but that it is 
obvious th!lt these will have to be tested by oalling for tenders. 

1\1y Honourable friend, Mr. S. C. Mitra, said that we were trying to-
delay the evil dll\' when the Public Accounts Committee will look into 
our ·uccounts. I must explain that we had no desire at any time to 
delay that Committee. We have prepared 1\ oomplete memorandum on 
the subject for the Committee and I believe it is only the difficulty of 
arrauging for a meeting of the Committee with the business of the House 
in its present condition tllM is delaying thia me{·ting .• 1 for my part shall 
he glnd of the da.\" when the Public Account~ Committee ",ill have com-
pleted its investigation, so that the sword of Damocles will cease to hang 
over my head. 

There is one morl' point that m:v Honourable friend raised. namely, 
the !>torf'S flccounts of the East Indian Railway. on which I think I should 
juc;t take onf' or two minutes of thE' HOUSl'. Now. I do not wish to 
rninimi",c to Rny extent the seriOIlSnl'SR of the position, but, at the same 
time. I think membf'rs of the Pllhlir Arconnts Committee will remt'mber 
that the mf'l11orand.l placed before them explain' fully the ren,;onR of th:. 
diffE'rencc of Rs. 54 lllkh~ in the stores transndion that Mr. Ghllznnvi 
refer,01 to. The position i8-1 may read from paragraph 2 of the Memo-
randum of adjustment whi(~h WOR plnced before the Puhlic At'counts Com-
mittee. It soys: 

"It will he rememhered that. in ornel' to hring order IIpt'rrlily out of the chaos 
wl::~h W!lS exining in the st<l"~~ accounts of the East Indinn Rail"'ny before the 
rprpnt re·organis:lt.ion. it was rleridcr\ to slart. the Rccounts on n dp:tn sill'l't, liS it were, 
by lakina aetnal stock of materia~ lying at depots 115 on a plIl"tl('ular dnte. hrin~ them 
on to account at proper prices and then adjust. ~ny difference which mny I\ri~(' hetween 
the value. arrived at thus aud the total value remaining at debit of ~eneral stores 
a~(,'lllnt on that date. The 54 lakhs referred to ahove repreaents this diffel't'nce. Wheu 
thi3 genl'ral IIt<lcJ..·taking was takell nnd the nt'w pri.-e ledgers were opened, ~ho. 
main ohject w .. ~ il) IHliid up tb· lteCollnt on It "llI'e hn~;" of fad.. so thnt all 81.11>8'" 
quent acconnting may proceed in ;~ systl'mn.tir anci rpltul:lI' manner." 

The point was, Sir, that this "fcprE'sentE'd, to the best of my recoller-
tion, only R breakdown in tIle stores aceounting organisation of the East 
Indian Railway due to the amalgnmation of the E. I. R. Bnd O. Rnd R. 
Ry. aceounts and the fact. that two different aecount~ of stores accounting 
had to he reconciled as best they could, und that there is no clear evidence 
that there Wf..re uny frauds perpetrat,ed or !'nything of that sort, nnd that 
the difference of 54 lnkhs WBR, partly at least, due to re.valuation of Iiltore •. 
I do not think. Sir. I have really imyt.hing more t.o Rayon the questions 
raised bv my Hon~urable friend, Mr. Ghuznavi, but, ns the figu,res that 
he gave'with regard'to the coat policy of Governm.Eint \IVe.re likelf'to lead. 
to misunder!rlanding, I hlld to intervene· in this debate. ' . 
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1Ir. O. S. llan,a Iyer: Sir, I am sorry in one sense to hll"{e intervened 
between Mr. Satisb Ben and Mr. Rau, for I recognise tha.t Mr. Sen has 
expert knowle:dge of coal, but I did not look behind before r. stood up; 
otherwise I would have postponed m.y talk on this subject till tomorrow, 
when r could have prepared my speech. . 

Kr. If .•• ,Joshi: What subject? 

Mr. O. s. Ranta Iyer: Mr. Joshi asks "what subject". It is a very 
legitimate question. I myself, Sir, am not clear in my mind as to what 
subject we nre discussing and if I am not quite clear in my mind as to 
whnt is the subject we Are discllssing todn~', it. is beCiluse We are dis-
cussing not n token cut-t.hough sometimcs some have talked in the 
mnnner me/l.nt for a token cut-but we are discussing on the contrary the 
throwing out of th£> dergHnd on the RailwlIY Roard! Let there be no mistake 
about it. In our party, Sir, we discussed the matter verv carefully yester-
day and left it as an open question. • 

Kr. Alnar Ifath Dutt: OYer (. cup of tea. 
Ifr. C. S. Ranga Iyel: My friend, Mr. Amnr Nath Dutt, says we 

discusf;cd it oyer a cup '.)f tea. '1'hat is perfectly true. 
An Honourable Member: Poor consolation. 
Kr. O. 13. B.anga Iyer: Whether it is poor consolation or some consola-

tion, I shall. presently indicate to the House, for the House must not 
mince matters when a motion for the wholesale rejection of thc Budget 
on the Railway Board is brought forward. We nmst be guided in regard 
to the wholl'>:nle throwing' out of the demnnd under the Helld "Railway 
Board" by. the experience of this House. When was this mot.ion brought 
forward first? It was brought forward by the late lamented Pandit MotiIal 
Nehru, who was opposed at· t,hnt time by men like Mr. Muhammad Ali 
Jinnnh, Sir Fu)"sbotmndas Thakurdas and others, because they said they 
would not practise obstruction. Mr. V. J. Plltel, sitting on this side of 
lhe BOIlSt'. before 11(' wne hURhed in the gloriolls silellce of the Uhail', enid, 
they had a right to go into obs.t.ruction at every stage and t.hey were not 
going to make nn except.ion of the Railway Board. He was out to obstruct, 
iJf' suid. nnr\ thn1' i" ",In- hi~ llUI·tv brought: forwan\ :t ]pgitilllHtfl motion of 
obstruction on the Railwav n~ar<1. Redid not mince ~ll\tters; he did not 
elil'cnse the subject under the guise of coal or the grievances of railway 
pnssPllget·s: nnd. if ,,·c Hl'e to prps,; this motion to n rliyision. let liS not 
mistake the fact that we nrc following the lead given by the late Pandit 
MoWn1 Nehru. 

Sir Cowasji Jehanglr: And you will go into t.he lobby against it? 
Mr. C. S. ll.a.nga Iyer: My friend over there asles, whether I will go 

into the lobby against it: that question will arise when nnd if you press 
it to a diyision. ". 

Kr. If. K, .J0Ihl: I do not think they will do it I 
Mr. C. S. Ranga !yet: That reduces the sublime to the ridiculous, 

Here you are bringing forward a. motion for the rejection of the entire 
demand on the Ra.ilway Board, n motion which could have been taken 

,. on a Rs. 100 cut. For pride of place., to secure priority of place, if 
ob.truction is 110t your int.ention, ·you llave given notice of this motion. 
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[Mr. C. 'b'. Ranga Iyer.] 
When Pandit Motilal Nehru moved that this demand be totally rejected, 
just as my friend over there, with all the energy and all the eloquence 
with which he has spoken, moved tha.t the entire demand be reduced to 
one rupee--he is not so ungenerous, he wants to carry on the administra-
tion of the Railway Board with one rupee--the intention was obstruction 
and if obstruotion is the intention, let us make it quite clear. I have 
practised obstruction in the past, but. those were stormy days when our 
demands were refused for B Round Table Conference. It is int~resting 
to see Round Tablers coming forward in this House and talking the old 
language. (Laughter.) Let them go out into .the country if they dare 
and denounce the Government as the Congress people have the courage 
to denounce. Mr. V. J. Patel said, when he moved this motion of 
obstruotion, that he would oba'truct here at every stage; he explained to 
Mr. Jinnah why they brought forward the motion for the total rejection 
of the Railway Board demand. He said: 

.. '" e fI.,ould ob,trfl.cl. tile Uot'enm,ent "t e t'ery Ittlge mid at el1ery .tep and, if we 
could belp it, tee would compel tlie Viceroy to certify every tiling that come, lip 6etor. 
thi, A.,,(",.6111, the Bills, the Reeolutions and every thing a1eo. We would compel 
the Government. to carry on this administration not with our consent, but merely by 
veto and certification, and baving done thllt, it would be our duty to go to our people 
and tell them 'Here we are; we bn VI! dOlle what we can. It ill now for you to go 
in for a non·payment of taxes campaign' ... 

The Congress people were honest. J will not associate myself, I mny 
say. with a policy of dishoneaty. If y~u are h.ere for obatruotion, if you 
are prepared to oarry on a Do-tax oampalgn out In the country after forcing 
the Viceroy to certify and to restore the .. grant, then say so. Do not 
mince matters. Do not play with words. OtherwiBe take the usual. the 
honest, the straightforward course of bringing forward token cuts and say 
everything that you have got to say, aB we have said, if not in the remote 
past, in the recent past, coal, grievances of passengers and matters of that 
kind. I do not blame any single Member on this side who has taken part 
in this deba~. What are Honourable Members to do? They muBt take 
the opportunity as it presents itself, and expreSB their grievances. When 
a Hound Tabler coml:-'H forward lind says "nejl~ct the ilemnncl'·. it mAy not 
be that everyone who spoke on this aide had the intention of forcing the 
Viceroy to carryon the administration by restoration and certification: 
they merely availed themselves of ,this opportunity, because they had no 
other opportunity. (Hear. hear.) It was not possible for them to go on 
to the token cut: no arrangements have been reached; but speaking for 
myself. if this mot ion is to be.> pr('sscd to fl diviHinn, I propose to g') into 
the opposite lobby. (Cheers.) We discussed the matter ~'esterdny: we 
did not arrive at a conclusion that we should throw out this Railway Board 
Demand. I am bound by the decision of my Party. With nil respect to 
an individual Member of the Party, who wanted to raise a debate on this 
issue and who had already given notice, because others of other parties 
and iletachecl Memhers hlld given, we did not stand in his WRV; but, 
if we are honest abom it, let us understand that the implication 'of this 
motion cnn only be what was contained in the statement thRt the greut 
PRndit Motilnl ~ehru made while moving it. He said: 

"The motion, as Honourable MemlH'lrB will havt> observed, i. intended to draw 
attention to the general railway policy pursaed in this cotlntry, and to condemn it in 
the .trongest pouihle manner that it open to ~bil Hottse. I fully realise .••.. " 

(Interruption) . 
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I hear If.hat the Honourable gentleman (Sir Oowasji J ehangir) has some-
thing to say . . '. • 1/ • 

Sir Oo.II)i lelllmg1r: Not to you: I can speak to my fri~p,ds, I 
suppose. 

Ill. O. S. Banga lyer: But I hope the Honourable gentleman will not 
be audible enough for me. I do not want to hear him wh~n speaking .... 

Sir Oo.lIji .TehaDgtr: I have no desire whatever to interrupt him. 

Mr. O. S. Banga lyer: I see Sir Oowasji Jehangir, the Deputy Leader 
of the Independent Party, is gettiDlg' quite excited. I would rather like 
to hear what he has to say on this motion. To continue my quotation: 
the late Pandit Motilal Nehru went on: 

"J fully rNllise, S:.r, the grave responsibility wbich rests upon me in adopting this 
course, but I do 110 with the confidence born of a deep-rooted conviction tliat it 
is the right course to follow. The motion is based upon grievances as old as the 
railway system itself in this country, and the per~istent disregard by tbe authorities 
of the best interests of the people. I know. Sir, I am inviting a Itorm of oppoait.ion 
not only from the treMUry benches, but allO from more friendly quarters." 

Mr. Muhammad Ali Jinnah, Sir Purshotamdas Tbakurdas, Pandit 
Mlldnn Mohan Malavi,vn-(A Voice: "I.llla Lajq:lot Rai ann others. ")-1 
am grateful to my friend, Mr. Amar Nath Dutt, for reminding me of 
their names. They could not agree with the Pa.ndit. To continue the 
quotation: 

"We are little diRturhed by t.he risc and fall of the tlflicial barometer, hut when 
the centre of disturbance is shifted to other parts of the House it does become a 
matter for serious consideration. Let me lIIIIIure the House"- ~aid the grent Pmadit 
with hill usual rournge, Teasoning anrI eloquf.nct-"that we have given the matter our most 
anxious and most serious C'.onsideration and that nothing but a compelling sense of 
duty to the country could have induced us to take t.his extreme cOllstitutional 
course" : 

beca.use Pandit Motilal Nehru had then dema.nded a. Round Table Con-
ference" but he 'got the Rimon CommissioA in retum-or was gojn\~ to get 

;:,.it: his constitutional demands bad been rejected. He continued: 
;~ "Sir, the grievan('ea that I have spoken of have been accumulating for the past 
'~ree-quarterll of a century and they have now reached the stajte at which nothing IIhort 
'of a complete refusal of '11U]Jplie~ ';;""lld m.eet th,~ Rituation. We are not adopting t.he 
uual course" (mnrk tTl.CRe ,~d8) "of moving small ('uts of Rs. 100 or 110 which is 
done with the intention of drawing attention to some mat.ter of policy or to convey 
a mild censure for something which haa heen wrongly done or omittt-d to be done. We 

"think that the matter is far too Sl'riO'I15 to be dealt, with in that wny and 
that the only proper way of dealing with it is to apply most strictly the principle, 
, grie,'ar,cp~ h.foTe Rttl'pli.~ '." 

\ .. Sir, I r~OTet the tum the debate ~as taken. I regret the moti0!l' I 
a_l!OOiate myself with many of thegnevances that bav.e been mentl0D:ed 
by Honoura.ble Members .. I also wholeheart;edly assoclat~ myself Wlth 
some of the grievances referred to by my frIends, Mr. MItra and others. 
I believe my friend, Mr. Joshi, will speak on the railway passengers' 
grievances, labour grievances and others of that kind, and I may be very 
much in agreement with him. But, Sir, I do not agree with the purpose 
of this motion; I do not agree with the proposal for the wholesale rejection 
;;f this grant. for the very simple reason that such a :tJh~ can only be done 

~.'Y conoert~d. actio~ and. <:lcmsultatioll, The ciroumBtanoe, do not 4ltk fOT 
;. . . I! 
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that cono6Tted aotion. At any rate, if BOme Honourable . Membel's'hi.d: 
t.bou8bt.~at there was neceBBity for that oon~rted action, leaders of parties 
would have met ana d~im,d. the matter. I oppose the motion as it sbands. 
I associate myself with much of what has been said about the grievalileell. 

at. S. O. fHn: Sir, I do not ,wish to tire the HOUl~e with a long speech" 
nor'do r wish to pOS8 IlS a disinterested party, hllving only to espouse 
the public cause in this matter. I may say at onoe that I am a person 
inteMsted in conI. I h'Rve B coal mine Bnd J I!.m B fllember of, the Indian 
Coal Mining Federation, and I have, as B Solicitor, abou't 00 per cent. 
of the Indian coal mine owne1'9 as Iny clients. I h80ve led deputations 
to the Honourable the Commerce Member on behalf of the coal merchants. 
and, therefore, I am in a position to say something about the position 
of the coal trade from practical experience and practical knowledge . . . . . ' 

oaptaln Sher Muhammad Eh&ll Gakhar: 
interest? 

Not with any personal 

lIr. S. O. Sen: My friend, Mr. Ghuznavi, said that he had no perSonal 
interest. Sir, he was for some time B Director of several Companies, and 
it will be very interesting to know whether he paid for his shares with 
'fIhicb be qualified himself as a Director ..... . 

JIr. A. B. Ghuma'ft: That is for the a.udito1'8 to find out, and not 
for you. 

Mr. S. O. Sen: I know the facts, Sir, because I was present at the 
meetings of thesfl Companies when this question was rRised. 

Now, Sir, it is quite true that the rates quoted this year for tenders 
are much lower than last vear, but the reRson for it 'is not what was 
sta-ted by Mr. Ghuznavi in' this House, that is to say, by reason of his 
public spirit,edness in bringing these ma.tt.ers for discussion last yeRr; H 
is because the ooal trade is in aPvery bad way; the industries which alone 
can take ooa1 in largo quantities are in a. very bad way, and, therefore-, 
the eonl mf\rket, f<-11 c·onsidprnhly durin~ the v(\nr, T ma." RI\,~' from pf'r· 
sonal experience thnt the person to whom J sold coal last yelU' at Rs. A·S·O 
now demands coal for Re. 2·14·0, and todav I have received Q letter from 
him asking- me to further reduce my pric;e to Rs. 2·]2-0. Tha~ is the 
position of the coal trade. Slack co8ol was sold last year at, Rs. 2·]0·0, 
and this year you can, g!t it in any quantity at Re. 1 or Rs. 1·14·0. . .. 

Mr. G. lIIorgan (Rengel: F,uropean): Lucky even if we can get tha.t. 

, 1Ir. S. O. Sen: Lucky even if· we get that. as Mr. Mo~n Rays. Thaf. 
IS the reason why there has been a fall in the price of coal offered to th. 
Rlailwavs. That much. Sir. showR hoVl' fllr the Honourable Mr, Ohmmnv; 
has s8o~ecl the country from further 10SRE'!!. Of course, he was diRinterested 
BS be himself stnted' in the House, and so something ought to be done f,( 
convey the thanks of thc Honse to him for his public Rervice in (1onnp,ctior 
with the conI rnrchllRfl, in nddit,ion to whitt, hM h(1C'n <1on(1 for him ' 
conferring nt his instnnc'c the t.itJe of TIni Rnbih on one of, r.if! pn.tron~ I() 
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III •. S.·! 0.· SeD: tHe is the son of one :M:r. Shuklal Karnani, tho pro-
prietor of the firm . 

Mr. A. B. Ghulnavt: I did n()t; make Rny personal attacks in my 
speiwh. 

Ill. S. O. Sen: IRe is the son of one Mr. Shuklal KBrnnni, the pro-
prietor of Lhe finn in which Mr. Ghuzoavi was a Director for some littlc 
time. 

'rhl'n, Sir, we have heard something about the B., B. and C. I. Rail-
\Vay oontract, a:nd Mr. Ghuznavi said that in this .mnttar they, viz., the 
Railway did not ta.ke the adovice of Mr. Whitworth. 1 accept the state-
ITMnt of Mr. Gbuznavi, Bnd if that be so, what is the result? They 
pUl'Cftased coal nt Rs. 8-6-0 from one of the Companies of whieh Mr. 
Obur.navi WRR Il Director and this particular Company has now quoted 
Rs. 2.1S-0 for thoir ooal. That i. the l'8Iult of not taking the advioe of 
Mr. Whiiwonb. 

Then, Mr. Ohuzn8vi said something about railway collieries, and I 
believe my frienrl. l\fr. S. C. Mitra, also !.laid something to the same 
elfeat, BOout the ra.ilway coUieries, and I fuHy agree with them th"t the 
railway collieries are now run at a huge loss. Three crores Bnd M la.khs 
have been invested by the Railways in these collieries. These comeries 
last yeM produced ooal to the reICMlI.t of shout 11 lakhs of tolls,and the 
price comes to about Rs. 4 per ton. This coal could be purchased from 
the marlll. for 1iGe.~-1~"() or RI!. 2-8-0 BS the coal is of an inferior q\lality. 
But what iR the Rnilway Board to do? 'fh.ey have either. to look to the 
interest of the ordinary colliery owners and conI t·radeor to look after 
their olVll interests. They have this ye81' taken one-third ('oal from the 
railway collieries and two-thirds from the public for the Hailway, for 
whiCh t,hey deserve the thanks of the public, because, if th,' Railway 
Board hRd not taken from the public ('nllieries, all the collierics in Bengal 
would have been <llosed by now. If the:v ha.d 1\ot taken the one-third 

"quantit:v of the coal from their own I!ollieries, the market price of coal 
would hlWe gone up; on the other hand, as thf;lse collieries are fitted to 

. :taille an annulIl output of 50 l!lllths tonR. if the)' had takpll nIl the coal 
":produced, the balance, after their requlremC'nt, would have heen sufficient 
,to flood the market wit.h cheap coal but they took only ] 1 IllkhR tons with 
.'B vie\~ to keeping alive the public coal trude. The logit'a] conelusion 

of all this criticism which has been made here would be this, that 
either' they should shut down their collieries or go on a.t fun speed. If 
they go on at. ful:l speed, they lm.ow perfectly well that oJI the collieries 
in Bengal will have to be dosed down, and, therefore, with a view to 
preserving theSE! eollieries, to preserving the coal owners and coal trade 
of .BenA'al, they htl.ve to "niter a slight loss, and for that loss we hear 
180 mueh oritid13m in this House. InlJtead of thanking the RRilway Board 
for the loss which they have inflicted on themlJelves simply for the pur·· 
pose of preservinf,f the colli(·ries· and th.3 coal trade of Bengal or, keeping 
alive.·l should say, the co!liery-owners of Bengal, they Bre bdng critioilled 

11\n~1 their whole eX~Rtence has been sought to be taken away ••.. 

. ' •• A; B. GhunaVi: We are here to look nfter the Railway interests, 
and not the interests of the cOlliery-owners. 



LBGIBLATIVB A88BKBlt\'. [21sT lrBB. 1988. 

Kr. S. O. Sen: What is tbe Uailway interest? Is it not the interest 
of thc whole country? 

An BoDourable Kember: Tax-payers. 

JIr. S. O. SeD: The colliery-owners are also tax-payers. Are they 
not tax-payers? 

Mr. Kuhammad Yamin Khan (Agra Division: Muhammadan Rural): 
Not individuals. 

JIr. S. O. 8a: I ·do not sny individuals, but the colliery-owners and 
dealers in coal are tax-payers and they are 80S much entitled to bc protected 
by the State Of! rmy other trade nnd specially as in t,his case the 
competition is with the State. Take the principle of the Tariff Board 
l"ecOmmendRtions. What are thE'y for? Are thE'y not for the protection 
of the trade and commerce of the people of the country, to preserve the 
existence of the people who deal in certain kinds of commodities? 

Kr. B. DII (Orissa Division: Non-Muhammadan): Capitalists. 

Mr. S. O. SeD: Not capitalists. Capitalists must e:dst in every 
eounta-y. 

An BOD01lr&ble Kember: Not the Bombay millownel'l. 

Kr. S. O. Sen: I do not care whether they are for the Bombay mill-
nwners or for anybody else . . . . 

Kr. S. O. Kltra: Our suggestion was that the Government coal mines 
might bo given out on lease and the whole quantity of coal might be 
purchased fr<")m the Bengal coal mine-~wners. That was our whole point. 

Mr. S. O. SeD: The question then comes back to the same point. If 
there is over-}:roduction and there is nobody to purchase it, there will be 
difficult v 8!!'ain. Who can take 50 lakbs of tons of coal raised from these 
collierie-R in addition to the coal produced from private collieri(l8? What 
will bc the general position of the (l(~al trade? 

Kr. G. KOlle: Very bad. 

Mr. S. O. Sen: The only remedy will be to close down the collieries, 
hut what, ahout the roya.lties which the state coJlierieR have to pay? 
These are the points that r wish to raise and these are the difficulties 
which are to be faced in this matter 'and I do not think "that any person 
is justified, having' regard to the difficulties I hRve exp1/Ljnp,d. to ask that 
the whole demand for the Railwny Board should be redllce4 to the absurd 
figure of ruree one. 

Sir OOW8.II11 Zeh&Dgtr: It is a great. ple8Aur~ to hP.Rr my friend, Mr. 
Rn.nga IYE'r'R RpeMh a.nfl when he was quoting extracts from his old 
leader's specC'hes in this Honourable House, whnt impressed me most was 
the great chAnge that hIlS taken place not only in my Honourable frlond', 
political views, but also in his pet'9ona} appearance, 
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. !tIr. Ohairma.n, we ~ave had a most interest.ing debate and I agree 
wIth my Honourable frIend that ~.his has been a continuation of yester-
d&Y:tlde~ate.. It ~s been a debate practically on the whule railway ad-
mwuitratlOn In India. I have only one point to bring to the attention 
of my .Honourable friend who is in charge of this Department. We have 
heard a goou deal about lndiawsation. Hut what attent.ion ha,s been paid 
to lwliawisation .when the Department was compelled to retrench some 
otiicers ~ That is the question 1 propose to ask my Honourable friend . 
.Lnst.wl.ces have been 'brought to my notice of young indians with the 
h,ighest qualilicatiQns obtained in Bngland who have been retrenchejl after 
lu~yen or cig~ years service in the .Hailway Department. I would ask 
my }iQuourable friend whether a searching inquiry has been made, 
whether he himself has gone into the question, as to whether such men 
who were rc·trenched were retrenched justly, whether officers were not 
retaWed in .the l;)epartment who had 8 lesser claim un the Department 
than these young lndians with Englitlh qualifications and with eight or 
ten years seryice to their credit. When we ta.lk so much of Indianisation, 
I do think that the Bailwa.y Board jtself ought to have paid grea.ter 
a.ttention t,o the question of retrenchment. I have not been able to 
Wtamine thlilse cases with the thoroughness with which 1 would like to have 
done, but my examination, so far as it goes, shows that there was some 
injustice done. When I S8Y this, I do not mean that tlley should have 

. _n .Iilept on, beoauae they were Indians, and others retrenched, because 
they were not Indians. I do think that a closer eumination, of these 
questiona should have been made by the !{.ailway Hoard itself. It is 
causing a considerable amount of dissatisfaction, dissatisfaction which the 
Railway Board will come to hear of later on in a much more pronounoed 
form than it has assumed today. I trust that the Honourable Member 
in charge of the Department will look into this question when the RaU-
w:ay Board itself maintains that Indianisa.tion is their policy. 

:Mr. 5. •. .T0Ibi: I should like to speak, but there are only five 
minutes left. People are not standing up, because it is late a.nd it; would 
be much better' ~ adjourn the House. I should like to have your ruling, 
Mr. Chairman. 

JIr. Ohairman (Sir Hari Singh Gour): I should sit till five o'clock. 
The Honourable Member can begin his Epeech and oontinue it next day. 

Mr. 5 ••• .Toahl: Before I go to the main points of my speech, I 
should like to say a word with regard to the method by which we haye 
proceeded to discuss the demands for grants. I feel, Mr. Chairman, that 
it would have served the purpose of .disoussion and the ventilation of 
grievances much better if we had not spent this day in general discussi.on 
which we had carried on yesterday. But unfortunately as the two Parties 
in this House, which are supposed to be organise~, but which, Mr. 
Chairman, I regret to say, are more disorganised than organised, do not 
come to an agreement, there is absolutely no alternative to a Member 
like myself who. has no Party ii? back ~p, but to take part in this gener~ 
discussion agalD. The question whlCh I propose to place before thIS 
}louse at the outset is the question of the grievances of the third class 
passengers. When I spoke yesterday, I gave one or two figures and today 
I shall begin by quoting a few more figures. These figures are given in 
Vol. II of the Report published by the Railway Board. I shall first t~ke 
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some figures given on pagl3 10 as regards the number of seats which the 
Indian Hallways posse88 for their ilassenger traffic. The Indian Railways 
have at present in stock 40,000 first class seats: They have got 65,000 
second class scats, and 1,160,000 third class seats. This is the !OIling stock 
for the passenger traffic., With this rolling stock the Indian Railways 
carried during the year 1981·82 508,000 first class passengers, 6,987,000 
second class passengers and 487 million third class passengers. Now,:Mr. 
Chaimlan, if we manipulate these two sets of figures, namely, the number 
of scats available and the number of passengera earned, we get approxi· 
mately this result-the Railway Board has in its possession one first olus 
seat for every 12 tirst class passengers. One seat it used during 865 days 

6 •• 11. only 12 times. 'l'hen, as to a second class seat •..•• 

111'. OhalrmaD (Sir Han Singh Gour): How long is the Honourable 
Member gOlDg to take? 

JIr, If ••. 10lht.: I think, Sir, I shall take more than half an hour. 

Kl'. OhairmlD (Sir Hari Singh Gour): The House stands adjourned 
till 11 0 'clock on Thursday morning. 

The Assembly then adjourned till Eleven of the Clock on Thunday, the 
23rd February. 1988. 
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